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Methodology 

 
Original Application No. 81/2023(WZ) has been filed before Hon. NGT, WZ with the prayer 

that M/s M.M. Infra Buildcon be directed to stop illegal and unscientific mining in riverbed 

of Tapi river near village Dumas, Taluka Majura in Surat district of Gujarat. 

 

GCZMA referred to the averments made by applicant, it is observed that the extensive 

terms of reference given by the Hon. NGT involves site inspection, continues discussion with 

local authorities, engagement of educational institution. Therefore, GCZMA desired to form 

an “Expert group” to prepare report in pursuant to Hon. NGT order. Accordingly, GCZMA has 

formed expert group having representatives of joint committee members, as well as expert 

from educational institute - SVNIT, Surat have been involved in Expert Group. Expert Group 

report has been submitted to GCZMA - Nodal agency. 

 

GCZMA – Nodal Agency has reviewed the Expert Group report consisting of Site visit report, 

Compliance as per TOR, Conclusion & recommendation. After reviewing the report in 72nd 

Meeting of GCZMA held on 28-03-2024, GCZMA is submitting committee report with 

recommendations before Hon. NGT. 
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Chapter-1 
1.1 Background 
 
 
Original Application No. 81/2023(WZ) has been filed before Hon. NGT, WZ with the prayer 
that M/s M.M. Infra Buildcon be directed to stop illegal and unscientific mining in riverbed 
of Tapi river near village Dumas, Taluka Majura in Surat district of Gujarat. Hon. NGT has 
admitted the matter & passed an order on 29-05-2023. (Annexure-1) 
 
Para- (7) of the Hon. NGT order, 
 
“In view of the fact that the period for which the quarry permit was granted has already 
elapsed, it is necessary to ascertain as to whether the quarrying is still going on and hence, 
we deem it appropriate to constitute a Joint Committee comprising one member each of 
Gujarat Coastal Zone Management Authority (GCZMA), the District Magistrate, Surat and 
State Level Environment Impact Assessment Authority (SEIAA). GCZMA will be the Nodal 
Agency of the said Committee. Following will be the Terms of Reference to the Committee.  
 

i. Visit the site after intimating Applicant and Project Proponent – respondent No.7  
ii. Assess actual quantity of sand mined based on available records / actual survey. 

Take photos wherever required.  
iii. Assess market value of mined sand.  
iv. Find out the purpose for which mined material was used.  
v. Find out quantity mined vis a vis permitted quantity.  

vi. Find out if any blasting was carried out.  
vii. Find out if any trees were cut without permission.  

viii. Find out aerial distance to nearest residence/house, school, road, water body, forest, 
agricultural land (with crops grown), eco-sensitive zone / protected area.  

ix. Assess environmental damage in the terms of damage to roads/buildings, 
air/noise/water/soil pollution, damage to ecology, impact on health of nearby 
residents, tree cutting, change in hydrology, change in ground water level etc. 
Quantify damage wherever possible. If quantification is not possible then assess 
damage as severe/high/significant/insignificant.  

x. Assess environmental damage compensation.  
xi. Recommend remediation measures along with timeframe, budget, and 

responsibility.  
xii. The Committee will be free to avail services of any institution/organization, if 

required. Expenses for the same shall be initially incurred from EDC funds with State 
PCB and shall be subsequently recovered from the Project Proponent.” 
 

In pursuant to Hon. NGT order, Gujarat Coastal Zone Management Authority (GCZMA), 
Forest & Environment Department has formed the “Expert Group” of following members 
vide its office order letter No.:ENV-10-NGT-81-2023-01-T Dated:19-06-2023. (Annexure-2) 
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Sr. 
No 

Name & Designation Role in Expert 
Group 

1 Dr. H. B. Chauhan ( Expert member of GCZMA),Rtd. Senior  
Scientist SG, Space Applications Centre 

Expert Member of 
GCZMA 

2 Representative of District Magistrate,  Surat Member 
3 Shri.Ashok Chauhan, Junior Technical Officer (JTO),Department  

of  Environment & Forest, Government of Gujarat 
Member from 
DoEF 

4 A representative of State Level Environment Impact Assessment 
Authority (SEIAA) Gujarat 

Member 
  

5 An Expert  Member  from  Sardar Vallabhbhai National Institute 
of Technology  (SVNIT), Surat 

Expert Member 

6 Dr. Jignaben  Oza, Regional Officer Gujarat Pollution Control   
Board & Member Secretary  (GCZMA- District level committee) 

Member  &     Co-
ordinator 

 
An Expert group shall carry out the work entrusted by Hon. NGT in the Terms of References   
and shall submit their detailed report to the Joint Committee for further deliberation  and 
validation. They shall approach other local person for getting the details on the subject.  
Expenses shall be borne by GPCB which in turn shall be initially incurred from EDC funds 
with GPCB and shall be subsequently recovered from the Project Proponent. 
 
Accordingly as per Order, the Collector has nominated the Dy. Collector & Prant Officer – 
Surat City, the SEIAA has nominated Shri. P. H. Bhatt, Scientific Officer in the Expert Group& 
the Director, SVNIT has nominated Dr.Namrata Jariwala, Assistant Professor, Department of 
Civil Engineering, S V National Institute of Technology-Surat in the Expert Group.  
 
 
1.2 Approach of the Study: 
 
The Expert Group has convened first meeting on 13-07-2023. The Expert Group members 
have been briefed about the Hon. NGT order in the first meeting. The Expert Group has 
referred issues raised in Hon. NGT matter. Project proponent i.e. M/s M.M. Infra Buildcon 
was engaged in the sediment removal from the Tapi river Nr. Dumas area. This River stretch 
falls in CRZ area. M/s M.M. Infra Buildcon has obtained permissions/NOCs from certain govt. 
departments like Commissioner of Fisheries, Irrigation Dept. (N,WR,WS-Kalpsardept),& 
Quarry permits from Commissioner of Geology & Mining. 
 
After detail discussion, Expert Group has decided to take following the approach for 
preparation of report: 
 

 Interaction with the authorities who have issued permissions/NOC: Expert Group 
members noticed that some departments have issued permissions/NOCs for the 
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alleged activity. Commissioner of Fisheries, Gandhinagar, Surat Irrigation Circle 
Office, Geology& Mining Office- Surat has joined the Expert Group discussion during 
the 13-07-2023 meeting to understand the NOCs/permission issued by their 
department. 
 

 Document submission from concern departments: Expert Group has asked to 
concern department to provide documents available with office regarding aforesaid 
NGT matter. 
 

 Site Visit: Expert Group decided to conduct site visit in favorable weather condition. 
Site visit should be conducted in presence of Applicants& project proponent and 
Expert Group will listen to their representation.  
 

 Assessment of Damage & Environment Damage Compensation: After 
understanding the situation, Expert Group has decided to analyze spatial and 
temporal satellite data and available and collected filed data for assessment of 
damage as alleged. As informed by the concerned departments , presently no 
activity is going on at site hence if any damage is occurred due to alleged activity it 
may happened in past.  
 

 Conclusion & Recommendation: After referring the documents, site visit and 
available data analysis, Expert Group would be able to give assessment about 
Environmental damage &probable EDC. 
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Chapter – 2 -Excerpt of Expert Group Meetings 
 

i. 1st Expert group meeting: 
 
The First Meeting of “Expert Group” conveyed on 13-07-2023 at Regional Office, Gujarat 
Pollution Control Board, Surat. Referring to Hon. NGT order , “Expert Group” came to know 
that the some government authorities has issued letters/NOCs, hence other  department 
such as, Commissioner of Fisheries, Gandhinagar, Surat Irrigation Circle Office, Geology & 
Mining Office- Surat, has joined Expert Group discussion. It was decided that due to 
unfavorable weather & Onset monsoon season, site visit was not possible presently. 
 
After discussion, Expert Group decided to ask concern department to submit following 
details. 
 

Details Concern Department 

I. Assess market value of mined sand.  Geology and Mining  

II. Find out the purpose for which mined material was used.  

III. Find out quantity mined vis a vis permitted quantity. 

IV. Any Study conducted by the department 

V. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon 

VI. Submit Policy/Circular/Government Resolution of  

concern department in this case/subject reference 

Geology & Mining 

 

VII. Find out if any blasting was carried out.  GMB, Geology & Mining 

VIII. Find out if any trees were cut without permission.  Forest Department 

IX. Any permission issued by the revenue department for the 

alleged activity  with documentary evidence  

X. Submit Policy/Circular/Government Resolution of 

concern department in this case/subject reference 

Mamlatdar-Surat City 

XI. Type of Fish in the region(Fish Species) & Fish Count in 

the area 

XII. Any Study Conducted by the department 

XIII. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon 

Commissioner of Fisheries  
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XIV. Submit Policy/Circular/Government Resolution of  

concern department in this case/subject reference 

XV. Any Study Conducted by the department 

XVI. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon 

XVII. Submit Policy/Circular/Government Resolution of  

concern department in this case/subject reference 

Irrigation Department 

 
ii. 2nd Expert Group Meeting: 

 
The Second Meeting of “Expert Group” convened on 18-08-2023 at Regional Office, Gujarat 
Pollution Control Board, Surat. Expert group has reviewed documents & details furnished by 
each department.  
 
After reviewing documents from all submission, Expert Group made following observations: 

 Commissioner of Fisheries, N,WR,WS-Kalpsar dept(irrigation) has issued NOC to M/s 
M. M. Infrabuildcon  with a conditions to comply. 

 Commissioner of Geology & Mining has issued Quarry permits under rule-22 of 
Gujarat minor mineral concession rules,2017 
 

 All permissions & NOCs are taken at different time by project proponent. There is no 
harmony in making application to the departments. Fisheries department issued 
NOC on 04-02-2022 & Commissioner of Geology has issued two quarry permits 
issued in 29-03-2022.  Whereas NOC of N,WR,WS-Kalpsar dept issued on 30-12-
2022. N,WR,WS-Kalpsar dept NOC says that it is their responsibility of maintaining 
Tapi river & shore line The applicant Ms. M.M. Infrabuildcon has applied for NOC 
from N,WR,WS-Kalpsar dept on 30-08-2022. Expert Group observed that The 
department which overlooks the river body should be first approached about 
dredging activity, which is not the case here. 
 

 Commissioner of Geology has permission under Rule-22(1) of Gujarat Minor Mineral 
Concession Rules,2017& preamble of approval says “Whereas  Shri M M INFRA 
BUILDCON applied for grant of quarry permit for excavation and removal of metric  
tonnes of 100000.00 (Ordinary Sand) from Survey No. OPP 
937,938,853,852,851,847,856 TAPI RIVER BED of Village DUMMAS Taluka MAJURA 
District SURAT Under rule 21 of the Gujarat Minor Mineral Concession Rules, 2017 
and has paid an application fee of rupees 0.00 pursuant to the requirements of rule 
22(1) of the Gujarat Minor Mineral Concession Rules, 2017. Accordingly, permission 
is hereby granted to the above applicant to quarry, win and remove 100000.00 
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metric tonnes of (Ordinary Sand) from the aforesaid area more fully described below 
on the following condition.” Condition No. 12 of this permission states that “The 
permit holder shall not commence any quarrying operations without obtaining all 
applicable environmental clearances for the area. This clearly indicates the 
permission has been given for mining of Sand.” 
 

 Referring to documents provided by the all departments it seems that SMC 
permission has not been taken for on shore activity on revenue land as per 
Mamlatdar letter dated: 07-03-2022. 
 

 Superintending Engineer, N,WR,WS-Kalpsar dept written letter to collector on 08-02-
2023, tapi river is notified river Hence Geology & mining dept should obtain NOC 
from Irrigation Department- Focal officer of Tapi Basin. It is not obtained in the 
present case. Additionally According to Industries & Mines department   Circular 
dated: 20-01-2014. Areas where there is chances of salinity ingress (Nr. Sea & river 
confluence to sea) , ordinary sand mining should not be carried out. Hence geology 
& Mining department should be instructed to stop M/s M.M. Infrabuildcon from 
carrying out Mining in Tapiriver. 
 

 According to Agriculture, Farmers Welfare and Co-operation Department, GoG GR 
Dated : 21-08-2017,Point No: 11- Commissioner of Fisheries shall ensure that 
maintenance dredging should be carried out as per engineering norms & provide 
certificate that activity carrying out as per set standards.  
 

 No study was conducted by any department prior issuing NOCs/Permission. 
 
 

iii. 3rd Meeting of Expert Group(Virtual): 
 
The Third Meeting of “Expert Group” convened on 21-09-2023 through Video Conference. 
 
After the Site visit and studying documents submitted by concern department the Expert 

Group has decided to sought some details from concern department and from applicant like 

Monitoring reports from departments who have issued NOC/permissions, fisheries 

department shall submit details if any representation received from local fishermen 

regarding dredging, applicant shall submit details of correspondence with govt. bodies. Also, 

Expert group has asked to take data from SMC as they have conducted EIA study report of 

River front/barrage on Tapi River. Response received from the concern department has 

been discussed by the committee members. 
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Further, Dr. Namrata Jariwala, Professor at SVNIT and member of Expert Group has given 

presentation on spatial and temporal satellite data using satellite images/time series data of 

LANDSET-A satellite from April - 22 to March – 23 maps for the approximate area observed 

during site visit and available coordinates of the site and briefed about reflection in this 

study regarding vegetation/green cover changes on land and NDVI graph for turbidity and 

suspended particulates.  

 

On the observation of the satellite images they have roughly calculated the number of 

vehicles being used at some of pick house of the activity i.e. Maximum 22 numbers of 

dredger, 70 numbers of Boats for movement of material and other relevant machineries 

where observed. Also, they are studying other factors and opposite side of river bank as 

alleged by applicant during site visit and also requested for some time to study further in 

this context.  

Also, Satellite images also reveals that there is loss of mangroves in the activity area, the 

Expert group has asked to study data of before activity – during activity – after activity to 

SVNIT so that the change in geography may reflect the effect of the activity on ecology of 

affected & nearby area.  

 

Than after, Expert group has discussed various methodologies can be used for damage 

assessment and compensation calculation and what are the factors to be taken in to 

consideration for EDC. Also, there is a part of noise pollution and vibration due to heavy 

machinery operation and air pollution due to loaded vehicular movement.  

iv. Site Visit: 
 
Expert Group has visited the site of M/s M. M. Infrabuildcon on 19-08-2023 at 10:30 
onwards. 
 
Applicant & Project proponent has been informed to remain present at site visit as per Hon. 

NGT order vide email dated 10-08-2023 as well as on 18-08-2023.Then Expert Group has 

visited site along with applicant. Project proponent was not present at site. He was also 

contacted telephonically during site visit. He informed that due to unwell of his family 

member he was not able to present before Expert Group. Expert Group has asked him to 
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submit written representation to RO, GPCB-Surat within 7 days. RO, GPCB-Surat 

(Coordinator) has not received any representation from the applicant.  

 

The site is located at Village Dumas, District: Surat, Coordinates of Site: 21.134724, 

72.71176.  Expert Group observed that, during site visit no activity was going on. Site 

situation indicates that it’s not in operation since recent past. Machineries observed on the 

bank of River Tapi.  Deposition of coarse material of sediment is observed on shore. Various 

machineries like Barges, Dredgers, Boats, Screeners, Pumps, transfer pipes, Pokland 

excavator etc. observed at site. Weigh Bridge with Cabin also observed at site. All 

machineries were not observed in operation. Applicant informed that , Project 

Proponent(PP) is carrying out sediment removal process from Tapi river estuary zone and 

this process involves Sediment extraction through suction pump boat-Dredger, then 

extracted material transferred to Barge. Then barge vessel moves to shore & here extracted 

material transferred on shore & passed through screens. Here screen separate material into 

Sand & Coarse material majorly.  After that screened material i.e. sand is sold as per 

approval of geology & mining dept.  

 

Mangroves are observed on the site. Dense mangroves observed on shore on both side of 

river bank. Continues Mangroves belt is observed along the Tapi river bank, It seems PP has 

destructed the mangroves for on shore activity. 

 

Coarse material (like pebbles) observed on shore in more than 1 hector area. The applicant 

though obtain dredging permission from Commissioner of Fisheries, it appears they have 

used only sand from the sediment. Project proponent has obtained Quarry permits from 

Commissioner of Geology & Mining only to sell ordinary sand. This indicates, PP has 

conducted this activity only for obtaining sand from sediments. 

 
 
 
 
 
 

196



Page 13 of 65 
 

Photograph of Site visit:

 
 

 
Coarse Material ( tailings)observed on Bank of River Tapi 
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Satellite Image: (Google Earth – Image Date:05-10-2023) 

 

Tapi river estuary zone around activity area 

 

M.M. Infrabuidcon on shore activity in @25,379 m2 (2.53 Ha) area 

 

198



Page 15 of 65 
 

v. Representation from the Applicants: 

Mr. M.S.H. Shaikh , Applicant of O.A. 76/2023 explained that M. M. Infrabuildcon was 

removing deposition from Tapi river & shore of Kidia bet island. They were conducting this 

activity with use of heavy machineries.  They have stopped activity since February -2023. 

 

Applicant has claimed that: 

i. Leases are wrongly issued. 

ii. Project proponent has not obtained CRZ permission as this area falls in CRZ. 

iii. Leases are issued without prior permission of SMC, Irrigation Department, GCZMA. 

iv. Lease validity is expired. 

v. Project proponent was carrying out activity without proper dredging plan. 

vi. Kidia bet is falls in CRZ-1(A)(Ecologically sensitive area) as per notification. 

vii. Project proponent was operating with 50 dredger machine (Cap. 150 HP), 17-18 

pokland . 

viii. They have carried out Mining activity in tapi river & along the shore line towards bet 

Approx.: 1.5 km length, 20 m width, 3 m Height. Overall 15000 Mangrove trees were 

damaged in 5 ha. Area due to aforesaid activity. 

ix. Fisher men community has not made any representation regarding requirement of 

dredging activity in Tapi river stretch. 

x. Project proponent has carried out activity from March -2022 to January-2023. After 

that it’s not in operation. 

xi. Environment Damage due to project proponent activity at site : Mostly machinery 

was working on diesel engine , it lead to Air pollution, Diesel Engines were without 

silencer , so it was generating noise pollution,  there is  no change in ground water 

table, 1 Ha area damage on survey no. 937 due to activity, Deposition of tail 

material. No permission for on shore activity taken. Revenue department has been 

asked regarding submission of actual survey numbers of site & area belongs to. 

xii. Economic damage to Fisher men community: There is also considerable damage to 

fisher men community due to project proponent activity as it involves operation of 

heavy machineries, Continuous Barge & dredger movement which increase turbidity 

in water hence fish catch is substantially reduced, which affect the earning of 
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Fishermen. For the estimation about financial loss, Applicant has submitted that: 

Modar, Mallet, Mud Skipper, Shrimp, Sea bash fishes available in this region.  About 

200 boats registered from Magdalla, Rander, Dumas, Bhimpore , Sultanapur villages. 

It operates average 17 days in month & 1 boat catches 20 kg Fish in a day, Market 

value of 1 kg fish is Rs.450.It comes to around Rs.1,53,000. After deduction of all 

expense earning is Rs. 1,00,000 per month per boat.  

xiii. According to Applicant, They are estimating Sand removed Tapi river & shoreline is 

amounting about Rs.189 Crore.  

xiv. Applicant has also submitted photos & details vide email 17-08-2023 to Expert Group 

members. This email contains goggle drive of various records. Applicant has provided 

various photograph taken during activity & Documents received through RTI.  

xv. Applicant has also mentioned letter written to SMC & Forest dept. for damage to 

road & damage to mangroves respectively. SMC also written letter to Geology & 

Mining dept for the same.  Applicant will furnish details to the “Expert Group” 

Applicant has further emailed details environmental damage on 24-08-2022,There are 

approx. 40,000- 60,000 tonnes of mining tails thrown on the Govt land at site where the 

landing had happened which needs to be restored in the original position. The damage of 

Kadiyabet soil, and damage to the hydrology of the area is in a 1500 meters x 20 meter wide 

belt = 30,000  SQM = 3 hectare.  The damage caused to the hydrology of river due to the soil 

particles disposal (SS) which caused damage of River bed of Tapi, Which should also be 

taken as violation and damage to ecology and environment. 

 

 

 

 

 

 

 

 

200



Page 17 of 65 
 

Google Image submitted with mail by applicant, 
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Second Applicant Representation: 

Second Applicant Mr. Jignesh Togadia, Applicant of O.A. 81/2023. He is resident of Rajkot. 

He has submitted written submission before the Expert Group. Major Points of his written 

representation is as follows: 

 Project proponent is carrying out Mining activity Tapi River without Environment 

clearance & CRZ clearance. 

 Mining is prohibited in CRZ area. 

 The Sand removed from aforesaid area is sold in South Gujarat & Mumbai. 

 This illegal mining has damaged to Environment & Ecosystem. 

 Fisheries department & Irrigation department has issued NOC without any proper 

Study. 

 Project proponent has violated condition no.12 of Quarry permit. Condition No. 12 

states that : “The permit holder shall not commence any quarrying operations 

without obtaining all applicable environmental clearances for the area.”  

 According to Applicant, They are estimating Sand removed Tapi River & shoreline is 

amounting about Rs.151 Crore.  

 Mining is carried out without District Survey Report (DSR).  
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Chapter-3 
 

3.1 - Submission from Government Authorities:  
 

1. Forest Department-Surat:  

(Submission vide letter Dated: B/JMN/17/2151/2023-24 Date: 18-08-2023) 

 Department has submitted that, Forest Dept. has not issued any permission to M/s 
M. M. Infra Buildcon for the activity in tapi river bed, further they have not issued 
any permission to cut the trees. Furthermore, Site of the M/s M. M. Infra Buildcon 
activity is not falling in Reserved or Unclassified Forest. 
 

2. Gujarat Maritime Board - Surat:  

(Submission vide letter Dated: GMB/POM/T/GPCB MMINFRA Minning/2023-24/356 

Date: 19-07-2023 

 Magdalla port is located far away from mining site of M/s M.M. Infra Buildcon. GMB has 

not kept any supervision on this mining as GMB has not issued any “ NOC” to M/s M.M. 

Infra Buildcon for carrying out mining in riverbed of Tapi. Further, other departments 

who have issued NOC/Permission to M/s M.M. Infra Buildcon for carry out such activity 

have also not informed GMB regarding mining approval given to M/s M.M. Infra 

Buildcon in magdalla port limit area.  

 Moreover, M/s M.M. Infra Buildcon has never approached GMB office for permission to 

carry out blasting. 

 

3. Mamlatdar – Majura(Submission vide letter Dated: JMN/vashi.1209/2023 Date: 19-08-

2023 

 Mamlatdar office - Majura has received application from M/s M. M. Infra Buildcon – 
Hirenkumar Ranchhodbhai Oad regarding revenue approval for removal of material 
from Tapi river passing from Dumas, Magdalla, Rundh, Gavier, Umara and Piplod. 
Mamltadar office had intimated to geology office –Surat that Villages. Mamlatdar office 
has written letter that River Tapi in aforesaid area is passing from Surat Municipal 
Corporation area hence NOC from SMC is required in such cases. Hence No approval 
issued from Mamlatdar Office- Majura. 
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4. Commissioner of Fisheries, Gandhinagar: (Submission vide email Dated: 20-07-2023& 

21-09-2023, 07-10-2023,18-10-2023) 

 Commissioner of Fisheries has issued NOC to M/s M. M. Infrabuildcon for dredging of 

sediments from Tapi river passing from villages Dumas, Hazira, Gavier,Bharpore, Umara, 

piplod, Pal,Bhatha, Adajan etc. vide letter No.: gum/tek/T-5/dredging/NOC/surat/21-

22/1813 Date:04-02-2022 with subject to conditions to comply. 

 Commissioner of Fisheries issued NOC for 5 years with area demarked with Coordinates 

& paying royalty to Geology – Industry & Mines department & following the condition 

laid down in the NOC. (Coordinates of map are as follows:1) 21.046273,72.708026-2) 

21.053739,72.654365- 3) 21.21642,72.802296- 4)21.218985,72.806883) 

 Commissioner of Fisheries has also submitted data related to Fish production for the 
year of 2021-22. The data is of entire Surat district hence it is not appropriate to 
consider for this analysis. 

 Commissioner of Fisheries also been asked regarding any monitoring conducted by 
organization to verify NOC conditions, They have replied, Commissioner of Fisheries has 
issued NOC & no work order has been issued to the company hence no monitoring is 
conducted after issuing NOC. 

 The Commissioner of Fisheries has not received any representation from the fishermen 
community regarding dredging requirements in Tapi river. 

 Commissioner of Fisheries has not issued any work order for maintenance dredging in 
Tapi river. 
 

5. Office of the Geologist(Commissioner of Geology  & Mining) –Surat(Submission vide 

letter Dated: GS/CRZ/GCB/NGT/2023/2859  Date: 24-07-2023&07-10-2023) 

As per Office Submission, 

 No blasting is required as the dredged material is in loose form. So no blasting was 
carried out. 

 Mined Material is used for sale for construction work. 
 Market Value of Mined Sand is @Rs. 200-250 per ton. 
 Commissioner – Geology & Mining has issued two Quarry permits issued to M/s M. M. 

Infrabuildcon 1) Quarry permit for Ordinary Sand-1,00,000 MT from Survey No.:  Opp. 
937,938,852,851,847,856 (Area 16.24.50 ha) from tapi river bed issued on 04-04-2022 
validity 180 days from day of activation, 2) Quarry permit for Ordinary Sand-1,00,00 MT 
from Survey No.:  Opp. 1005,1003,1002,951,950,937/2  (Area 34.16.83 ha)from tapi 
river bed issued on 04-04-2022 validity 180 days from day of activation. Second permit 
has been extended for further period of 180 days vide letter dated: 01-11-2022. 
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Commissioner – Geology & Mining has issued two Quarry permits to M/s M. M. 
Infrabuildcon with subject to conditions to comply. 

 Office of the Geologist(Commissioner of Geology  & Mining) –Surat also been asked to 
any monitoring carried out by organization to verify NOC conditions, As per the reply , 
Office of the Geologist(Commissioner of Geology  & Mining) –Surat has conducted 
surprise checking of project proponent activity & they have not found any irregularity.   
 

6. Executive Engineer - Drainage Division-No.02-Narmada , Water Resource, Water 
Supply And Kalpsar Department(Submission vide letter Dated: DD-2/PB-
3/Desilting/81-2023/vashi-59-18/2059  Date: 21-07-2023 

 M.M. Infrabuildcon has made application vide letter dated: 30-08-2022 to 
Superintending Engineer, Surat Irrigation Circle,Surat. 

 Narmada , Water Resource, Water Supply And Kalpsar Department-Surat has issued 
NOC for desilting in Tapi river to Geologist – Geology & Mining Department  with 36 
Month validity vide letter dated : 30-12-2022 with subject to conditions to comply. 

 N,WR,WS-Kalpsardept NOC Document states that, Tapi river & Shore line of Tapi river is 
required to maintained by their department. 
 

3.2 Chronology of Events: 

Sr. 
No. 

Name of Department/PP Date Subject of letter 

1 M/s M.M. InfraBuildcon 28/01/2022 Application to Commissioner of Fisheries 
for obtaining NOC by PP. 

2 Commissioner of Fisheries 04/02/2022 "No Objection Certificate" for removal of 
dredging of silt, clay, sand, gravel (sandbar) 
in Tapi riverbed passing through the 
boundary area of villages Dummas, Hazira, 
Magdalla, Kawas, Rundh, Gwiar, Bhatpor, 
Umra, Piplod, Pal, Bhatha, Adajan etc. of 
Surat district and Surat city taluka.  

3 Mamlatdarsurat city majura 07/03/2022 Letter for getting opinion of Dredging 
Distilling in Tapi river. 

4 Commissioner of Geology & 
Mining  

29/03/2022 Quarry permits issuance to M/s M.M. 
infrabuildcon (Interim Order) 

5 Commissioner of Geology & 
Mining  

04/04/2022 Quarry permits issuance for 180 days. 

6 Commissioner of Fisheries 11/05/2022 Allowing M/s M.M. infrabuildcon for 
dumping of dredged materials on Tapi river 
bank removed during dredging. 

8 M/s M.M. InfraBuildcon 30/08/2022 Regarding permission for self-expense 
distilling / dredging in Tapi River passing 
through Surat City toN,WR,WS-Kalpsar 
dept. 

9 Commissioner of Geology 01/11/2022 Extension of Quarry permits for further 180 
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&Mining  days. 
10 Geology and Mining 

Department- Surat 
19/12/2022 Provide "No Objection Certificate" from 

Irrigation department. 
11 Surat Municipal Corporation 26/12/2022 SMC NOC is not required to sand mining in 

Tapi river. 
12 Narmada, Water Resources, 

Water Supply and Kalpsar 
Department 

30/12/2022 "No Objection Certificate" for de-siting in 
Tapi river. 

13 Narmada, Water Resources, 
Water Supply and Kalpsar 
Department 

08/02/2023 Department requested District collector to 
pass instructions to stop Sand mining 
activity of  M/s M.M. InfraBuildcon in Tapi 
river basin. 

14 
 

Geology and Mining 
Department 

19/04/2023 Commissioner of Geology & Mining replied 
N,WR,WS-Kalpsar dept for explanation of 
permission in reference to M/s M.M. 
InfraBuildcon activity. 
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Chapter – 4 
Deliberation of Expert Group 

 
4.1 Deliberation of Expert group on permissions/NOCs: 
 
According to available document, M/s M.M. Infrabuildcon has applied to Commissioner of 
Fisheries for obtaining NOC vide their letter dated: 28-01-2022.Based on Application, 
Commissioner of Fisheries has issued NOC to M/s M. M. Infrabuildcon vide letter dated: 04-
02-2022, to remove sediments like sand, gravels, soil etc by dredging activity in tapi river 
passing from Dumas, Hazira,Magdalla, Kavas, Rundh,Gavier, Bhatpore, Umara, Pipload, Pal, 
Bhatha, Adajan villages with conditions to comply. Coordinates of approved map by 
Commissioner of Fisheries are:1) 21.046273,72.708026-2) 21.053739,72.654365- 3) 
21.21642,72.802296- 4)21.218985,72.806883. Representative of Commissioner of Fisheries 
has stated that the NOC issued as per Circular of Agriculture, Farmers welfare and Co-
operation Department No.:FDV/122020/157/T Dated:26-05-2020 regarding , Commissioner 
of Fisheries NOC is required before carrying dredging /mining activity within 10 km radius 
from Fish lending centers. According to Agriculture, Farmers Welfare and Co-operation 
Department, GoG GR Dated : 21-08-2017,Point No: 11- Commissioner of Fisheries shall 
ensure that maintenance dredging shall be carried out as per engineering norms & provide 
certificate that activity is carried out as per set standards. 

Expert Group is of the opinion that commissioner of Fisheries NOC has been sought by the 
Circular may be for the purpose that , Fishing activity /Marine Ecology shall not be disturbed 
due to such activity in the vicinity of fishing port/harbour. 

Condition no.:04 of this permission states that, Mining, De-silting& Dredging activity shall 
not damage river bank.  Condition No. 07 & 08 states that, Applicant shall carry activity such 
that, The other contractor conducting maintenance dredging shall not be disturbed.   

Based on the submission of Commissioner of Fisheries the Expert Group has observed that, 
Applicant has violated condition number:04 as unit has conducted activity by disturbing tapi 
river bank. Condition no. 07 & 08 indicates that the NOC has not been given for 
maintenance dredging as Commissioner of Fisheries may engaged other contractor to 
conduct maintenance dredging in Tapi river following prescribed procedure. Maintenance 
dredging is also not specified in NOC issued to M/s M.M. Infrabuildcon.  So this dredging 
NOC purely for removal of sediment from tapi river. Commissioner of Fisheries is also 
submitted that, they have not received any representation regarding dredging requirement 
in Tapi river. 

Subsequently, Commissioner of Fisheries has issued letter vide dated: 11-05-2022 to M/s M. 
M. Infrabuildcon to dump removed material sand, gravels, soil etc at Tapi river bank after 
taking consent of land owner. 
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The Letter issued by commissioner fisheries is merely an NOC for dredging activity and not 
for sand mining activity. Fisheries department does not have the power to grant any such 
permission to any one agency without following due procedureand without competitive 
bidding. 

The fisheries department also does not have any power to allow a particular agency to use 
government land without the prior permission of the District Collector and on payment of 
fee as prescribed by the Revenue department. 

Expert Group felt that, Whether Commissioner of Fisheries can issue permission to dump 
sediment on land,It needs to ascertain at the appropriate level. 

Commissioner of Geology & Mining: 

After Commissioner of Fisheries NOC, Commissioner of Geology & Mining has granted 
Interim Quarry Permit vide quarry permit no.: QP210001550Dated:29-03-2022 for quarrying 
Ordinary Sand = 1,00,000 MT from  Survey No. Opp. 937,938,853,851,847,856,851 of Tapi 
river bed (Area allocated: 16.24.50 Ha). This is subsequently granted on 04-04-2022 for 180 
days from the date of activation. Similarly another quarry permit granted vide quarry permit 
no.: QP210001551  Dated:04-04-2022  for quarrying of Ordinary Sand = 1,00,000 MT from  
Survey No. Opp. 1005,1003,1002,951,950,937/2 of Tapi river bed (Area allocated:34.16.83 
Ha) 

The Quarry permits were extended for further 180 days by letter dated: 01-11-2022 by 
Commissioner of Geology & Mining. 

Expert Group has observed that Both the Quarry permits were issued under Rule-22(1) of 
Gujarat Minor Mineral Concession Rules,2017 for quarrying Ordinary sand =1,00,000 MT 
each. Total quarry permit issued for Ordinary Sand = 2,00,000 MT.  Condition no.:12 of 
Quarry permits states: The permit holder shall not commence any quarrying operations 
without obtaining all applicable environmental clearances for the area. PP has never 
approached concern authority for Environmental Clearance &started activity without prior 
environmental clearance. Unit has not complied conditions of quarry permit. Industries & 
Mines Department has issued quarry permits arbitrarily without any scientific study and also 
not verified compliance of permissions issued.  

As per records of commissioner of geology & mining M/s M.M. Infrabuildcon has dispatched 
96,426.349 MT & 94373.476 MT Ordinary Sand in both the permits. 

Upon asking about procedure to allot ordinary sand mining to any agency, Commissioner of 
Geology & Mining-Surat Officer stated that, Ordinary sand miningis allotted through e-
auction for commercial purpose and permit is only granted for captive consumption in 
government projects without e-auction.  
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Expert Group observes that prior to grant such quarry permit, Revenue permission shallbe 
taken from Collector office/SMC with other authorities permissions like Irrigation 
department, Fisheries/GMB(as applicable) and Environmental Clearance.  

Mamlatdar& SMC: 

Mamlatdar, Majura has also been asked to give his opinion by Geologist-Surat. Accordingly 
Mamlatdar-Majura has given their opinion by letter dated: 07-03-2022, The area of Tapi 
river from Dumas, Magdalla, Rundh, Gaview, Umara and Piplod falls in jurisdiction of Surat 
Municipal Corporation. Mamlatdar-majura has not issue any permission to M/s M.M. 
Infrabuildcon.  

Geologist has asked NOC of Executive Engineer, Southwest Zone, Surat Municipal 
Corporation.  Executive Engineer has given reply vide letter date: 26-12-2022 regarding SMC 
NOC is not required to sand mining in Tapi river. This clears that applicant has not taken any 
permission for usage of on shore land from collector office/SMC.  

 

Irrigation Department (Narmada, Water Resources, Water Supply and Kalpsar 
Department): 

M/s. M.M. Infrabuildcon has applied to irrigation Department for grant of necessary 
approvals for de-silting activity on 30-08-2022. Later on District Geologist-Surat has also 
written letter to give NOC for the activity of M/s. M.M. Infrabuildcon vide letter dated: 19-
12-2022. Accordingly Executive Engineer, Drainage Department No.:02 have issued NOC for 
de-silting in Tapi River to District Geologist-Surat vide letter dated: 30-12-2022. NOC Letter 
of Irrigation department reflects that, irrigation department is looking after maintenance of 
Tapi river & its bank.  

Expert Group observed that Condition No.05 states that, During De-siltng activity damaged 
should not be occurred to Tapi river bank & structures constructed in Tapi River. Condition 
No.02 states that Unit shall obtain approval from all concerned department. Condition no.: 
13 states that, dredging shall not be carried out within 60 m from the river bank. 

Later onNarmada, Water Resources, Water Supply and Kalpsar Department has written 
letter to the District Collector –Surat on 08-02-2023. Letter states that tapi river belt 
singanpore weir onwards falls in CRZ area & Mining activity is prohibited in CRZ area as per 
notification. As per Government Resolution of Industries & Mines Department Dated 27-12-
2012 & 20-01-2014 clears that Sand mining shall not be allowed in areas where chances of 
sea water intrusion with river water. In consideration of the GR, M/s M.M. Infrabuildcon is 
carrying out mining activity in Tapi river mouth near Dumas. Hence M/s M.M. Infrabuildcon 
is required to be stopped. 
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Subsequently Commissioner of Geology & Mining has written letter to Superintending 
Engineer, Surat Circle, Surat regarding clarification Sand removal Geology & Mining 
department given permission to M/s. M. M. Infrabuidcon for sand removal activity based on 
permission from Commissioner of Fisheries. Geology & Mining department has issued 
permission only for dump & sell removed material from Tapi river belt. 

Expert Group here observed that, Narmada, Water Resources, Water Supply and Kalpsar 
Department letter Dated: 30-12-2022 & 08-02-2023 are self-contradicting. 

Exert Group has critically reviewed the document submitted by the various departments. 
Expert Group inferred that,  

a. There is no synchronization in the permissions taken from different department, some 
permissions/NOCs were issued in February-2022 & March-2022 Whereas Some 
NOC/permission were issued in December-2022. Every authority has only issued NOCs 
except Commissioner of Geology & Mining. 

b. Narmada, Water Resources, Water Supply and Kalpsar Department who has primary 
responsibility of maintaining river body has not given any permission. Agency has 
approached Narmada, Water Resources, Water Supply and KalpsarDepartment at last. 
The NOC issued also lacking with technical specification of dredging activity. 

c. Commissioner of Fisheries has not received any representation regarding dredging needs 
to be carried out in Tapi river. Document shows Commissioner of Fisheries may engage 
other contractor for conducting maintenance dredging activity. This indicates the NOCs 
are not given for the maintenance dredging activity.  None of the permission has shown 
requirement of Dredging activity. 

d. Neither of the permissions/NOCs were mentioning safe disposal of sediment material. 
e. Furthermore, No any department has conducted technical study before issuing the 

permission/NOCs.   
f. Even after issuing NOC, No any authority has conducted periodical monitoring on activity 

& verification of NOC conditions.  
g. Even the NOCs are not issued as per their prescribed standards laid down in 

Department, Government Resolutions/Circulars like commissioner of Fisheries NOC is 
not mentioning about Dredging activity, technical specification as mandated by 
Government Resolution of Agriculture, Farmers Welfare and Co-operation Department, 
GoG Dated : 21-08-2017,Point No: 11- Commissioner of Fisheries shall ensure that 
maintenance dredging should be carried out as per engineering norms & provide 
certificate that activity carrying out as per set standards. 

h. Usually dredging should be carried out by any Department/agency to fulfill the 
requirement as per dredging plan prepared by expert institute or irrigation department. 
In this case neither the need of dredging has been arisen nor technical study has not 
been conducted by any authorities. Even the agency has not approached any authorities 
with proper Dredging plan.  
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The project proponent at some places applied for dredging and at others for ordinary sand 
mining. The only purpose of the project proponent was commercial extraction of ordinary 
sand, which he successfully carried out in the garb of dredging activity. Project proponent 
has not furnished any permission for on shore activity. Project proponent has not produce 
any documents& furnished any information to Expert Group even after given ample 
opportunity of being heard. 

Considering above circumstances & referring to above documents, Expert group construed 
that M/s M. M. Infrabuidcon activity should be considered as Mining activity. It also 
indicates that overall activity is operated in violation of Environmental laws & prevailing 
other laws. No any Environmental permission was taken for aforesaid activity. This activity is 
also prohibited under Clause-4(viii) of the CRZ Notification-2019 & 2011.  

 

4.2 Precedent: Hon. NGT orders on Dredging activity: 

Hon’ble NGT (PB) in O. A.271 & 286 vide order dated: 27-09-2013 directed that the EC was 
required for all mining activities. Subsequently, in O.A. 271 & 286 of 2013, by order dated 
17.01.2014, Hon’ble NGT(PB) clarified that maintenance dredging in ports are exempted 
from EC as mining activity. Relevant Para of NGT order Dated 17.01.2014, 

“Learned counsel appearing for the Respondents submits that the Interim Orders passed by 
the Tribunal dated 27th September, 2013 have affected dredging operations, which they 
ought not to prohibit dredging for the purposes of clearing ship channels in the Port. 
Submissions made by the Respondents appear to be correct and reasonable and, therefore, 
we modify the interim Orders to the extent that they shall not apply to dredging being done 
for the purposes of clearing the channels and such works shall not be covered by our 
Interim Orders” 

But Hon. NGT also considered “Having heard learned counsel appearing for the parties at 
some length, we are of the considered view that dredging is an essential feature and is in 
the interest of the environment as well as for the movement of ships. However, its extent 
and manner of dredging is always a matter of concern for all the stake holders as excessive 
dredging can lead to damage to the environment, including ground water as it would be 
come saline” in the same matter by order dated : 08-08-2014. 

Hon. NGT order has also passed an order in O.A. 158 of 2018 vide order Dated: 20-05-2021 
on similar subject of dredging activity with following observations, 

1. No direction can be given for total banning of dredging or de-silting of dams or river 
beds as contended by some of the applicants in some of the applications mentioned 
above.  

2. No environment clearance is required for de-silting of dams, reservoirs, rivers etc.  
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3. In the guise of de-silting or dredging of dam sites or lakes or river, no illegal mining 
should be permitted.  

4. The dredging or de-silting can be done strictly in accordance with the guidelines given by 
the MoEF&CC in Sustainable Sand Mining Guidelines, 2016 and also Enforcement and 
Monitoring Guidelines for Sand Mining, 2020 and directions in Anumolu Gandhi vs. State 
of Andhra Pradesh O.A. No. 395 of 2018 (Supra) and also in O.A. 47 of 2016-
Tirumalasetti Srinivas Vs. Government of India with O.A. No. 117 of 2016- 
DevineniRajasekhar vs. State of Andhra Pradesh &Ors. and O.A. No. 259 of 2016-Mr. 
Sakeer vs. State of Kerala &Ors.   

Hon. NGT reiterated similar Directions in several other matter like O.A. 144 of 2020(SZ), O.A. 
259 of 2016 (SZ), O.A. 47 of 2016(SZ), O.A. 34(THC)/2013(WZ). 

This imparts clear that, Precedent NGT orders says even desilting/dredging activity requires 
attention and dredging or de-silting can be done strictly in accordance with the guidelines 
given by the MoEF&CC in Sustainable Sand Mining Guidelines, 2016 and also Enforcement 
and Monitoring Guidelines for Sand Mining, 2020. 

4.3 Environmental Statutes / Relevant Guidelines: 
 
A) Sustainable Sand Mining Management Guideline-2016 

Ministry of Environment, Forest & Climate Change has issued Sustainable Sand Mining 
Management Guideline in 2016. The Guidelines has been made with major objectives 
that,  

i. To ensure that sand and gravel mining is done in environmentally sustainable 
and socially responsible manner,  

ii. To improve the effectiveness of monitoring of mining and transportation of 
mined out material,  

iii. To maintain the river equilibrium with the application of sediment transport 
principles in determining the locations, period and quantity to be extracted. 

iv. Streamlining and simplifying the process for grant of environmental clearance 
(EC) for sustainable mining. 

 

B) Enforcement & Monitoring Guidelines for Sand Mining-2020 

Ministry of Environment, Forest & Climate Change has issued Enforcement & Monitoring 
Guidelines for Sand Mining in 2020. The Guidelines has been made with major 
objectives that,  

i. To regulate the Sand & Gravel Mining in the Country since its identification to its 
final end-use by the consumers and the general public, 

ii. Post Environmental Clearance Monitoring,  
iii. To control the instance of illegal mining 
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C) National Framework for Sediment Management – October-2022: 

 
Ministry Of Jal Shakti, Department Of Water Resources,River Development & Ganga 
Rejuvenation has formed National Framework for Sediment Management in October-
2022.  Following the Framework, MoEFCC has issued Office memorandum Dated: 12-07-
2023 ,” Based on the recommendation of the EAC & keeping view in the directions of 
Hon’ble NGT, the matter has been examined by the ministry in detail and it is hereby 
directed that the exemption from EC provided vide S.O. 1224(E) dated 28-03-2020 for 
dredging and di-silting of dams, reservoir, weirs, barrages, river and canals shall be 
subject to Environmental Safeguards as proposed in National Framework for sediment 
management issued by Ministry of Jal Shakti “. 
 

 
D) EIA Notification – 2006 as amended from time to time: 

The Mining activity is covered as category 1(a) of the EIA Notification 2006 published by 
Ministry of Environment Forest and Climate Change on 14.09.2006 under the Provisions 
of Environment Protection Act 1986. MoEF&CC enforced EIA Notification-2006 came in 
to force on 14.09.2006 mandating prior Environment Clearance for the Mining activity 
listed in item 1(a) of the schedule. There are several amendments issued by MoEF&CC 
subsequently and also the Hon’ble Supreme Court and National Green Tribunal had 
issued the direction time to time. Initially the mining leases of size less than 5 ha were 
exempted from the requirement of Environment Clearance. In the year 2012 The Hon. 
Supreme Court orders in the matter DEEPAK KUMAR & OTHERS VS STATE OF HARYANA 
& OTHERS (2012) 4 SCC 626 – The mining activity in respect of minor mineral below 5 ha 
have to obtain Environment Clearance which includes their renewal as well.  

As per EIA Notification 2006 the proposals are categorized in category B1 & B2. The B1 
Category projects are required to obtain Terms of Reference so as to prepare EIA report 
and to conduct the Public hearing prior to apply for Environment Clearance. However 
the B2 category projects can apply for Environment Clearance directly with EMP and 
pre-feasibility report and approved mining plan. 

E) CRZ Applicability: 

According to submission, Tapi river stretch permitted by Commissioner of Fisheries vide 
letter 04-02-2022 on following co-ordinates: 1) 21.046273, 72.708026-2) 
21.053739,72.654365- 3) 21.21642,72.802296- 4)21.218985,72.806883 for sediment 
removal activity. Expert Group has conducted site visit & area of sediment removal 
compared with approved CRZ map (Sheet No. F 43 M12/NE, Map No.: GJ 52) indicates 
that aforesaid activities falling under CRZ-I(B), CRZ – II & CRZ - IV  Area.  
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Expert Group is in the opinion that Project proponent activity should be consider as Sand 
mining activity as none of the permission/NOCs justifies requirement of dredging 
activity.  Mining activity is prohibited as per CRZ Notification 2011 & 2019. 

CRZ Map: (M/s M.M. Infrabuildcon on CRZ Map) 

 

 

M/s M.M. Infrabuildcon has not taken any permission under Environmental Statues. 
Neither of the NOCs/permission is binding PP to follow sustainable sand mining Guidelines – 
2016 & Enforcement & Monitoring Guidelines for Sand Mining-2020 as mandated by Hon. 
NGT & Ministry of Environment, Forest & Climate change. PP has not furnished any 
compliance & detail of the same. PP has failed to comply with the Guidelines. 
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Chapter - 5 

Data analysis & Results 
Introduction: 
M/s. M M Infra Buildcon has started activity in April 2022 as per the approval of Fisheries 

department and Commissioner of Geology and Mining issued on 04-02-2022 &29-03-2022 

respectively.  During the conversation with the Applicants during Expert Group site visit, 

Applicant stated that, project proponent have carried out Mining activity in tapi river & 

along the shore line towards bet Approx.: 1.5 km length, 20 m width, 3 m Height. Overall 

15000 Mangrove trees were damaged in 5 ha. Area due to aforesaid activity, Project 

proponent has carried out activity from April -2022 to January-2023. After that it’s not in 

operation. Project proponent was operating with 50 dredger machine (Cap. 150 HP), 17-18 

pokland. So, to actually review the activity and to check whether the really damage has 

been made by project proponent and to review the matter as per NGT directives with 

relevant corresponding documents data analysis with the help of Remote sensing and GIS 

tools has been made. 

 

To get the relevant scientific and technical data of the project, the remote sensing 

application with GIS tool were used for the analysis of the area to calculate approximate 

damage. Land use & Land cover analysis was carried out using multi temporal data. The 

analysis was carried out to get the idea about change in land use and land cover occurred 

due to mining activity and images from year 2021 to 2023 was studied with google earth as 

shown in figure 1 to figure 14. The polygon marked in all the figure represents the affected 

site location which is on the both the side of river Tapi. The condition of site in 2021, 2022 

and 2023 clearly reflects change in land use patterns before and after starting of the sand 

mining activity. 
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Google Earth images at different time as follows: 

 
 Figure 1 Google Earth image for the March 2021 (before staring of activity)  

 

 
Figure 2 Google Earth image for the October 2021 (before staring of activity)  

  

View from Gaviyar – March-2021. 

View from RIL – March-2021 

View from Gaviyar - October-2021. 

View from RIL-October-2021. 
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Figure 3 Google Earth image for the January 2022  (Activity about to start)  

 

 

Figure 4 Google Earth image for the January 2022  (Activity about to start)  

 

View from Gaviyar - January-2022. 

View from Gaviyar – January-2022. 

View from RIL – January-2022. 
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Figure 5 Google Earth image -February 2022 (Activity started we can see the movement of boat)  

 

 
Figure 6 Google Earth image -February 2022 (Activity started we can see: removal of green vegetation) 

 

 

View from Gaviyar - February-2022. 

View from Gaviyar – February-2022. 

View from RIL – February-2022. 
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Figure 7 Google Earth image -April 2022 (Activity started we can see the movement of 
boat) 

 
Figure 8 Google Earth image -April 2022 (Activity started we can see the movement of 

boat) 
  

View from Gaviyar - April-2022. 
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Figure 9 Google Earth image -October 2022 (Activity is at peak)  

 
Figure 10 Google Earth image – December 2022 (Activity is at peak) 

View from Gaviyar- October-2022. 
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Figure 11 Google Earth image -December 2022 (Activity is at peak ) 

 
Figure 12  Google Earth image -February 2023 (Activity sop as complain received) 

  

View from Gaviyar-December -2022. 
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Figure 13 Google Earth image -May 2023 (Activity completely stops) 

 
Figure14 Google Earth image -May 2023  (Activity totally stops boat and other material at rest condition) 
  

View from Gaviyar - May-2023. 
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Land Use Land cover classification: 
 
LULC classification was processed to get the actual area of land, waterbody and vegetation 
in required area. 
 
Image processing, Classification process and analysis of the different LULC classes were 

done using Landsat satellite images covering the Landsat 8 OLI. These images include; L8 

OLI/TIRS (path 148, rows 45). The Landsat images were downloaded from United States 

Geological (USGS) Earth Explorer (https://earthexplorer.usgs.gov/). The selection of the 

Landsat satellite images dates was influenced by the quality of the image especially for 

those with limited or low cloud cover. Each Landsat was geo-referenced to the WGS_84 

datum/UTM zone 43 north. An intensive pre-processing such as geo-referencing, mosaic, 

and layer stacking were carried out in order to Ortho-rectify the satellite images. The image 

was then processed in ARC-GIS software. The satellite image of each band was stacked in 

Arc-GIS polygon within interpreter main icon utilities with layer stacked function. Then, from 

the stacked satellite image the study area image was extracted by clipping the study area 

using ArcGIS. 

For this study, only supervised classification was performed. Supervised classification 

according to many authors is where “the user develops the spectral signatures of known 

categories, such as urban and forest, and then the software assigns each pixel in the image 

to the cover type to which its signature is most comparable”. “Supervised classification is 

the process most frequently used for quantitative analyses of remote sensing image data”. 

The supervised classification was applied after defined area of interest (AOI) which is called 

training classes. More than one training area was used to represent a particular class. The 

training sites were selected in agreement with the Landsat Image, Google Earth and Google 

Map. 

The supervised classification has been applied after defined training classes. One or more 

than one training area was used to represent a particular class. During the supervised 

classification process, the entire Signature editor was selected in order to be used on the 

classification process. Then the classify was selected mainly in three class as water body, 

barren land and vegetation to get the idea regarding whether the damage to vegetation is 

made or not. To understand and to get the change in LULC pattern images of LANDSTAT 8 

has been processed starting from April 2022. The data of LULC of the December 2021 has 
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been considered as baseline data as there was no activity of sand mining and the proponent 

of the project started developing sites after 2021. The activity was at peak in the month of 

October 2022 and December 2022 as in the google images we can see the lot of JCB, sand 

dredger and Trucks can be visualized. At the same time to check the influence of activity on 

LULC, the images of October 2022, December 2022 and of 2023 were processed which can 

be represented as figure 15 to figure 18. 

 
Figure 15 Selected area of LULC processed in Arc-GIS for the period of December 2021 

Selected area of LULC for 
the period December -2021. 
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Figure 16 Selected area of LULC processed in Arc-GIS for the period of December 2021 

 

 

 
Figure 17 Selected area of LULC processed in Arc-GIS for the period of December 2021 

 

 

Selected area of LULC for 
the period April -2022. 

Selected area of LULC for 
the period October -2022. 

225



Page 42 of 65 
 

 
Figure 18 Selected area of LULC processed in Arc-GIS for the period of December 2021 

 

From the processed image finally LULC for the respective year will be as follows. 

Sr. 
No 

Year  Barren Land Water body  Vegetation 

1. December 2021 231300 (17 %) 807300 (57.77 %) 358200 (25.23 %) 

2. April 2022 160200 (11.46 %) 881100 (63.03 %) 355500 (25.43%) 

3. October 2022 563400 (40.31 %) 577800 (41.34 %) 255600 (18.29 %) 

4. January 2023 565200 (40.44 %) 574200 (41.08 %) 257400 (18.41 %) 

 
The obtained data is in the line of before starting activity and after the activity. 

From the figure 15 to figure 18, it is clearly indicating that because of the activity 

approximately 7.14 % vegetation area is decreased in terms of mangroves and other aquatic 

weeds and plants shrubs in the selected area. As it is very difficult to visit the site, and 

looking to get the scientific data the total area has been divided in to two parts considering 

the river position in the middle. As per the proponent activity on the left-hand side river to 

get the sand and other materials from river, the loss of vegetation will be approximately 

3.07 % (half of 7.14 %) which is equal to 49,950 sq. m. 

Selected area of LULC for 
the period January-2023. 
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At the same time from the above table, it can be seen that water body portion is decreasing, 

which indicates the deposition of drag material in and nearby river which may be considered 

as barren land in the image processing as per the received color spectrum and available 

supervised data. 

It is to be noted that for LULC processing only 3 classes have been considered in present 

work as at the site in the middle is water body portion surrounded by land area and 

vegetation around it.  The present site condition is not having any roads, barren land, 

building area in nearby and surrounding are so, only 3 classes of LULC have been considered 

for LULC classification. 

The project was observed and recorded as peak in the month of October 2022 to December 

2022 period. The data of October 2022 and January 2023 are having similar trend which 

indicates the method followed is fine.  

 

Determination of NDVI value: 

With the processing LandSat 8 image and using ACOLITE algorithm NDVI value was also 

obtained to represent the correct vegetation growth of the area. Mean NDVI value of the 

project site in the month of December 2021 was obtained as 0.185. The NDVI value has 

been obtained as 0.04 for the April 2022 which indicated the declined trend  as the activity 

started. The NDVI was obtained as 0.03 for the period of January 2023 and 0.05 for the 

period of April2023.  Obtained NDVI values are having similar trend represented in Table 1. 

So, the calculated area of vegetation loss is considered to be accurate. 

 

Determination of Chlorophyll content at the downstream side of the Tapiriver: 

The Chlorophyll content is the indication of change of vegetation, aquatic plants and weeds 

in the river bed . So for the year 2021, 2022 and 2023 chlorophyll content has been 

processed and obtained in the down stream side of river bed. Figure 19 to figure 23 

represents the chlorophyll concentration in mg/m3 for the year 2021,2022 and 2023. From 

the figure it is clear that in the 2021 the concentration of chlorophyll was higher in pre-

monsoon period , where as in the post monsoon period flushing of river the concentration 

was decreased up to some extent. In the year 2022, because of less flushing effect 

concentration was very high in the pre monsoon period which was up to 140 mg/m3.The 
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concentration was declining up to 12 mg/m3  in the month of December 2022, which may be 

because of peak sand mining activity in that days. 

 
Figure 19  

 

 
Figure 20 

 

Variation of Chlorophyll 
in downstream in river 
Tapi:April -2021. 

Variation of Chlorophyll 
in downstream in river 
Tapi:December -2021. 
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Figure 21 

 
 

 
Figure 22 

 

Variation of Chlorophyll 
in downstream in river 
Tapi:April -2022. 

Variation of Chlorophyll 
in downstream in river 
Tapi:December -2022. 
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Figure 23 

 
Determination of Turbidity concentration  at the downstream side of the Tapi river: 

From the processing of the image, turbidity concentration was obtained in d/s of the tapi 

riverbed for the year 2021,2022 and 2023 as figure 24 to figure 28. From the figure the 

turbidity value was obtained in the range of 10-75 NTU (FNU =NTU) for the period of 

2021,2022 and 2023. It has been observed that the low turbidity area may be changed as 

high turbid area and higher turbidity area may be replaced as low turbid area. This may be 

because of activity like sand mining as there is no other activity observed during this period. 

Figure 29 to figure 31 represents the SPM concentration in the d/s of river Tapi which was 

obtained in the range of 15-68 gm/m3 having similar trend of turbidity. This indicates the 

method considered for the study is able to process and retrieve the data effectively.  

 

Variation of Chlorophyll 
in downstream in river 
Tapi:January -2023. 
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Figure 24 

 

 
Figure 25 

 

Variation of Turbidity in 
downstream in river 
Tapi:April -2021. 

Variation of Turbidity in 
downstream in river 
Tapi:December -2021. 
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Figure 26 

 

 
Figure 27 

 

Variation of Turbidity in 
downstream in river 
Tapi:April-2022. 

Variation of Turbidity in 
downstream in river 
Tapi:December -2022. 
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Figure 28 

 

 
Figure 29 

 

Variation of Turbidity in 
downstream in river 
Tapi:January -2023. 

Variation of SPM in 
downstream in river 
Tapi:April -2022. 
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Figure 30 

 

 
Figure 31 

 
 
 
 
 
 

Variation of SPM in 
downstream in river 
Tapi:December -2022. 

Variation of SPM in 
downstream in river 
Tapi:January-2023. 
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Conclusion: 
 

The analysis made with remote sensing and GIs clearly revealed the following points. 
 
 

 There is change in land use land cover pattern within the period from 2021 -23.As 

per LULC analysis 7.14 % vegetation is decreased. 

 The NDVI value also indicates that at the project site there is loss of vegetation. 

 The downstream stretch of river Tapi is influenced by sand mining activity in terms of 

change in characteristics of water. 

 There is change in characteristics of downstream stretch of river in terms of turbidity 

and suspended solids indirectly. 

 The zone of river which were having higher turbidity and suspended solids become 

the lower turbidity and lower suspended solids zone.  

 Thus the effects of solid deposition and erosion is also affected before and after sand 

mining activity. 
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Chapter – 6: Compliance as per Terms of Reference  
 

i. Visit the site after intimating Applicant and Project Proponent – respondent No.7  
Expert Group has conducted site visit on 19-08-2023. The Applicants & Project proponent 
was informed to remain present at site visit as per Hon. NGT order vide email dated 10-08-
2023 as well as on 18-08-2023.Applicants Mr. M.S.H. Shaikh & Mr. Jignesh Togadia were 
present at site. Project proponent was not remained present at site. He was also contacted 
telephonically during site visit. He informed that due to unwell of his family member he was 
not able to present before the Expert Group. Expert Group has asked him to submit written 
representation to RO, GPCB-Surat within 7 days. RO, GPCB-Surat (Coordinator) has not 
received any representation from project proponent. 
 
Expert Group observed that, During site visit no activity was going on. Site situation indicates 
that it’s not in operation since recent past. Machineries observed on the bank of River Tapi.  
Deposition of coarse material of sediment is observed on shore. Various machineries like 
Barges, Dredgers, Boats, Screeners, Pumps, transfer pipes, Pokland excavator etc. observed 
at site. Mangroves are observed on the site. Dense mangroves observed on shore on both 
side of bank. Continues Mangroves belt is observed along the Tapi river bank, It seems PP 
has destructed the mangroves for on shore activity. 
 

ii. Assess actual quantity of sand mined based on available records / actual survey. Take 
photos wherever required.  

M/s M. M. Infrabuildcon has stopped activity since January-2023; Hence actual verification of 
activity is not possible after 6 months. Geology & Mining Department –Surat is having record 
of royalty pass of extracted sand in both permits. As per available records, In Quarry Petmit-
1(QP210001550) , M/s M. M. Infrabuildcon removed 94393.476 MT Sand and In Quarry 
Petmit-2(QP210001551) , M/s M. M. Infrabuildcon removed 96246.349 MT 
 
Site situation indicates that mined quantity seems to be higher than the quantity shown in 
the royalty pass.  Expert Group has assessed actual mining quantity @13,10,115 MT based 
on secondary data & satellite images as described in Point No.: IX. 
 
Photograph is attached as Annexure-7. 
 
iii. Assess market value of mined sand.  

Geology & Mining Department-Surat has submitted that, Market Value of mined sand is 
approximately Rs. 200 & 250 per ton. Expert Group found that this value is lesser than the 
prevailing market value. Based on prevailing market rate the Sand valuation is in the range of 
Rs. 500 -600 per ton. Hence Expert Group has decided to consider average value Rs. 550/- 
per ton. Total value of Mined Sand is 13,10,115 * 550 = Rupees 72,05,63,250/- (Rupees 
Seventy two crore  five lakh sixty three thousands two fifty ). 
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iv. Find out the purpose for which mined material was used. 
Geology & Mining Department-Surat has submitted that, Mined material used for 
construction works. 
 

v. Find out quantity mined vis a vis permitted quantity.  
Mined Quantity:.  Expert Group has assessed actual mining quantity @13,10,115 MT based 
on secondary data & satellite images as described in Point No.: IX, 
 
Permitted quantity: Two quarry permits of 1.0 Lac MT each is issued by Commissioner of 
Geology & Mining. Quarry Petmit-1(QP210001550), M/s M. M. Infrabuildcon removed 
94393.476 MT Sand and In Quarry Petmit-2(QP210001551) , M/s M. M. Infrabuildcon 
removed 96246.349 MT. 
 
vi. Find out if any blasting was carried out.  

Geology & Mining Department-Surat has submitted that , No blasting is carried out by M/s 
M. M. infra buildcon as the mining material is in loose form. 
 
vii. Find out if any trees were cut without permission.  
Forest Department has not given any permission for Tree cutting but Committee found that 
Mangroves is destructed in @5 Ha area.  
 
viii. Find out aerial distance to nearest residence/house, school, road, water body, forest, 

agricultural land (with crops grown), eco-sensitive zone / protected area.  
Receptor Approx. aerial distance from activity 
Nearest Residence/House Residential houses located on @400 m 

distance. 
School No School within 1.0 km radius. 

C. K.Pithwalla College campus located on 
adjoining to activity & College buildings are 
located 450 m from the activity. 

Road Internal metalled road is @700 m away & 
National Highway-53 is @3.6 km away. 

Water body 0.0 m 
Activity conducted in Tapi river bed & bank 
of tapi river. 

Forest No forest area in surrounding @500 m. 
Agricultural land 
(with crops grown) 

Agriculture land located on @700 m 
distance from the activity  

eco-sensitive zone / protected area No eco sensitive zone located in @1.0 km 
radius. CRZ-CVCA area is located @ 650 m 
away from the shore activity.  
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ix. Assess environmental damage in the terms of damage to roads/buildings, 
air/noise/water/soil pollution, damage to ecology, impact on health of nearby 
residents, tree cutting, change in hydrology, change in ground water level etc. 
Quantify damage wherever possible. If quantification is not possible then assess 
damage as severe/high/significant/insignificant.  

Environmental damage could have occurred due to material removed & associated 
operations. Expert Group has decided to calculate Environmental Damage in Two Segments.: 

A. Estimation of material removed 
B. Damage occurred due to operation of machineries& sediment removal. 

 
A. Estimation of Material removed: 

Project Proponent M/s M. M. Infra buildcon has not submitted any data of the activities 
carried out in the period. As per available records in Chapter-4 & Chapter-5, PP has carried 
out activity from April -2022 to January -2023. The Expert Group has started looking after 
this case since July-2023 and the activity was closed during that time. Neither of the agencies 
have conducted site visit for the compliance& not having any details about activity. Only 
Commissioner of the Geology & Mining has data of sand sold as per royalty pass under 
Gujarat Minor Mineral Concession Rules-2017, The sand sold quantity is 1,90,639.825 MT 
(QP-1:94393.476 MT+QP-2:96246.349).During the site visit committee observed that mined 
quantity might be higher than the quantity shown in the royalty pass (i.e. 1,90,639.825 
MT).Considering the above circumstances, committee has decided to identify mined quantity 
based on other available resources & satellite images. 
 
 The area has been allocated in both permits are as below, 
 
Quarry Permit No.01=QP210001550 = Area allocated: 16.24.50 Ha.= 162450 m2 

Quarry permit no 02.= QP210001551  = Area allocated:34.16.83 Ha = 3411683 m2 

Total area allocated:QP-1 +QP – 2 =162450 m2  + 341683 m2 =  5,04,133 m2 
 
 Day for which activity operated: April-2022 to January-2023 =10 months = 300 Days. 
 
Expert Group observed that during monsoon season, due to rain & flooding in river basin it is 
difficult to carry out mining activity during rainy days. Hence it is decided to eliminate 
number rainy days from total number of operative days.   
 
Monsoon data of Surat has been obtained from Surat Municipal Corporation for year 2022. 
There were total 69 rainfall days in Surat in during year 2022. 
 
So total days for mining carried out will be 231 Days. 
 

238



Page 55 of 65 
 

 Commissioner of Geology & mining has prepared District Survey Report(DSR) of Surat. 
The report has been submitted to SEIAA in July-2023 & SEIAA has approved the same. 
(Reference: https://seiaa.gujarat.gov.in/DSR%20Surat%20District.pdf ) 
 

 Chapter- 7 = Replenishment during on complete season(annual) Tapi river observed 
replenishment rate is 1.5 m. Considering  the number of days to 231 days, proportionally 
replenishment rate is 1.155 m 

 
Average Specific Gravity of  Sediment = 2.25 (Reference: MoEFCC Sustainable sand mining 
Guidelines =2016 – Page no. 25) 
 
Total Quantity mined  = Area* Sediment deposition rate* Specific Gravity 
                            Here, 

Area =5,04,133 m2 

Sedimentation Rate: 1.155 m 
Specific Gravity = 2.25 
 

Total Material mined  = 13,10,115.633 MT 
 
As per submission of Applicant (Mr. M.S. H. Shaikh), 50 dredgers were operating round the 
clock for 10 months. Each dredger removes 60 MT Sediment in One cycle. Such dredgers 
operated for 4 Cycles day, amounting 240 Tons per day per dredger sediment removal.  Total 
sediment removal by all dredgers, 240*50 =12000 MT/Day. Activity has been worked for 10 
months so 12000*300 days = 36,00,000 MT sediment removal. 
 
As per submission of Applicant, 50 dredgers were operating round the clock for 10 months. 
Each dredger removes 60 MT Sediment in One cycle. Such dredgers operated for 4 Cycles 
day, amounting 240 Tons per day per dredger sediment removal.  Total sediment removal by 
all dredgers, 240*50 =12000 MT/Day. Activity has been worked for 10 months so 12000*300 
days = 36,00,000 MT sediment removal. 
 
There is no evidence available for applicant submission apart from images. Expert group has 
decided to refer secondary source for verification applicant submission. Satellite images 
during the April-2022  to January -2023 indicates maximum 22 dredgers in operation in Tapi 
river. This dredgers capacity is not reflected anywhere & PP has not furnished any 
information. 
 

Expert Group has taken inputs from the professional entities involve in such operation. They 
have explained that the such dredgers have total capacity of 25 m3/hr , So proportionally it 
can remove 8.75 m3/hr sand. Specific gravity of Sediment is 2.25 (Reference: MoEFCC 
Sustainable sand mining Guidelines =2016 – Page no. 25), So total 19.68 MT/hr sand can be 

239



Page 56 of 65 
 

removed by one dredger.  
Considering operation 12 hours a day Considering other associated operation involve 
material transportation &screening, Tidal effect etc. Accordingly One dredger can remove 
229.5 MT in one day. Maximum 22 dredgers found in satellite images. So total quantity 
reaches 5197.5 MT/day removed by all dredgers. Expert Group has counted 231 days of 
operation.  So total 12,00,622.5 MT quantity has been removed by the applicant. 
 
This quantity is near to the quantity assessed by the Expert Group by above formula.  
 

B. Damage occurred due to operation of machineries & sediment removal as per NGT 
Directives: 

Damage area Scale assigned by 
Expert group 

Remarks 

Road High Heavy loaded truck movement damaged to 
road. 

Buildings Insignificant PP has not carried blasting process & no 
residential building in @400 m. 

Air Moderate Air pollution is due to truck tail pipe emission 
& Heavy equipment’s emission 

Damage to 
Ecology 

High Based on the assessment done by expert 
group , there is loss of Flora & Fauna i.e. 
Major ecological parameters , Hence the 
impact is considered High.  

Change in 
Hydrology 

Low There may have been minor changes in 
hydrology of the concerned river as the 
stretch falls within dynamic estuarine 
ecosystem. 

Impact on 
health of 
nearby resident 

Insignificant As no residential building in @400 m from 
activity. Though occupational Hazards cannot 
be ruled out for the workforce engaged in the 
mining activity. 

Change in 
Ground water 
level 

Insignificant As the area falls in estuarine zone, 
Consequent changes in Ground Water Level 
cannot be ascertained. 

Loss of 
Vegetation/Tree 
Cutting 

High Based on analysis of available satellite data, 
The Group opiates/ observes loss of 
vegetation in approximate area spreading 
over 5 hectares. Vegetation cover majorly 
constituted of protective natural mangroves. 

 

x. Assess Environmental Damage Compensation.  
Environment Damage Compensation: 
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Environment Damage Compensation has been assessed as per CPCB methodology. 
Additionally there are other approved mechanisms to calculate EDC for the mining sector like 
Industries & Mine department Government Resolution Dated, 10-09-2018 & 19-11-2018& 
EDC as per MoEF Indicative Guidelines. The committee has decided to consider other 
methodology to compute Environment Damage Compensation. These methodologies were 
also used be various committees in other Hon. NGT cases like O.A. 101/2019. 
 
Environmental damage has been assessed by committee based on the following: 
A. Indicative guideline for Assessment of Environmental Damage prepared as per the 
Standard Operating Procedure (SOP) published vide Office Memorandum dated 07-07-2021 
by MoEF&CC and approved by SEIAA-Gujarat. 
B. Environmental Compensation as per CPCB formula submitted to Hon’ble NGT. 
C. Assessment of Damage cost based on GR of Industry & Mine Department, Gujarat 
guidelines 
 
EDC-1 = CPCB Methodology 
CPCB has formed the committee for development of guidelines for assessment of Environmental 
Compensation based on Hon. NGT order. CPCB Committee has devised mechanism based on 
polluters pay principle.  
 
(Ref.: Report of the CPCB In-house Committee on Methodology for Assessing Environmental 
Compensation and Action Plan to utilize the fund, 
 
Environment Compensation shall be based on the following formula:  
 
EC : PI * N * R * S * LF 
 
Where, 

EC is Environmental Compensation in Rs. 
PI = Pollution Index of Industrial Sector  
N = Number of Days of violation took place 
R = A factor in rupees for EC 
S = Factor for scale of operation. 
LF = Location factor. 

 
(1) Considering pollution index of Industrial sector (Mining) 75 & No. of violation days 

231(Total operation days = 300 – No. of rainfall days =69)& Factor for scale of operation  
1.5  and Location Factor  = 1.5 as Surat city is having population is more than 50 lacs. 

EC = 75(PI) x  231 days x  250 Rs. X  1.5(S) x  1.5 (LF) 
 
EDC-1 in Rupees = 97,45,312/- 
 
EDC-2 = Industries & Mines Department , Government of Gujarat Government Resolution: 
Industries & Mines Department, Govt. of Gujarat in compliance of order dated 17.09.2018 passed by 
the Hon’ble Tribunal in O.A. No. 360 of 2015 has passed government resolution on 10-09-2018 & 
amended on 29-11-2018 regarding imposing Environmental Compensation in cases of illegal mining, 
transportation and storage for causing damage to the environment. 
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Key part of resolution as below: 
 
For the Minor Minerals as categorized under Schedule III of the Gujarat Minor Mineral Concession 
Rules, 2017 (GMMCR, 2017) and for Minerals other than Minor Minerals as per the Mines and 
Minerals (Development and Regulation) Act, 1957, the Environmental Compensation payable shall be 
computed as under: 
 
For Part – A – I Minerals under GMMCR, 2017 = 41% of Value of Mineral  
b. For Part – A – II Minerals under GMMCR, 2017 = 26% of Value of Mineral  
c. For Part – B Minerals under GMMCR, 2017 = 21% of Value of Mineral  
d. Minerals other than Minor Minerals = 21% of Value of Mineral”  
(ii) Following further provisos have been inserted in Para 4:  
 
“Provided further that, all situations, wherein the authorities are of the view that the 
damage caused and the cost of restoration of ecology to be incurred is higher, shall be 
referred to the Gujarat Pollution Control Board for assessment of actual damage 
caused to the Ecology, net present value of future eco system services foregone and 
the Cost of Restoration.  
 
Provided further that, if after assessment by GPCB the actual damage caused and the Cost of 
restoration of Ecology is found to be higher than the abovementioned Environmental Compensation, 
the same shall be recovered fully on the principle of ‘Polluter Pays’ from the offender by the 
authorities empowered under Para – (2).” 
 
Environmental Damage Assessment computation as per IMD, GoG GR is, 
Ordinary sand is falls in Part A-1 minerals under GMMCR,2017.  Its value determined by the IMD 
determined vide GR dated: 10-03-2022  is Rs. 240 per ton 
 
Total Sand mined Quantity= 13,10,115.633 MT 
 
Total value of Mineral = 13,10,115.633 *240 
   = Rs. 31,44,27,751.92 
 
EDC for part A-1 Minerals = 41% of Value of Mineral 
      = 41% of Rs. 31,44,27,751.92 
    = 12,89,15,378Rs. 
EDC-2 = Rs.12,89,15,378  
 
EDC-3 =  EDC as per O.A. 360 of 2015: 
 
Total Sand mined Quantity= 13,10,115.633 MT 
Market value of Sand, = Rs. 550/ 
 
PV= Σt 5 = 1 (Dx RF)/ (1+r) t, Where D is Market Value of Illegally mined Material and PV is 
Present Value of Foregone Ecological values (@5-8% discount rate and over 1 years). 

Severity Mild Moderate Significant Severe 
Risk Level 1 2 3 4 
Risk Factor 0.25 0.5 0.75 1.0 
Discount 8% 7% 6% 5% 
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Net Present Value (after netting out market value of illegally mined material) - 
i.e., Total Compensation to be levied= NPV=PV-D 
 
PV=1 (72,05,63,598.15*1)/(1+0.05) 
 
PV = 71,69,78,704.62 
 
NPV = PV-D =72,05,63,598.15 - 71,69,78,704.62 = Rs. 35,84,898 
 

EDC Methodology Amount (Rs.) 
EDC-1= CPCB formula 97,45,312 
EDC-2 = IMD,GoG GR 12,89,15,378 
EDC as per O.A. 360 of 2015 (NPV of ecological 
forgone) 

35,84,898 

Average EDC of above three formulas 4,74,15,196 
 
During calculations of Environmental damage based on above three formulas, big variance in 
the damage compensation amount was found in each of the case, three formulas are based 
on different factors. Additionally all formulas were considered in several cases furthermore 
violation of multiple government authorities are involved in this activity hence Expert Group 
has  taken into account of EDC as per industry & mines department apart from CPCB & Other 
NGT case formula.  Considering the same and Hon. NGT O.A. 58/2018 matter & other matter, 
the Expert group unanimously decided recommend to levy Average penalty arrived though above 
three formulas in each of the case as an interim penalty. 
 
Additionally Large discrepancy in the quantity mined vis a vis royalty paid as calculated above 
in absence of appropriate data and the royalty paid by the agency shows that there has been 
heave loss of revenue to the state exchequer and thus the project proponent is liable to pay 
royalty along with penalty to the geology and mining department & Furthermore agency has 
utilized on shore land without prior permission hence fine shall be levied from agency as per 
revenue laws/procedure. 
 
Hence, Expert Group suggests that agency shall be liable to pay Environment damage 
compensation of Rs. 4,74,15,196_, Royalty along with penalty for additional material mined and 
fine for utilizing on land without prior permission. 
 
xi. Recommend remediation measures along with timeframe, budget, and responsibility. 

A) Lifting of Mine Tailings & appropriate disposal–Project Proponent should dispose 
mine tailingsin consultation and under supervision ofCommissioner of Geology & 
Mining and Road & Building Department within 3 month. 
 

B) Restoration of Mangroves - Expert Group observed that mangroves are destructed in 
@5 Ha due to the Sand Mining activity. Project Proponent should restore mangroves 
at the site and additionally carryout Mangrove plantation in @50 Ha area under 
guidance & supervision of Forest department. Project proponent shall submit 
periodical progress report of mangroves growth to Forest department.  
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Restoration of Roads: PP in consultation with SMC shall restore the roads in original 
condition & also carryout roadside plantation within 3 months.Note: All the financial 
responsibility for remedial measures will lie with project proponent. 
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Chapeter-7 
Conclusion& Recommendation 

 
Original Application No. 81/2023(WZ) has been filed before Hon. NGT, WZ with the prayer 
that M/s M.M. Infra Buildcon be directed to stop illegal and unscientific mining in riverbed 
of the Tapi river near village Dumas, Taluka Majura in Surat district of Gujarat. Hon. NGT has 
admitted the matter & passed an order on 29-05-2023. 

 
Para- (7) of the Hon. NGT order read as follows:  

“In view of the fact that the period for which the quarry permit was granted has 
already elapsed, it is necessary to ascertain as to whether the quarrying is still going on and 
hence, we deem it appropriate to constitute a Joint Committee comprising one member 
each of Gujarat Coastal Zone Management Authority (GCZMA), the District Magistrate, Surat 
and State Level Environment Impact Assessment Authority (SEIAA). GCZMA will be the 
Nodal Agency of the said Committee. Following will be the Terms of Reference to the 
Committee.  

 

i. Visit the site after intimating Applicant and Project Proponent – respondent No.7  

ii. Assess actual quantity of sand mined based on available records / actual survey. 
Take photos wherever required.  

iii. Assess market value of mined sand.  
iv. Find out the purpose for which mined material was used.  
v. Find out quantity mined vis a vis permitted quantity.  

vi. Find out if any blasting was carried out.  
vii. Find out if any trees were cut without permission.  

viii. Find out aerial distance to nearest residence/house, school, road, water body, forest, 
agricultural land (with crops grown), eco-sensitive zone / protected area.  

ix. Assess environmental damage in the terms of damage to roads/buildings, 
air/noise/water/soil pollution, damage to ecology, impact on health of nearby 
residents, tree cutting, change in hydrology, change in ground water level etc. 
Quantify damage wherever possible. If quantification is not possible then assess 
damage as severe/high/significant/insignificant.  

x. Assess environmental damage compensation.  
xi. Recommend remediation measures along with timeframe, budget, and 

responsibility.  
xii. The Committee will be free to avail services of any institution/organization, if 

required. Expenses for the same shall be initially incurred from EDC funds with State 
PCB and shall be subsequently recovered from the Project Proponent.” 
 
To assist the  Joint Committee comprising one member each of Gujarat Coastal Zone 

Management Authority (GCZMA), the District Magistrate, Surat and State Level Environment 
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Impact Assessment Authority (SEIAA), the Gujarat Coastal Zone Management Authority 
(GCZMA), Forest & Environment Department has formed the “Expert Group” vide GCZMA 
office order No.:ENV-10-NGT-81-2023-01-T Dated:19-06-2023.  

 
The Expert Group has carried our detail exercise in pursuant to Hon. NGT order. M/s 

M. M. Infrabuildcon (Project proponent) was carrying out mining activity from Tapi River at 
Dumas area. The project proponent (PP) has obtained NOC from Fisheries department. 
Expert Group has observed that PP has stopped activity during the site visit with the 
applicants. It came to knowledge of the Expert Group that activity has been stopped since 
February-2023 & the project proponent had carried out activity from March-2022 to 
January-2023.  

 
PP has initially obtained NOC from Commissioner of Fisheries in February-2022.  

Subsequently obtained two Quarry permits for removal of Ordinary Sand=1,00,000 MT each 
from  Commissioner of Geology & Mining in March-2022. There is no application from local 
fisher men for dredging requirement. Commissioner of Fisheries may engage other 
contractor for maintenance dredging. Furthermore, Narmada, Water Resources, Water 
Supply and Kalpsar Department (irrigation department) has mandate to maintenance of 
river body, but It’s permission were sought very lately in Decemeber-2022. Even after the 
application Irrigation department has issued only NOC. The NOC letter is also lacking any 
specification area, length & depth of sediment removal. There is no harmony in making 
applications to various departments. 

 
According to Industries & Mines department Circular dated: 20-01-2014. Areas 

where there are chances of salinity ingress (Nr. Sea & river confluence to sea) , “Ordinary 
sand” mining should not be carried out and According to Agriculture, Farmers Welfare and 
Co-operation Department, GoG Government Resolution Dated : 21-08-2017,Point No: 11- 
Commissioner of Fisheries shall ensure that maintenance dredging should be carried out as 
per engineering norms & provide certificate that activity carrying out as per set standards. 
Expert Group has observed that aforementioned Circular and Government Resolution have 
not been complied with. 

 
Usually competitive bidding is floated for dredging activity by concern department. 

Here, neither of the authorities has carried out competitive bidding/e-auction for this 
activity. Entire activity is self-initiated by the agency and the activity is carried out for 
extraction of specific material (ordinary sand) for commercial purpose.  

M/s M.M. Infrabuildcon has not taken any permission under Environmental Statues. 
Neither of the NOCs/permission is binding PP to follow sustainable sand mining Guidelines – 
2016 & Enforcement & Monitoring Guidelines for Sand Mining-2020 as mandated by Hon. 
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NGT & Ministry of Environment, Forest & Climate change. PP has not furnished any 
compliance & detail of the same. PP has failed to comply with the Guidelines. 

 

Expert Group has conducted site visit on 19-08-2023. During the site visit it is 
observed that the activity has been stopped by project proponent. During visit sediment 
removal equipment like Barges, Dredgers, Bots, Screeners, Pumps, transfer pipes, Pokland 
excavator etc. observed at site. Weigh Bridge with Cabin also observed at site. All 
machineries were not observed in operation. 

 
Mine tailings is observed in @2.5 Ha area during visit. It seems PP has taken only 

sand out of sediment material.  
 
Collector/ SMC permission has not been taken for on shore activity. 

Essentially Commissioner of Fisheries, Gujarat Maritime Board & Irrigation 
department has primary role in dredging activity of any water body of the Gujarat. Neither 
any of the authority has received representation for dredging activity nor has any of the 
authority issued Work Order to project proponent to carry out such activity. Project 
proponent only obtained NOC from Commissioner of Fisheries & Irrigation Department. 
Commissioner of Geology & Mining has issued Quarry permit for Extraction & removal of 
Ordinary Sand only. Agency has not approached any authority with proper dredging plan. 
This clears the intention of project proponent for carrying out activity for removal of sand. 

 
 Even after issuing NOC, No any authority has conducted periodical monitoring on 
activity & verification of NOC conditions.     

Furthermore, No any department has conducted thorough technical study before 
issuing the permission/NOCs. NOCs/Permissions are not in consonant with the law. 

Considering above circumstances & referring to documents cited in the report, 
Expert group construed that M/s M. M. Infrabuidcon activity should be considered as 
Mining activity. 

The project proponent has not submitted any representation after given appropriate 
opportunity being heard. The PP has contemptuously remained non cooperative throughout 
this Expert Group exercise with respect to Hon. NGT order causing undue delay in 
compliance. 

M/s M. M. infrabuildcon has stopped activity since February-2023 as stated by the 
applicant. Committee is evaluating post facto environmental damage since the activity is 
stopped in February-2022. No direct & specific evident is available as long time has been 
passed after stoppage of activity. 
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Committee has made best possible efforts to evaluate Environmental Damage due to 
M/s M. M. Infrabuildcon activity and committee has also utilized advance tools like GIS 
mapping & others and corroborating it with documents & circumstantial evidences to 
prepare report. 

Hence, Expert Group suggests that agency shall be liable to pay Environment damage 
compensation, Royalty along with penalty for additional material mined and fine for utilizing 
on land without prior permission as described in Chapter-6.  

 
Recommendation: 

 
The Expert Group observes sincerely that there is an immediate requirement to 

develop Standard Operating procedure (SOP) at state level to deal with such cases. SOP 
should define roles & responsibility of each department. State policy should endeavour to 
demarcate Nodal department for such matters along with time based monitoring 
mechanism should be envisaged. 

 
  Also The authorities shall ensure that Compliance of Sustainable Sand Mining 

Management Guideline-2016 issued by MoEFCC, Enforcement & Monitoring Guidelines for 
Sand Mining-2020 issued by MoEFCC, National Framework for Sediment Management – 
October-2022 issued by Ministry of Jal Shakti while issuing such permission. 
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References: 
1) Sustainable Sand Mining Management Guideline - 2016 issued by MoEFCC 

2) Enforcement & Monitoring Guidelines for Sand Mining-2020 issued by MoEFCC 

3) District Survey Report –Surat prepared by Commissioner of Geology & Mining - 

Gujaratand Approved SEIAA-Gujarat. 

4) Report of the CPCB In-house Committee on Methodology for Assessing 

Environmental Compensation and Action Plan to utilize the fund, 

5) National Framework for Sediment Management – October-2022 issued by Ministry 

of Jal Shakti. 
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Item No.4                          (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 
 

ORIGINAL APPLICATION NO.81 OF 2023 (WZ)  
 

Jignesh Bhai Chhaganbhai Togadia     …. Applicant 
  

Versus 
 
State of Gujarat & Ors.      .…Respondents 
 
Date of Hearing  : 29.05.2023 
 
CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 
Applicant                     :   Mr. Ritwick Dutta, Advocate  
 
 

ORDER 
 

 

1. This Original Application has been filed with the prayer that 

respondent No.7 – M/s M.M. Infra Buildcon be directed to stop illegal and 

unscientific mining in riverbed of Tapi river near village Dumas, Taluka 

Majura in Surat district of Gujarat; the said area may be directed to be 

restored to its original position; the environmental compensation be 

imposed on respondent No.7 – Project proponent and action be taken 

against respondent No. 5 – Commissioner of Fisheries, Government of 

Gujarat and respondent No.6 – Commissioner of Geology and Mining, 

Government of Gujarat for issuing sand mining permits in violation of 

CRZ Notification, 2011. 

2. The submission made by the learned counsel for the applicant is 

that the Additional Director, Geology and Mining, Gandhinagar has 

issued quarry permit in respect of Survey No.1005, 1003, 1002, 951, 

950, 937/2 in front of Tapi river belt for quarrying 1,00,000 metric 

tonnes of sand minerals from 29.03.2022 onwards.  The said permit is 

annexed at pages 57 to 60 of the paper-book.  He has drawn our 
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attention to page 100 of the paper-book wherein the mining location is 

indicated which is shown in pink colour, which falls in CRZ-II area.  

Thereafter, our attention is drawn to paragraph 3 of the CRZ Notification 

2011, sub-clause (x) thereof prohibits mining of sand in the said area.  He 

has also drawn our attention to paragraph 7 of the said Notification 

which indicates that CRZ-IB is the area which falls between Low Tide 

Line and High Tide Line and in paragraph 8, the permissible activities are 

mentioned.  In the same paragraph 8, it is pointed out by him that the 

mining activity does not find mention which means that the said activity 

is impermissible in the said area and yet, quarry permit has been issued 

for abstracting  the sand illegally by respondent Nos.5 and 6. 

3. Further it is mentioned that no DSR has been prepared nor mining 

plan has been prepared. 

4. We are of the view that the said quarry permit under which the 

mining activity is alleged, was  issued on 04.04.2022 for 180 days, which 

period has already expired.  The learned counsel for the applicant has 

submitted that still the illegal mining activity is going on. 

5. Considering the grounds stated in the application, we find that 

prima facie, the case of adverse impact on the environment is made out 

and hence, the application deserves to be admitted and accordingly, it is 

admitted.  

6. We direct the Registry to issue notice to the respondents, 

returnable within four weeks. 

7. In view of the fact that the period for which the quarry permit was 

granted has already elapsed, it is necessary  to ascertain as to whether 

the quarrying is still going on and hence, we deem it appropriate to 

constitute a Joint Committee comprising one member each of Gujarat 

Coastal Zone Management Authority (GCZMA), the District Magistrate, 

Surat and State Level Environment Impact Assessment Authority 
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(SEIAA).  GCZMA will be the Nodal Agency of the said Committee.  

Following will be the Terms of Reference to the Committee. 

(i) Visit the site after intimating Applicant and Project 

Proponent – respondent No.7 

(ii) Assess actual quantity of sand mined based on available 

records / actual survey. Take photos wherever required. 

(iii) Assess market value of mined sand. 

(iv) Find out the purpose for which mined material was used. 

(v) Find out quantity mined  vis a vis permitted quantity. 

(vi) Find out if any blasting was carried out. 

(vii) Find out if any trees were cut without permission. 

(viii) Find out aerial distance to nearest residence/house, school, 

road, water body, forest, agricultural land (with crops grown), 

eco-sensitive zone / protected area. 

(ix) Assess environmental damage in the terms of damage to 

roads/buildings, air/noise/water/soil pollution, damage to 

ecology, impact on health of nearby residents, tree cutting, 

change in hydrology, change in ground water level etc. 

Quantify damage wherever possible. If quantification is not 

possible then assess damage as 

severe/high/significant/insignificant. 

(x) Assess environmental damage compensation. 

(xi) Recommend remediation measures along with timeframe, 

budget, and responsibility. 

(xii) The Committee will be free to avail services of any 

institution/organization, if required. Expenses for the same 

shall be initially incurred from EDC funds with State PCB 

and shall be subsequently recovered from the Project 

Proponent. 

         

8. The report of the Joint Committee shall be submitted before us by 

the GCZMA within one month, by e-mail at ngt-pune@gov.in preferably in 

the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

9. We find that State Level Environment Impact Assessment Authority 

(SEIAA), Gujarat is not impleaded as party-respondent in this application.  

Therefore, we direct the applicant to implead SEIAA, Gujarat as party-

respondent No.8 today itself and amended copy of the Original 

Application shall be submitted by the applicant.  We direct the Registry to 
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issue notice to SEIAA, Gujarat, after its impleadment, returnable within 

four weeks. 

10. The applicant is directed to provide copies of the Original 

Application and annexures thereto to the respondents, within a week. 

11. The applicant is also directed to take necessary steps for service 

upon the respondents by both ways and also through available e-

mail/WhatsApp and submit service affidavit before the next date. 

12. Put up this matter on 31.07.2023.   

 
                   Dinesh Kumar Singh, JM 

 
 

            Dr. Vijay Kulkarni,  EM 
 

 
May 29, 2023 
O.A. NO.81/2023 (WZ) 
npj 
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Minutes of 1 Meeting of Expert Group 

Date:13-07-2023

Time: 14:00 Hrs onwards 

Place: Conference Hall, GPCB, RO-Surat 

The First Meeting of "Expert Group" conveyed on 13-07-2023 at Regional Office, Gujarat Population

Control Board, Surat. . The meeting started with the welcome address by Dr. J. D. Oza, Regional 

Officer-Surat. She briefed about the Hon. NGT order in O.A. 81 of 2023 & GcZMA office order vide 

letter No.:ENV-10-NGT-81-2023-01-T Dated:19-06-2023 as follows: 

Original Application No. 81/2023(Wz) has been filed before Hon. NGT, WZ with the prayer that M/s 

M.M. Infra Buildcon be directed to stop illegal and unscientific mining in riverbed of the Tapi river 

near village Dumas, Taluka Majura in Surat district of Gujarat. Hon. NGT has admitted the matter & 

passed an order on 29-05-2023. 

Para-(7) of the Hon. NGT order read as follows: 

"In view of the fact that the period for which the quarry permit was granted has already elapsed, it is 

necessary to ascertain as to whether the quarrying is stll going on and hence, we deem it 

appropriate to constitute a Joint Committee comprising one member each of Gujarat Coastal Zone 

Management Authority (GCZMA), the District Magistrate, Surat and State Level Environment Impact 

Assessment Authority (SEIAA). GCZMA will be the Nodal Agency of the said Committee. Following 

will be the Terms of Reference to the Committee. 

I Visit the site after intimating Applicant and Project Proponent - respondent No.7 

Assess actual quantity of sand mined based on available records/ actual survey. Take photos 

wherever required. 

II. Assess market value of mined sand. 

Find out the purpose for which mined material was used. 
IV. 

V. Find out quantity mined vis a vis permitted quantity. 

VI. Find out if any blasting was carried out. 

VII. Find out if any trees were cut without permission. 

Vill. Find out aerial distance to nearest residence/house, school, road, water body, forest, 

agricultural land (with crops grown), eco-sensitive zone/ protected area. 

IX. 
Assess environmental damage in the terms of damage to roads/buildings,

air/noise/water/soil pollution, damage to ecology, impact on health of nearby residents, 

tree cutting, changein hydrology, change in ground water level etc. Quantify damage 
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wherever possible. If quantification is not possible then assess damage as 

severe/high/significant/insignificant. 

Assess environmental damage compensation. . 

XI. 
Recommend remediation measures along with timeframe, budget, and responsibility.

XIl. 
The Committee will be free to avail services of any institution/organization, if required. 

Expenses for the same shall be initially incurred from EDC funds with State PCB and shall be 

subsequently recovered from the Project Proponent." 

To assist the Joint Committee comprising one member each of Gujarat Coastal Zone Management 

Authority (GCZMA), the District Magistrate, Surat and State Level Environment lmpact Assessment 

Authority (SEIAA)., the Gujarat Coastal Zone Management Authority (GCZMA), Forest & 

Environment Department has formed the "Expert Group" of following members: 

Sr. Name & Designation Role in Expert Group 

No 

Expert Member of Dr. H. B. Chauhan ( Expert member of GCZMA),Senior Scientist,SF, Spa 

GCZMA ce Application Centre 

Member 
Representative of District Magistrate, Surat 

Member from DoEF 
Shri.Ashok Chauhan, Junior Technical Officer (JTo),Department of Envi 

ronment & Forest, Government of Gujarat 

Member 
4 A representative of State Level Environment Impact Assessment 

Authority (SEIAA) Gujarat 

An Expert Member from Sardar Vallabhbhai National Institute of Tec Expert Member 

hnology (SVNIT), Surat 

Dr. Jignaben Oza, Regional Officer Gujarat Pollution Control Board & | Member & Co- 

ordinator Member Secretary (GCZMA- District level committee) 

The terms and conditions of the Expert group is as follows: 

"An Expert group sha carry out the work entrusted by Hon. NGT in the Terms of References and 

shall submit their detailed report to the Joint Committee for further deliberation and validation. 

They shall approach other local person for getting the details on the subject. Expenses shall be 

borne by GPCB which in turn shall be initially incurred from EDC funds with GPCB and shall be 

subsequently recovered from the Project Proponent" 

Accordingly as per Order, the District Magistrate has nominated SDM-Surat City in the Expert group, 

the SEIAA has nominated Shri. P. H. Bhatt, Scientific Officer in the Expert group & the Director, SVNIT 
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has nominated Dr. Namrata Jariwala, Assistant Professor, Department of Civil Engineering, S V 

National Institute of Technology in the Expert group. 

The subject matter is also pertains to various other Department. Therefore, the other department 

such as, Commissioner of Fisheries, Gandhinagar, Surat Irrigation Circle Office, Geology & Mining 

office-Surat, were requested to remain present during first meeting of the expert group. 

Mr. Deepak Patel, Dy. Ex. Engineer, Commissioner of Fisheries, Gandhinagar (virtually), Mr. J. S. 

Patel, Deputy Engineer, Surat Irrigation Circle Office -Drainage Division 2, Mr. D. K. Patel, Sr. 

Geologist, Geology & Mining Office- Surat joined the expert group during discussion. 

Site Visit: Discussion held for the Site visit. It was decided that due to unfavourable weather & Onset 

monsoon season, site visit was not possible. While referring the Hon. NGT Order, it implies that the 

applicant has received some NOc/permissions from different department of the Government. 

Committee felt that first look at the Letters/NOC/permission issued by various departments. Hence 

Committee unanimously decided to carry Desk Review of Hon. NGT order & review various 

letters/permits NOCs issued to M/s M. M. Infra Buildcon by different departments to decide 

further coarse of actions to comply with ToRs Issued by the Hon'ble NGT. 

Accordingly, Concerned Department was requested to informed the Expert Group about various 

permissions issued by them. The submission by the Concerned Department is as follows: 

Commissioner of Fisheries:

Mr. Deepak Patel, Dy. Ex. Engineer, Commissioner of Fisheries, Gandhinagar attended committee 

discussion virtually. He presented that Commissioner of Fisheries has issued "No Objection 

Certificate" to M/s M. M. Infra Buildcon for carrying out Dredging in the Tapi river passing from 

villages like Adajan, Bhatha, Bhatpore, Gavier, Dumas, Magdalla, Hazira etc. The NOC has been issued 

in pursuant to Circular of Agriculture, Farmers Welfare and Co-operation Department Dated: 26-05- 

2020. 

Commissioner of Geology & Mining: 

Mr. D. K. Patel, Sr. Geologist, Geology & Mining Office- Surat has presented that two quarry permits 

issued to M/s M. M. Infra Buildcon under Gujarat Minor Mineral Concession Rules,2017. The permits 

issued for Ordinary Sand. One permit (QP210001551) issued for Survey No.: Opp B No 

105,1003,1002,951,950,937/2 for Ordinary Sand -1,00,000 MT for 180 Days on 04-04-2022.Second 

permit (QP210o01550 ) issued for Survey No.: Opp B No 937,938,853,852,851,847,856 for Ordinary 

Sand-1,00,000 MT for 180 Days on 04-04-2022. 

Both the lease were extended for further period of 180 days vide letter Dated: 01-11-2022. 
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Surat- Narmada, Water Resources, Water Supply & Kalpsar Department (Irrigation) Department: 

Mr. J.S. Patel, Deputy Engineer, Drainage Division -2 submitted that, Narmada, Water Resources, 

Water Supply & Kalpsar Department has issued NOC for carrying out De-Silting from the Tapi river & 

NOC issued to Geologist, Geology & Mining Office- Surat. Further committee members asked 

whether any study for such purpose been conducted by Narmada, Water Resources, Water Supply & 

Kalpsar Department (Irigation) Department for the Tapi river. The Official replied that they need to 

check records for same. 

After above discussion, the expert group felt it necessary that for further course of work in 

compliance with order of the Hon'ble NGT and for assessment of damage, the concern department 

should be asked to submit following documents/details 

Details Concern Department 

I. Assess market value of mined sand. R&B, Geology and Mining 

Geology & Mining Il. Find out the purpose for which mined material was used. 

II. Find out quantity mined vis a vis permitted quantity. 

V. Any Study conducted by the department 

V. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon

VI. Submit Policy/Circular/Government Resolution of 

concern department in this case/subject reference 

GMB, Geology & Miningg VIl. Find out if any blasting was carried out. 

Forest Department VIl. Find out if any trees were cut without permission. 

IX. Any permission issued by the revenue department for the Manlatdar-Surat City 

alleged activity with documentary evidence 

X. Submit Policy/Circular/Government Resolution of 

concern department in this case/subject reference 

XI. Type of Fish in the region(Fish Species) & Fish Count in Commissioner of Fisheries 

the area 

Xl. Any Study Conducted by the department 

XI. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon 

XIV. Submit Policy/Circular/Government Resolution of 
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concern department in this case/subject reference 

XV. Any Study Conducted by the department 
Irrigation Department 

XVI. Any letters/NOC/Regulatory permission issued to M/s M. 

M. Infra Buildcon 

XVII. Submit Policy/Circular/Government Resolution of 

concern department in this case/subject reference 

It was further discussed that the Hon. NGT has issued an order on 29-05-2023 and directed too 

submit report within one Month by committee. The matter has been listed on 31-07-2023. 

Looking to the magnitude of work assigned as per terms of reference & unfavorable weather 

condition, it's not possible to submit report as per given time frame by Hon. NGT. "Expert Group" 

unanimously decided that the filing report required further three months' time. Therefore "Expert 

Group" requests Committee assigned by Hon. NGT to provide additional three months' time for 

the submission of the report. 

In the meanwhile, coordinator of the Expert group shall ask concerned Department to submit 

documents immediately and call second meeting of the expert group in short period during which 

the appellant and Respondent may be asked to remain present for their submission. 

(Dr. Jignaben Oza) 
Regional Officer-Surat 

(Shri. P. H. Bhatt) 
(Dr. Namrata Jariwala) 
Assistant Professor 

Scientific Officer 

SVNIT 
SEIAA GPCB 

p (Shri. G. V. Miyani)

L.6.hauha 

(Shri. Ashok Chauhan)

Junior Technical Officer (JTO) & Dy. Collector & SDM, 

US, DoEF 

(Dr. H. B. Chauhan) 

Expert member of GCZMA, Rtd. 

Senior Scientist, SAC 
Surat CityY 
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Members remain present in the meeting of 'Expert Group' dated 13.07.2023 at 13:30 
pm onwards

Sr. Name esignation Department Sign 
No. 

MEAahan7 

Jrga 

Dr. H. B. Chauhan Senior Scientist Space Application Centre 

(Expert member of GCZMA) 

Dr. J. D. Oza RO- GPCE, Surat & MS 

(DLCRZ Committee) 
GPCB 

Shri Ashok Chauhan Junior Technical Dept. of Forest & Environment, 

Officer s GoG 

4 Shri G. V. Miyani Sub Divisional Surat City 

Magistrate 
Shri Paresh H. Bhatt Scientific Officer State Level Environment 

Impact Assessment 

Authoricy (SEiAA), Gujarat 
Dr. Namrata Jariwala Assistant Professor SVNIT, Surat 

J. s. Pade 
3 AN Pur 

Dy.Eo.eng. Drainoe. Diuisom-2 

alMA_ 
k.PtD ST a oloS Glo1 & ininA 

10 

12 

13 

14 

L5 
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Minutes of2 Meeting of Expert Group 

Date: 18-08-2023 & 19-08-2023 

Time: 14:00 Hrs onwards 

Place: Conference Hall, GPCB, RO-Surat & Site visit 

"Expert Group" has been formed in pursuant to the Hon. NGT order in 0.A. 81 of 2023 by GCZMA 

vide its office order No.:ENV-10-NGT-81-2023-01-T Dated:19-06-2023. The Second Meeting of 

"Expert Group" convened on 18-08-2023 & 19-08-2023 at Regional Ofice, Gujarat Pollution Control 

Board, Surat including site visit as per order Para 3(i) of Hon. NGT order. 

Expert Group has been briefed about recent Hon. NGT order passed on 31-07-2023" " Therefore, 

it is prayed that three months' time may be granted in order to submit the report of the Joint Expert 

Group". 

Expert Group has been informed regarding submission of information & document from respective 

departments as decided in 1 Meeting. Regional Officer-Surat received information from Forest 

Department Office Surat, Commissioner of Fisheries - Gandhinagar, Geology office-Surat, Irrigation 

Department office- Surat, Mamlatdar office-Majura, GMB-Surat. 

Expert Group has exhaustively reviewed documents & details furnished by each department, 

1. Forest Department: (Submission vide letter Dated: B/JMN/17/2151/2023-24 Date: 18-08-2023 

Department has submitted that, they have not issued any permission to M/s M. M. Infra 

Buildcon for the activity in tapi river bed, further they have not issued any permission to cut the 

trees. Furthermore, Site of the M/s M. M. Infra Buildcon activity is not falling in Reserved or 

Unclassified Forest. 

Gujarat Maritime Board: (Submission vide letter Dated: GMB/POM/T/GPCB MMINFRA 

Minning/2023-24/356 Date: 19-07-2023 

Magdalla port is located far away from mining site of M/s M.M. Infra Buildcon. Port authority 

has not kept any supervision on this mining as this office has not issued any " NOC" to M/s M.M. 

Infra Buildcon for carrying out mining in riverbed of Tapi. Further, other departments who have 

issued NOc/Permission to M/s M.M. Infra Buildcon for carry out such activity have also not 

informed this office regarding mining approval given to M/s M.M. Infra Buildcon in magdalla 

port limit area. 

Moreover, M/s M.M. Infra Buildcon has never approached GMB office for permission to carry 

out blasting. 

3. Mamlatdar - Majura (Submission vide letter Dated: JMN/vashi.1209/2023 Date: 19-08-2023 

Mamlatdar office Majura has received application from M/s M. M. Infra Buildcon Hirenkumar 

Ranchhodbhai Oad regarding revenue approval for removal of material from Tapi river passing 
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rom Dumas, Magdalla, Rundh, Gavier, Umara and Piplod. Mamltadar oftice had intimated to 

Beology officc Surat that Villagos & River Tapi in aforesaid area is passing from Surat Municipal 

LOrporation area hence NOC from SMC is required in such cases. Hence No approval issued from 

Malatdar Office Majura 

Commissioner of Fisheries, Gandhinagar: (Submission vide email Dated: 20-07-2075 

Commissioner of Fisheries has issued NoC to M/s M. M. Infrabuildcon for dredging of sediments 

dprIVCr passing from villages Dumas, Hazira, Gavier,Bharpore, Umara, piplod, Pal, Bhatha, 

Adajan ctc. vide letter No.: gum/tek/T-5/dredging/NOoc/surat/21-22/1813 Date:04-02-2022 with 

subject to conditions to comply. 
Commissioner of Fisheries has issued NOC for 5 years with area demarked with Coordinates& 

paying royalty to Geology - Industry & Mines department &following the condition laid down in 

the NOC. (Coordinates of map are as follows:1) 21.046273,72.708026-2) 21.053739,72.654365- 
3) 21.21642,72.802296- 4)21.218985,72.806883) 

Commissioner of Fisheries has also submitted data related to Fish production for the year of 

2021-22. 

5. Office of the Geologist(Commissioner of Geology & Mining) -Surat (Submission vide letter 

Dated: GS/CRZ/GCB/NGT/2023/2859 Date: 24-07-2023 

No blasting is required as the dredged material is in loose form. So no blasting was carried out. 

Mined Material is used for sale for construction work. 

Market Value of Mined Sand is @Rs. 200-250 per ton. 

Commissioner- Geology & Mining has issued two Quarry permits to M/s M. M. Infrabuildcon. 1) 
Quarry permit for Ordinary Sand-1,00,00 MT from Survey No.: Opp. 937,938,852,851,847,856 
(Area 16.24.50 ha) from tapir river bed issued on 04-04-2022 validity 180 days from day of 
activation, 2) Quarry permit for ordinary Sand-1,00,00 MI from Survey No.: Opp. 
1005,1003,1002,951,950,937/2 (Area 34.16.83 hajfrom tapir river bed issued on 04-04-2022 

validity 180 days from day of activation. Second permit has been extended for further period of 
180 days vide letter dated: 01-11-2022. Commissioner - Geology &Mining has issued two 

Quarry permits to M/s M. M. Infrabuildcon with subject to conditions to comply 

6. Executíve Engineer Drainage Division-No.02-Narmada , Water Resource, Water Supply And 
Kalpsar Department (Submission vide letter Dated: DD-2/PB-3/Desilting/81-2023/vashi-59. 
18/2059 Date: 21-07-2023 

M.M. Infrabuildcon has made application vide letter dated: 30-08-2022 to Superintendins 
Engineer, Surat Irrigation Circle,Surat. 

Narmada , Water Resource, Water Supply And Kalpsar Department-Surat has issued NOC for 

desilting in Tapi river to Geologist - Geology & Mining Department with 36 Month validity vida 
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letter dated 30-12-2022 with subject to conditions to comply. 
N,WR,WS-Kalpsar dept NOC Document states that, Tapi river & Shore line of Tapi river is 

required to maintained by their department 

After reviewing documents from all submission, Expert Group made following observations: 

Commissioner of Fisheries, N,WR,WS-Kalpsar dept NOC has issued NOC to M/s M. M. 

Infrabuildcon with a conditions to comply. 

Commissioner of Geology & Mining has issue Quarry permits under rule-21 of Gujarat minor 

mineral concession rules,2017 

All permissions & NOCS are taken at different time by project proponent. There is no 

harmony in making application to the departments. Fisheries department issued NOC on 04-

02-2022 & Commissioner of Geology has issued two quarry permits issued in March-2022 . 

Whereas NOC of N,WR,WS-Kalpsar dept issued on 30-12-2022. N,WR,WS-Kalpsar dept NOC 

says that it is their responsibility of maintaining Tapi river& shoreline. Expert Group 

observed that The department which overlooks the river body should be first approached 

about dredging activity, which is not the case here. 

Commissioner of Geology has issued permission under Rule-22(1) of Gujarat Minor Mineral 

Concession Rules,2017 & preamble of approval says "Whereas Shri M M INFRA BUILDCON 

applied for grant of quarry permit for excavation and removal of metric tonnes of 

100000.00 (Ordinary Sand) from Survey No. OPP 937,938,853,852,851,847,856 TAPI RIVER 

BED of Village DUMMAS Taluka MAJURA District SURAT Under rule 21 of the Gujarat Minor 

Mineral Concession Rules, 2017 and has paid an application fee of rupees 0.00 pursuant to 

the requirements of rule 22(1) of the Gujarat Minor Mineral Concession Rules, 2017. 

Accordingly, permission is hereby granted to the above applicant to quarry, win and remove 

100000.00 metric tonnes of (Ordinary Sand) from the aforesaid area more fully described 

below on the following condition." Condition No. 12 of this permission states that "The 

permit holder shall not commence any quarrying operations without obtaining all applicable 

environmental clearances for the area. This clearly indicates the permission has been given 

for mining of Sand." 

Referring to documents provided by the all departments it seems that SMC permission has 

not been taken for on shore activity on revenue land as per Mamlatdar letter dated: 07-03- 

2022 

Superintending Engineer, N,WR, WS-Kalpsar dept written letter to collector on 08-02-2023, 

tapi river is notified river Hence Geology & mining dept should obtain NOC from Irigation 

Department- Focal officer of Tapi Basin. It is not obtained in the present case. Additionally
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ACCOraing to Industries & Mines department Circular dated: 20-01-2014. Areas where there 

Is no chances of salinity ingress (Nr. Sea & river confluence to sea), ordinary sand mining 

Snould not be carries out. Hence geology & Mining department should be instructed to stop 

M/s M.M. Infrabuildcon from carrying out Mining in Tapi river. 

ACcording to Agriculture, Farmers Welfare and Co-operation Department, GoG GR Dated: 

21-08-2017, Point No: 11- Commissioner of Fisheries shall ensure that maintenance dredging 

should be carried out as per engineering norms & provide certificate that activity carrying 

out as per set stadards. 

No study was conducted by any department prior issuing NOCs/Permission. 

Site Visit: 

Expert Group has visited the site of M/s M. M. infrabuildcon on 19-08-2023 at 10:30 onwards. The 

Applicant & Project proponent has been informed to remain present at site visit as per Hon. NGT 

order vide email dated 10-08-2023 as well as on 18-08-2023. Applicant has been present at site 

whereas project proponent absent at site even after repeated intimation. Telephonic 
communication made to the project proponent, he stated that due to health issue of family member 
he is not able to present before Expert Group in site visit. Expert Group has instructed project 
proponent to submit his representation in written within 3 Days. 

Then Expert Group has visited site along with applicant. The site is located at Village Dumas, District: 
Surat, Coordinates of Site: 21.134724, 72.71176. Expert Group observed that, during site visit no 

activity was going on. Site situation indicates it's not in operation since recent past. Machineries 
observed on the bank of River Tapi. Deposition of coarse material of sediment is observed on shore. 
Various machineries like Barges, Dredgers, Bots, Screeners, Pumps, transfer pipes, Pokland excavator 
etc. observed at site. Weigh Bridge with Cabin also observed at site. All machineries were not 
observed in operation. 

Coarse material (like pebbles) observed on shore in more than hector area. The applicant though 
obtain dredging permission from Commissioner of Fisheries, it appears they have used only sand 
from the sediment. Aplicant has obtained Quarry permits from Commissioner of Geology & Mining 
only to sell ordinary sand. This clearly indicates intention of applicant, Applicant has conducted this 
activity only for obtaining sand from sediments. 

Preliminary observation of site & approved CRZ map (Sheet No. F 43 M12/NE, Map No.: GJ 52) 
indicates that project proponent activities falling under CRZ - IV & CRZ-11,CRZ-I(B) Area. 
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Then Expert Group asked applicant about their contentions, 

Mr. M.S.H. Shaikh , Applicant of 0.A. 76/2023 explained about that M. M. Infrabuildcon was 

removing deposition from Tapi river & shore of Kidia bet island. They were conducting this activity 

with use of heavy machineries. 

He has claimed that: 

Leases are wrongly issued. 

Project proponent has not obtained CRZ permission as this area falls in CRZ. 

Leases are issued without prior permission of SMC, Irrigation Department, GCZMA. 

Lease validity is expired. 

Project proponent was carrying out activity without proper dredging plan. 

Kidia bet is falls in CRZ-1(A)(Ecologically sensitive area) as per notification. 

Project proponent was operating with 50 dredger machine (Cap. 150 HP), 17-18 pokland. 

They have carried out Mining activity in tapi river & along the shore line towards bet 

Approx.: 1.5 km length, 20 m width, 3 m Height. Overall 15000 Mangrove trees were 

damaged in 5 ha. Area due to aforesaid activity. 

Fisher men community has not made any representation regarding requirement of dredging 

activity in Tapi river stretch. 

Project proponent has carried out activity from March -2022 to January-2023. After that its 

not in operation. 

Environment Damage due to project proponent activity at site Mostly machinery was 

working on diesel engine, it lead to Air pollution, Diesel Engines were without silencer, so it 

was generating noise pollution, there is no change in ground water table, 1 Ha area damage 

on survey no. 937 due to activity, Deposition of tail material. No permission for on shore 

activity taken. Revenue department has been asked regarding submission of actual survey 

numbers of site & area belongs it. 

Economic damage to Fisher men community: There is also considerable damage to fisher 

men community due to project proponent activity as it invoves operation of heavy 

machineries, Continuous Barge & dredger movement which increase turbidity in water 

hence fish catch is substantially reduced, which affect the earning of Fishermen. For the 

estimation about financial loss, Applicant has submitted that: Modar, Mallet, Mud Skipper, 

Shrimp, Sea bash fishes available in this region. About 200 boats registered from Magdalla, 

Rander, Dumas, Bhimpore, Sultanapur villages. It operates average 17 days in month & 1 

boat catches 20 kg Fish in a day, Market value of 1 kg fish is Rs.450.It comes to around 

Rs.1,53,000. After deduction of all expense earning is Rs. 1,00,000 per month per boat. 
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According to Applicant, They are estimating Sand removed Tapi river & shoreline ic 

amounting about Rs.189 Crore. 

Applicant has also submitted photos & details vide email 17-08-2023 to Expert Groun 
members. 

Applicant has also mentioned letter written to SMC & Forest dept. for damage to road& damage to mangroves respectively. SMC also written letter to Geology & Mining dept for the same. Applicant will furnish details to the "Expert Group" 
Second Applicant Mr. Jignesh Togadia, Applicant of O.A. 81/2023. He is resident of Rajkot. He has submitted written submission betfore the Expert Group. 

Project proponent is carrying out Mining activity Tapi River without Environment clearance & CRZ clearance. 

Mining is prohibited in CRZ area. 
The Sand removed from aforesaid area is sold in South Gujarat & Mumbai. This illegal mining has damaged to Environment & Ecosystem. Fisheries department & Irrigation department has issued NOC without any proper Study. 
Project proponent has violated condition no.12 of Quarry permit. Condition No. 12 states 
that: "The permit holder shall not commence any quarrying operations without obtaining ali 
applicable environmental clearances for the area." 
According to Applicant, They are estimating Sand removed Tapi River & shoreline is 
amounting about Rs.151 Crore. 
Mining is carried out without District Survey Report. 

"Expert Group" has taken cognizance of all submission made by applicants. 

"Expert Group" has taken following decisions: 
1. Expert Group sought monitoring reports from all organizations/departments who has issued 

NOC/Permissions with all records regarding compliance of NOC conditions (Action: 
Coordinator/ Concern Department) 

2. Applicants shall furnish details of correspondence with Govt. Bodies available with 
them.(Action: Applicant) 

3. Surat Municipal Corporation conducting ElA study for River front/Barrage on Tapi river, 
Hence their study report should be asked, which may give insights & further details for the 
preparation of Report (Action: Coordinator & SMC) 
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4 Has Commissioner of Fisheries received any representation from fisher men community 

regarding dredging requirement in Tapi river? (Action: Coordinator & CoF) J0 

5. M/s M. M. Infrabuildcon has closed down its activity now. Applicants have made averments 

regarding environmental damage by project proponent activity. Terms of reference assigned 

to Expert Group particularity Point number (IX) i.e. Assess environmental damage is 

requires technical expertise & in depth study of the area with usage of software as damage 

is done in the past. Hence Considering averments made by applicants, "Expert Group 

unanimously decided to avail resources/services of SVNIT for studying Point number - (IX) of 

terms of reference "Assess environmental damage in the terms of damage to roads/ 

buildings, air/ noise/ water/ soil pollution, damage to ecology, impact on health of 

nearby residents, tree cutting, change in hydrology, change in ground water level 

etc. Quantify damage wherever possible. If quantification is not possible then 

assess damage as 
severe/high/significant/insignificant". 

Additionally, Efforts shall also be made to quantify the sediment removed from the River 

bed & Shoreline in identified area. 

6. Revenue Departments should share details of the actual survey number & area for on shore 

activity & Revenue department should also provide map (River stretch & Land area) 

according to survey number as per permission granted by Geology & Mining department. 

Oaiwa Jigo 
(Shri. P. H. Bhatt) 
Scientific Officer 

(Dr. Jignaben Oza) 
Regional Officer-Surat (Dr. Namrata Jariwala) 

Assistant Professor 

SVNIT SEIAA GPCB 

-ba 

(Shri. 6. V. miyani) (Shri. Ashok Chauhan) 

Junior Technical Officer (JTO) & Dy. Collector SDM, 

US, DoEF 

(Dr. H. B. Chauhan) 

Expert member of GCZMA, Rtd. 

Surat City Senior Scientist, SAC 
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Members remain present in the meeting of 'Expert Group' dated 18.08.2023 at 14:00 
pm onwards 

Sr. Name Designation Department Sign 

No. 

|1 Dr. H. B. Chauhan Senior Scientist Space Application Centre 

shoan (Expert member of GCZMA) 

Shri Ashok Chauhan Junior Technical Dept. of Forest & Environment, 

Officer&UUS GoG 

Shri G. V. Miyani Sub Divisional Surat City l4do 

p Magistrate 
4 Shri Paresh H. Bhatt Scientific Officer State Level Environment 

Impact Assessment 

Authority (SEIAA), Gujarat 
Dr. Namrata Jariwala Assistant Professor SVNIT, Surat 1arri walo 

6 Dr. J. D. Oza RO-GPCB, Surat & MS GPCB ig (DLCRZ Committee) 

e& 7 Cel 
ELEA 

AN PAnnaui 

9 

10 

11 

12 

13 

14 

15 
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Minutes of 3nd Meeting (Video Conference) of Expert Group  
Date: 21-09-2023 

Time: 16:00 Hrs onwards 
Place: Through Video Conference  

“Expert Group” has been formed  in pursuant to the Hon. NGT order in O.A. 81 of 2023  by GCZMA 

vide its office order No.:ENV-10-NGT-81-2023-01-T Dated:19-06-2023. The Second Meeting of 

“Expert Group” convened on 18-08-2023 & 19-08-2023 at Regional Office, Gujarat Pollution Control 

Board, Surat including site visit as per order Para 3(i) of Hon. NGT order.  

Committee has been briefed about Hon. NGT order passed on 31-07-2023 “………Therefore, it is 

prayed that three months’ time may be granted in order to submit the report of the Joint 

Committee”.  

After the Site visit and studying documents submitted by concern department the Expert Group has 

decided to sought some details from concern department and from applicant like Monitoring 

reports from departments who have issued NOC/permissions, fisheries department shall submit 

details if any representation received from local fishermen regarding dredging, applicant shall 

submit details of correspondence with govt. bodies. Also, Expert group has asked to take data from 

SMC as they have conducted EIA study report of River front/barrage on Tapi River. Response 

received from the concern department has been discussed by the committee members. 

Further, Dr. Namrata Jariwala, Professor at SVNIT and member of Expert Group has given 

presentation on spatial and temporal satellite data using satellite images/time series data of 

LANDSET-A satellite from April - 22 to March – 23 maps for the approximate area observed during 

site visit and available coordinates of the site and briefed about reflection in this study regarding 

vegetation/green cover changes on land and NDVI graph for turbidity and suspended particulates.  

On the observation of the satellite images they have roughly calculated the number of vehicles being 

used at some of pick house of the activity i.e. Maximum 22 numbers of dredger, 70 numbers of 

Boats for movement of material and other relevant machineries where observed. Also, they are 

studying other factors and opposite side of river bank as alleged by applicant during site visit and 

also requested for some time to study further in this context.  

Also, Satellite images also reveals that there is loss of mangroves in the activity area, the Expert 

group has asked to study data of before activity – during activity – after activity to SVNIT so that the 

change in geography may reflect the effect of the activity on ecology of affected & nearby area.  
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Than after, Expert group has discussed various methodologies can be used for damage assessment 

and compensation calculation and what are the factors to be taken in to consideration for EDC. Also, 

there is a part of noise pollution and vibration due to heavy machinery operation and air pollution 

due to loaded vehicular movement.  

 

=============================== 
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Jigneshbhai chhaganbhai togadia 

Resi-shriram shivshradha park-01, behind of 

Nehrunagar, 80 feet road near, lala park, 

Bhakti nagar, kotda sangani, 

dist- rajkot - 360030 

Date: 19/08/2023 

To, 

Joint Committee constituted by Hon'ble NGT 

throughthe Member Secretary, 

Gujarat Coastal Zone Management Authority 

(Nodal officer for Joint Committee constituted under O.A. No. 81 of 2023) 

Subject: Submissions on behalf of the Applicant in O.A. No. 81/2023- Jigneshbhai 

Chhaganbhai Togadiya v. State of Gujarat & Ors. to the Joint Committee. 

Dear Sir/Ma'am 

The undersigned is the Applicant in the present case O.A. No. 81/2023 titled 

Jigneshbhai Chhaganbhai Togadiya v. State of Gujarat and Ors.vide email dated 10.08.2023, 

the undersigned received communication of site visit scheduled on 19.08.2023 at 10:00 

hours. 

The undersigned confirms his presence for the site visit to be undertakea by the 

Joint Committee as scheduled on 19.08.2023 and would like to submit relevant information 

for the assistance of the Committee during site visit. 

1. That the Applicant has filed the abovementioned Original Application against the 

illegal mining undertaken by M/s. M.M. Infra Buildcon in CRZ area of Tapi river in 

village Dumas, Taluka Majura, Distriet Surat (72°42'37.36"E, 21° 8'2.46"N). The 

mining area is falling within CRZ-IB and CRZ-II area according to the Distriet Surat 

CZMP Map Sheet No.: F 43 M 12/NE, and henee, required CRZ Clearanee from 

Gujarat Coastal Zone Management Authority as per the CRZ Notification, 2011. 

2. This mining was undertaken only on the basis of Quarry Permit issued by 

Commissioner of Geology and Mining As per the CRZ Notification, 2011 the mining 

activities are prohibited activity in CRZ area. Further, no mining activity can be 

undertaken or even lease can be granted without preparation of Distriet Survey Report. 

3. The permitted period for mining to the Project Proponent in the said area, by the 

Commissioner of Geology and Mining, was from 04.04.2022, valid up to 180 days ie. 

01.10.2022. The project proponent just after getting the lease started the illegal mining 
activities and continue till January, 2023. Thereafter, the Project Proponent had not 

Annexure- 4
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renewed the mining permit but continued to mine sand from the said area, damaging 

the ecology of the area. 

4. The villagers of the area protested against the mining undertaken and asked for 

stoppage of the mining activity immediately. As per news report, M/s. M.M. Infra 

Buildcon have extracted about 1 lakh ton of sand from the mouth of Tapi river 

amounting approximately Rs. 151 crores. It is further stated that mining was 

undertaken with mechanized boats, dredger machine. The illegal mining activity has 

not only caused loss to government but to mangroves and Kadiya Bats of riverbanks. 
The news report is at page 126 of the Original Application No. 81/2023. The damage to 

the riverbanks and erosion is also visible from the photographs published in The Blunt 
Times'. The newspaper is at page 69 of the Original Application. 

5. That considering the illegal mining activity by M/s. M.M. Infra Buildcon the Hon'ble 
Tribunal by order dated 29.05.2023 constituted a Joint Committee with a detailed 
Terms of Reference' which is not repeated here. The illegal mining activities have done 
huge damage to the river ecology, the aquatic life and livelihood of the fishing 
community. The erosion of the river banks is also of grave concern. The Google Earth 
image and photographs showing the damage caused is at page 65 to 68 of the Original 
Application. It is requested to the Joint Committee to look into the legal aspects 
mentioned in O.A. No. 81/2023 by the undersigned apart from any other infórmation 
the undersigned will provide. 

The undersigned humbly submits that the learned Joint Committee assess the 
impacts as per the ToR given by the Hon'ble Tribunal and calculate the damage caused not only on the basis of the cost of the mined mineral but also damage to the environment and computation of compensation approved by Hon'ble Tribunal in the case titled « NGT Bar Association v. Virender Singh ", reference of which is in para 33 to 37 at page 32 of the Original Application. 

Thank you 

Yours Sineerely 
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06/10/2023, 15:54 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/AAMkADNkMGE5ZTdmLWYyYWMtNGJmNy05MjMwLTNjMzk3YzE4ZGFmZgAuAAAAAABD4uH… 1/1

About providing details/information regarding the NGT OA 76 of 2023 – M S H Sheikh Vs. State of Gujarat for
committee site visit n 19-8-2023. .

 |MSH SHEIKH <mshsheikh@gmail.com>
Thu 24-08, 16:37

2 attachments (5 MB)  Download all  

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link w
Respected Sir,

In regard to the committee visit, I as an applicant would like to provide the damaged area details of comparison of  google earth maps and CZMP.

There are approx 40,000- 60,000 tonnes of mining tails thrown on the Govt land at site where the landing had happened which needs to be restored in
the original position. The damage of Kadiyabet soil, and damage to the hydrology of the area is in a 1500 meters x 20 meter wide belt = 30,000  SQM
= 3 hectare.  

Actual mangroves lost is 15,000 number in 3 hector of damaged area including growing mangrove samplings. 

There were damage to the local environment due to noise pollution caused by 150 hp Diesel machines based compressor on each dredger which
operated from March 2022 to January 2023 time period. Total 50 nos of such dredger were employed.  There were air pollution also caused due to the
operation of these diesel machines without APCM.

The damage caused to the hydrology of river due to the  soil particles disposal (SS) which caused damage of River bed of Tapi.  Which should also be
taken as violation and damage to ecology and environment. 

Thanking you and hoping for necessary actions. 

Regards

MSH Sheikh
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5/11/23, 9:55 AM Gmail - About issuing directions to investigate the damage to environmnent caused by illegal sand mining operation at Surat …

https://mail.google.com/mail/u/0/?ik=fc9aee64da&view=pt&search=all&permmsgid=msg-a:r-1593061835426655391&dsqt=1&simpl=msg-a:r-159… 1/6

MOHAMMAD SIDDIQUE <mshsheikh@gmail.com>

About issuing directions to investigate the damage to environmnent caused by
illegal sand mining operation at Surat Gujarat.
MSH SHEIKH <mshsheikh@gmail.com> Tue, Jan 31, 2023 at 12:36 PM
To: rg.ngt@nic.in, ngtpb.pg@gmail.com

Honourable Justice Adarshkumar Goyalji.
NGT New Delhi

Respected sir,

Please find the below attached mail sent to PMO regarding the illegal sand mining in Dumas coast of
Surat dist Gujarat. 
Requesting you to take necessary action to protect the coast and river from illegal sand mining. The so
called 50 ha area and much more is dredged without mandatory prior CRZ and EC permission. More
links of video of the mining site are attached below. News published in local newspapers are also
attached herewith email. 

Regards
MSH Sheikh.
BWRC. 
Surat Gujarat. 
09825546017

https://drive.google.com/file/d/1vK8cMuL69R8oxfrkLahOXavsD1ZCJpCD/view?usp=share_link
https://drive.google.com/file/d/10o3fnykBsMiYlLdIGie2Z5EPpGV5GeQw/view?usp=share_link
https://theblunttimes.in/bwrc-calls-for-high-level-inquiry-into-rs-189-crore-tapi-river-sand-mining-scam/27894/
https://drive.google.com/file/d/1LR5H3djrU792PHmkAjW3NLmi6Ti6suJQ/view?usp=share_link
https://drive.google.com/file/d/1XfGwhvEDOei78PBlt_-RmMlaJzGfEfwg/view?usp=sharing

 
---------- Forwarded message ---------
From: MSH SHEIKH <mshsheikh@gmail.com>
Date: Mon, Jan 30, 2023 at 7:39 PM
Subject: About issuing directions to investigate the damage to environmnent caused by illegal sand mining operation
at Surat Gujarat.
To: PMO OSD <appt.pmo@gov.in>

To, 
Hon Prime Minister Shri Narendrabhai Modiji, 
Prime Minister Office. 
South Block Raisinha Hills. 
NEW DELHI. 
 
Respected Sir,

GOI has issued the Coastal Regulation Zone notification 2019 for the Coastal Areas.
The Coastal Zone Management Plans were made as per CRZ 2011 of the CRZ Areas
and are in force and valid till the final CZMP is made and declared as per CRZ
2019. We as working in the field of Coastal ecology, biodiversity and
environment would like to draw your kind attention towards the illegal sand scandle
done in the Tapi Estuary and Dumas region without obtaining necessary prior CRZ
Clearance Certificate and Environmental Clearance from MOEFCC.  M/s M M Infra
Buildcon (Navsari- 219 2nd Floor, Shivani Complex Shivani Park Kaliawadi
Navsari 396445. Gujarat. Mo No. : 990946-22655, 99096-78858.) was
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5/11/23, 9:55 AM Gmail - About issuing directions to investigate the damage to environmnent caused by illegal sand mining operation at Surat …

https://mail.google.com/mail/u/0/?ik=fc9aee64da&view=pt&search=all&permmsgid=msg-a:r-1593061835426655391&dsqt=1&simpl=msg-a:r-159… 2/6

granted permission in 2 applications of 1 lakh ton each in the name sand mining
with ghost activity of river dredging with mechanical suction machine.  
 
1-The following mining leases were granted by Commissioner of Geology and
Mining Gujarat with recommendation of Dist Collector Surat and Mining along with
NOC of Irrigation dept Gandhinagar and Commissioner of Fisheries. 
A-QP No: 210001550 Application No. 12668, Order Dated 8-3-2022, Time: 180
days, Total Mining Area: 16 hectares.  Location: Dumas  Survey No.
937,938,853,852,851,847,856 in Tapi River against.  
B- QP Number : 210001551 Application No: 12670 Order Dated 8-3-2022, Time:
180 Days. Cool Mining Area 34 Hectares Location: Dumas, Survey No:
1005.1003 1002 951,950,937/2 against Tapi River.  
 
Both expired on 8-9-2022 but the illegal mining was carried out till 21-1-
2023 the day we inspected the site in the river/estuary. 

2-Both of the above permissions are granted only for the public enterprises of the
State and Central Governments, but since the order, there has been a large
quantity  of sand sold in bulk to local builders as well as other private
contractors of Gujarat and Maharashtra in cash.
3-The technical report of the above two permits was given by Geologist Surat as a
sand mining proposal  (Not as a dredging of sand bars) in which the opinion and
recommendation were sent to the Commissioner Geology Mining on the condition
of obtaining the NOC of the 1-CRZ Permission- from Authority (GCZMA) as well as
the opinion of the Irrigation Department on the desilting of River. (The
recommendations were also illegal in nature) Which were suppressed in the
Office of the Geology Commissioner and there is no mention of these
conditions in the final grant permission /order - Quarry Permit (Which was
issued illegally).
4-Illegal mining of sand has caused environmental damage for the last 8 months
which has been done without obtaining prior and Mandatory Environmental
Clearance form - MOEFCC as the both areas are exceeding mine area of 5 hectare
as per EIA notification 2006 (Lease area is 16+34 hectares).  Moreover there was
applicability of CRZ also.  Which both were never obtained till date. After
completion of mine period they have applied for NOC from GCZMA on dated 21-9-
2022 !!! which is yet not granted as illegal by GCZMA.   
5-  The CRZ notification prohibits the sand mining in the coastal zone
by mechanized  way of sand mining  under the CRZ  2011 and 2019. There can not
be permission issued in any circumstances as it violates the central law of CRZ so
the project proponent with collusion of officials/ powerful politicians  the project
owners of M/s M M Infra Buildcon was succeeded in getting two mining leases
which were illegal in nature.  These two proposal was started with issuance of NOC
From Irrigation dept and Commissioner of Fisheries 
6-M/s M M Infra Buildcon  has not only mined the shown area in illegal
permission but also has dredged the ecological sensitive areas which are defined as
CRZ1A under CRZ Notification 2011/2019 in the Kadiyabet region which is delta of
Tapi River. The damage to the river bank and mangroves was almost 1 kms and so
many trees were destroyed due to the mining of the mud mixed with sand causing
erosion of banks.  They have dredged the Kadiyabet to get the sand and thrown
the mud back into the River.  so the entire mining was not de silting of the river but
to harvest the  huge sand. 
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7- The local irrigation dept the Drainage -2 Division under whose jurisdiction this
mining falls was never consulted or not aware about such kind of sand mining in
the name of dredging and sand bar removal of river. The higher officials of
irrigation dept of Gandhinagar have  approved this proposal without technical
assessment, without demand, without proper estimation, without  EIA report,
without marine EIA report, without EC, without CRZ permission, without assessing
the dredged material disposal location and impact of it, without carrying out
sand/soil estimation of quantity and locations of sand bars etc. So this has been a
planned scandal for the harvesting of sand and selling at a big level in cash. The
total 50 dreger machines have operated 10 months round o clock. The Dreger
were  operating 4 cycles per day of sand unloading at the landing center of Gaviyar.
So per day 240 tons of sand was extracted by suction dredger machines with
boats. such 50 machines were harvesting 12,000 tons of sand/day. From April to
January for 10 months duration (300 days). 36,00,000 tonnes of sand was
harvested and sold in cash till date. The present sand rate is Rs 525/ton of sand.
Thus 36 lac tonnes X 525 Rs = approx Rs 189 Crores sand was mined and
sold without paying royalty, taxes, GST, Incometax, Mining cess,
DMF cess etc and causing damage to the river bank, mangroves,
environment and fisheries of Tapi Estuary. There were more than 15
big pokland machines deployed and per day more than 500 trucks were engaged
in transporting the sand with overloading. 
 
8- There is a google earth image showing a 600 meter long truck queue for taking
sand at the site of this sand landing site at Gaviyar village. Which is Attached with
this mail. This proves the magnitude of the sand quantity and magnitude of sand
scandal. Which cannot be for the 2 lac tonnes permissions at all for 180 days.    
 
9- The district collector Surat and district geologist Surat after the permission
forget to check the compliance and legal validity of the sand mining going on at
site in a suspicious way resulting in damage to environment and loss of royalty
income also. The district collector has failed to see the provisions of CRZ
notification 2011/2019 as chairman of Dist Level CRZ Committee and also failed to
act on the complaints of local villages. 
 

10- There is no generation of any other dredged materials except sand which
proves this was a sand scandal and not sand bar removal or dredging. All the mud
and soil was dumped back after harvesting sand into the River causing severe
suspended solid increase and pollution in water in the last 10 months. 
 

11- The GMB port officer Surat remained silent although there were 50 suction
dredgers without any registration operated in the River for 10 months.  
 

12- The SMC has prohibited truck movement in the silent zone of the region but
the sand mining trucks were allowed !! So investigation should be there on whose
instruction SMC allowed the movement of sand overloaded trucks in the silent
zone. 
 
In the above ground realities and present situations and proofs attached
with this email, We demand in public interest..............
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1.   High level independent inquiry should be ordered with an honest
and efficient inquiry officer. 

2.   The leases and sand mining permissions of two sites issued to
M/s M M Infra Buildcon which expired should not be renewed in
any circumstances and must be cancelled forever.

3.   The sand mining has been done with violation of mining rules so
actions must be there as per the illegal mining acts and rules. 

4.   The estimation of loss of GST revenue to Govt of Gujarat by this
scadal should be assessed and recovered.

5.   The estimation of loss of Income tax revenue to Govt of India by
this scandal should be assessed and recovered as financial
transactions have been made in cash.

6.   The estimation of loss of Mining royalty revenue to Govt of
Gujarat by this scadal should be assessed and recovered. 

7.   The lapses during the grant of these two proposals should be
investigated and action against responsible officials must be taken
as per law with fixing responsibility.

8.   The violation of EIA notification 2006, CRZ notification
2011/2019 should be investigated and actions should be taken as
per law. 

9.   The ghost sand mining permission issuance has resulted in loss
of environment, revenue of the State so corrective measures
should be taken after inquiry to stop such scandal, loopholes in the
system and repetition in future.

10.          The project owners of M/s. M M Infra Buildcon must be
seriously investigated and revenue loss of GST/mining Royalty/
Cess etc must be recovered with real assessment and inquiry.  

11.          The illegal mining has caused serious irreversible damage to
the kadiyabet island and mangroves which must be assessed and
necessary actions should be taken as per the various Hon NGT
Orders and laid down principles of Environment Damage
Compensation recovery.

12.          The fisherman of the region has faced lots of difficulties in
fishing as these 50 suction dredgers were continuously operating in
the river portion with machinery and pipelines occupying the
fishing areas as well as fishing places. So Compensation to the
community must be paid.

13.          The Environmental and ecological damage must be restored
and river banks should be brought back in original condition with
fixing the strict liability of the  M/s. M M Infra Buildcon and its
partners.  
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14.          Investigate for such a type of ongoing similar scandal in
Navsari or Valsad district also as similar proposals were
initiated. The status is not known. 

We would like to provide more proof and evidence if required by the inquiry officer
on affidavit. 
 
Links for the photographs are linked herewith below. 
 
https://drive.google.com/drive/folders/1tTNVa14WZnyFXqmlE1GVE-IlnPrm5LS9?
usp=share_link
 
Thanking you and hoping for your order of high-level inquiry, positive- strict actions
to protect the coastal areas, its ecology, biodiversity, its unique environment, its
people and also restore the damages done by the illegal sand mining in Dumas-
Gaviyar Region of Surat city Gujarat which are in violation of multiple central and
state acts/rules/guidelines/ GRs/Court orders. 
 
We sincerely urge to issue necessary directions to Ministry of Environment Forest
and Climate Change to investigate the issue.  
 
Thanking you  
 
Yours Faithfully
 
 
MSH Sheikh.
President 
Brackish Water Research Centre.
Kasba Mohalla Mougal Street AT PO OLPAD 394540 Surat. Gujarat.
09825546017.
 

5 attachments
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AnecR e1 

Interim Girant Order 

QUARRY PERIAIT 

(See rule 22(1)) 

rrai No QP210001550 lerof No:Or 

No.. 12668 

SURAT Office 

Dale: 29/03/2022| 
MINFRA BUiLDCON appiec for grant of quarry perrit for ecEvation arcd me:ric tonnes 10g0o.0. (Ordinary Sand) from Survey 1o. OP 5g 851.647.855 TAPI RIJER BED of Village DUMIMAS Taluke MAJURA T Urder rule 2i oi tne Cujarat Ainor Mineral Concession Rules, 2017 and has 2 2ion iee oi rupees k.00 pursuenl to the requiremerts of rule 22(1} of the ireral Corcassion Ruies, 2017. Acrondingiy. permission is hereoy granted icario Ui. a"d rerve 100400.c0 1retric icnres of (Ord nary aioresaid a Tee ly Ses:rilbed telow on the folov#1G Condition.

ta + S uka A Dsic SURAT Gujaral 

lesi.AS PER MAP 
n East:AS FER MAP 

---...- 

Co-C c.nateas 

Leiude 
- Longitude 

2.166.Uü 72.71.15.000 

C e detaled plan along wiih he co-ordirrates annexed with the application) 

Field Areal 
|Surve No Approx. injMineral

Hecares) 
Quantity 
(metric 

Tauka isrict 

tonne) 

k 

31T220 
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P 
937 938,85 
3,852,851,8/16.24.50 

47,856 TAP 
VETR BED 

ordinarYhGu000.00 
Sand 

DUMMASS MA.JURA sURA 

**~*nv- 

ayment to be d'one by Appiitt 

Particulars 

Amount to be paid [n Rs.) 

Total Amount (in Rs.) 
4000000.00 

************************ 

Royalty 4000100.00 
* 2000900.00 

Pemit Premium 
2001M).00 

BO0000.00 

Sfy Darosil 
i1NMI.O0 

**********"* 400000.000 

TCS 

120000.00 

12000.00 

Totai Pay mert 

7320000.00 

732000.00 

{i * snai hE *valed y ort1ned Distici Geplogist / Assi. Geclogist cn 

EEJ z i:erii iu:ti et.v The validi:y cí tte pemíi shal ät: Pj days 

TOT: i dais 2' activair 

t e ce2:h of tha t ak: 1e suracE E noi EKcecd FrIeres. 
*** 

he7tis ir-r2nc*>s. Nte ori1 mineraB except iha: for which tha peil s 

f e Sal te eXCva ed GI rers wiühost propper sanciion being obtained from| 

ihe t# nirg oi nit; per cení í he quantity of the mrineral is firnished, the quary 

rermit hder shalt inforrn the District Sealogist/ District Assistant Gealogist and then 

the istc! Geuiogis/ District Assistar; Geolkgist shall cary cut an inspection of thef 

rinr 2rea. Even the Qud'y ierT1i ra.' Jer shyuld be vigitant enougBi to be alert to ge: 

+t . 7t,4ty } i 4dEr shouid be carefui to iake prerautions 

The qury fe::nit ialit" *eLlG 3 re io ai tern3 arid canditions pertaining to 

cuary pen it statsd uider ie sujaret hiir or hMineral Goncessian Rules 2017. 5. 

The querr permit holde: sYitld dig ou: and ransoort the allcwed mineral only from 

re ed aeas o r qiary wi k* he inits of quantity endorsed under this 

7he qper; p9rnit toldr shoauid inEent and maitain the procedure of transit 

i rmi :" itie equivalent meindezlorilyiE 
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ant Or ojur nilie:rill i unu! <uring quarryirgg operalions, it shall be 
fepont 

oHscavery, 

ny other minor 

afficar authorised olW.: CGevernent ithin a week's firne after suchi 
orted tn theoffi 

***************~al*stsgu 

lder shall malntaln cOrnplete and correct accounts of the minesals 
The permit holder 

excavated, quanlity removed 

harges leviable for this puipose. 

****** ***- 

noved from the permit anea, wages paid and royalty and othe 
holder shall allow the Dislrict Geologist/ isirict Assistart Geologist 1o 

ihe permi 

arily the hooks 

e triel Geologisti District Assistant Geologist should also visit the site in 

oks of accounts inaintaine:l in relation to the rmining of the said minerl 

question, lo to tally the amount of quantily actuailly dug out with the amount of quantiy books of accounts of the permil holder. Then, the fads fownd durirgi 
mentioned in the 

the inenection shall be repoted to thn Commissioner of Geology and Mring by te 
Dstnict Geologist/ District kssislant Gealogist. 

the event that the royalty raies are iicreased by the Goverm1ment during the teiuie 
t the quarry perrmit, tns per+nit holder shail pay io the Goveriment, winin ffieen tays 

te date of such notificAtior1. ths acdi1onal royalty, permit premiurm, security depcst 

iend district mineral founadaticn cortritbufon anournts. 

In 

The Deni. holder shait cenmenca ny (qi arying operations without oAtaining : 

Eppiicacie ervironiela' ciearainces tne araa 

The permit hoider stal alicw the Dsi:ici Geolog si: District Assistani Geoiogist to 

enter and inspect, at any tre, tre quar ng and nining operations. 

The pernit holder shisi iTHCd*IEiy rasa1 ak cciderts to the officer authoriced tf tre 

evennert and the D:sit. 7agis.aEi + thd Ie Chistrict Superintendent of police u 

the aistrct in which the peimt area s sitse 1eri 

The pemit holder shali tiave no right cver the quary material and other property lying 
5 

in the permit area after the expiryof the permi. 

The oemit holder shail net cut or damage any treshout pianction and eithou 
E ay mont of compensaicn therefore as rnay be fby the Divoal fores! Offcer or 

Isuch ofcer auihorised iy him ir tnis be iali. 
ry excess quanüly o.er tnat perisilie d quantity is obe removed, the permit 

older stal! be liable a pay iha aroursl estual to hs value oí mineral so removed and 
shall be liable for punisnrment under tl2 provisions ot the indiain Penal Code, 1860 

End ihe ujarai Minor Minerat Corcessis Rules, 2317. 
* ****** ***** 

Eny oreach of these conditins en t arovss cf secton 15 and section 23C is 
lecled, his permil shal: be ierminatad and the material lying on the sie wi!l bej 
Lgezed and dealt with in aacordance wih applicable lawe 
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St-id 
mineral shou 

have 
to be 

weighed. 

the permit 

raceipt of eigling sBulel have to be salehy onn 
tecond, 

mandatorily 
by. 

holder shall furnish to ifn isirict sealogist/ 
District 

Assistant 

Gelogisi 
a Commplete 

wnom this material has been seld ard prices 
ohtained 

therefor, and shall produce any 

weighed and thel 
* 

**** 

**** 

ery transporlation vehiclo of iu 

19 
holder. 

16 perrnit 
** ** (** 

* *** ***** 

hs soon as tihe emova 16ia 
gantad 

under the permit 
is over, 

lihe 

statemeni showing ffie quanlitieg 1em red, dalails of Iransporl and usage, parties tof 

20. 

dS, 
0oks etc., fcr the scrutiny io the Cistrict 

Geologist/ 
Disirict AsSIs1ant 

Gecogist as may be called fa by -i. m 
***"**** 

ufiissicn of the iniornabr. 29ntemplated vicde pará 20 30ove, LDIstrici 

eologis District Assisleni Gesic:iSi sluall vsif the area for wiich permit was giver 

AEni fifteEn days and e itiu:t such survey 9% may be deemed appropriale to check 

cOipliarce wilh tire terms ol the itkevant quarry permit. The said otticer shal 

ereeter submit is rejo:t thin iteen days of aforesaid survey to the 

22 e iiHigS pusuani i slä ?1 Ell t factorecd irn for determung the final 

S/D 
Comnissioner

eougy ana Ainin 

aridittagá, uaiat 

Date 
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FORM E(GRANT ORDER) 

QUARRY PERMIT 

(See rule 22(1)) 

Quarry Permit No QP210001550

Application No.: 12668 

SURAT Office 

Date : 04/04/2022 

Whereas Shri M M INFRA BUILDCON applied for grant of quarry permit for excavation and 

removal of metric tonnes of 100000.00 (Ordinary Sand) from Survey No. OPP| 

937,938,853,852,851,847,856 TAPI RIVER BED of Village DUMMAS Taluka MAJURA 
District SURAT Under rule 21 of the Gujarat Minor Mineral Concession Rules, 2017 and has 

paid an application fee of rupees 0.00 pursuant to the requirements of rule 22(1) of the| 

Gujarat Minor Mineral Concession Rules, 2017. Accordingly, permission is hereby granted 

to the above applicant to quarry, win and remove 100000.00 metric tonnes of (Ordinary 

Sand) from the aforesaid area more fully described below on the following condition. 

Village DUMMAS Taluka - MAJURA District -SURAT Gujarat 

Boundaries

On North: AS PER MAP On West : AS PER MAP 

On South: AS PER MAP On East: AS PER MAP 

Co-Ordinates
Latitude Longitude

21.10.68.000 72.71.15.000

(as shown in the detailed plan along with the co-ordinates annexed with the application)

Field Area 
Survey No (Approx. in|Mineral

Hectares)

Quantity|
(metri c 
tonne) 

Village Taluka District 

Signature valid 
Digilallysigned bySINGROOPWANT
Date 2022.04.04 9 IST 
Reason: Secure dod 
Location: Gujarat 
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o P 
937,938,85 
3,852,851,8|16.24.50 

47,856 TAPI 
RIVER BED 

P 

ordinary100000.00 DUMMAS MAJURA SURAT Sand 

Payment done by Applicant 
Particulars Total Amount (in Rs.) Amount to be paid (in Rs.) 1e 

Royalty 4000000.00 400000.00

Permit Premium 2000000.00 200000.00

Security Deposit 800000.00 800000.00 

DMF 400000.00 40000.00 

TCS 120000.00 12000.00 

Total Payment 7320000.00 1452000.00 

This permit shall be activated by concerned District Geologist/ Asst. Geologist on 

successful payment mentioned above. The validity of the permit shall be 180 days 

from the date of activation.

The depth of the pit below the surface shall not exceed 6 metres. 

This permit is non-transferable. No other mineral except that for which the permit is 

granted shall be excavated or removed without proper sanction being obtained from 

the officer authorised of the Government. 

When the mining of ninety per cent of the quantity of the mineral is finish 

permit holder shalil inform the District Geologist/ District Assistant Geologist and then 

the District Geologist/ District Assistant Geologist shall carry out an inspection of the 
Imining area. Even the quarry permit holder should be vigilant enough to be alert to get 

the inspection on time. The quarry permit holder should be careful to take precautions 

not to dig or to mine more mass than what is permitted to him. 

the quarry 

4. 

The quarry permit holder shouid adhere to all terms and conditions pertaining to 

quarry permit stated under the Gujarat Minor Mineral Concession Rules 2017. 
The quarry permit holder should dig out and transport the allowed mineral only from 

the permitted areas of the quarry within the limits of quantity endorsed under this 

permit. 

The quarryy permit holder should implement and maintain the procedure of transit 

permit or the equivalentmandatorily.

Signature valid 
igitally signed by SIN ROOPWANT 
ate: 2022.04.04
Reason: Secure do ent 
LOcation: Gujarat 
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( ay Oner minor or major mineral is found during quarrying operations, it Snau o 
8. 

'eported to the officer authorised of the Government within a week's time aner 

cIS) be 

discovery. such 

|ne permit holder shall maintain complete and correct accounts of the minerais 9. 
excavated, quantity removed from the permit area, wages paid and royalty and otne charges leviable for this purpose 
Th permit holder shal allow the District Geologist/ District Assistant Geologist to 

verify the books of accounts maintained in relation to the mining of the said mineral 
ne District Geologist/ District Assistant Geologist should also visit the site in 

10. question, to tally the amount of quantity actually dug out with the amount of quantiy 

mentioned in the books of accounts of the permit holder. Then, the facts found during 

the inspection shall be reported to the Commissioner of Geology and Mining by the 

District Geologist/ District Assistant Geologist. 

In the event that the royalty rates are increased by the Government during the tenure 

of the quarry permit, the permit holder shall pay to the Government, within fifteen days 
11 

of the date of such notification, the additional royalty, permit premium, security deposit| 

and district mineral foundation contribution amounts 

The permit holder shall not commence any quarrying operations without obtaining all 
12. 

applicable environmental clearances for the area. 

The permit holder shall allow the District Geologist/ District Assistant Geologist to 
13. 

enter and inspect, at any time, the quarrying and mining operations.

The permit holder shall immediately report all accidents to the officer authorised of the 

14 Government and the District magistrate and the District Superintendent of police of| 

the district in which thc pcrmit area is situated. 

The permit holder shall have no right over the quarry material and other property lying 

|15. 
in the permit area after the expiry of the permit. 

The permit holder shall not cut or damage any trees without prior sanction and without 

16. payment of compensation therefore as may be fixed by the Divisional forest Officer o 

such officer authorised by him in this behalf. 

f any excess quantity over that permitted quantity is found to be removed, the permit 

holder shall be liable to pay the amount equal to the value of mineral so removed and 
|17. shall be liable for punishmeril under the provisions of the Indian Penal Code, 1860| 

and the Gujarat Minor Mineral Concession Rules, 2017. 

If any breach of these conditions or the provisions of section 15 and section 23C is 

18. 
detected, this permit shall be terminated and the material lying on the site will be 

seized and dealt with in accordance with applicable laws. 

Signature valid 

Digitally signed by SINg 
Date: 2022.04.04 
Reason: Secure do0ent 
Location: Gujarat 

OOPWANT 

3 
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Every transportation 
vehicle of the said mineral should have to be weighed and the 

19. receipt of weighing should have to be kept safely on record, mandatorily by the permit 

holder. 

As soon as the removal of the material granted under the permit is over, the permit 

holder shall furnish to the District Geologist/ District Assistant 
Geologist a complete 

statement showing the quantities removed, details of transport and usage, parties to 

whom this material has been sold and prices obtained therefor, and shall produce any 

20. 

details, books etc., for the scrutiny to the District Geologist/ 
District Assistant 

Geologist as may be called for by him. 

After submission of the information contemplated 
vide para 20 above, District| 

Geologist/ District Assistant Geologist shall visit the area for which permit was given 

within fifteen days and conduct such survey as may be deemed appropriate to check 

21 compliance with the terms of the relevant quarry permit. The said officer shall 

thereafter submit his report within fifteen days of aforesaid survey to thel 

Commissioner of Geology and Mining. 

The findings pursuant to para 21 above shall be factored in for determining the final 

22 settlement with the quarry permit holder. 

S/D 
Commissioner 

Geoiogy and Mining 

Gandhinagar, Gujarat 

Date: 

CC to Sarpanchshri Village DUMMAS, Taluka MAJURA 

Mamlatdarshri Ta. - MAJURA 

Surveyor, Geology and mining dept. 

Signature valid 
Digitally signed by SINGROOPWANT Date: 2022.04.04 91ST 

Reason: Secure dodient 
Location: Gujarat 
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MMINFRA BUILDCON 
, 2NTTHD TTTy . S;}t tVR. tAli.r.r, Naysari 396445S 
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IUMll VYUUI s l OuRlsct laatt quull M M INFRA BUILDCON otlH« 

For, M M INFRA BUILDCON 

0 7 SEP 2022 
HiEi, a1au1&is S<s1a), ad 

U e2 

( I 
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c 29 

* 

Government of Gujarat 
COMMISSIONER OF GEOLOGY & MINING Y & 

Block No.15, Sector-10, Dr. Jivraj Mehta Bhavan, Old Sachivalaya, Gandhinagar 
079-232-54151/53956 

079-232-56794 
Web s h cite : https//www.geomining.gujarat.gov.in 

E-mail ag-lease2-cgm@gujarat.gON.in 
permit Extension i. llgaA/els-a/sell-9y-202R/ 7647 

l. 

26h 01 NOV 2022 
SAAGU §84 U2Al2 diu2- uo/20R2, al.O8.0Y.2022 ( 

)2YELRAl UHAH.Ba$I (Aes 3otoll cti.2u.oc.2022 «l ur. 
sAse2sll y?rdoil ua gas i. 3319, dlit.10.2022 (3 

X)Gujarat Minor Mineral Concession Rule-2017 ol Rule-23-(1)- (a) l dacus 

aol saltI cuua dlaa sais-4 l gsuell u*VELRAl QHAHUSL 

aaa . 

1004,1003,1002,CY, O.00.00 èuEl 
00000 

38.19.C3 

Lau/oc/eoRR l uRlerl yac quza" u2 Uoqa il. 2¢.03.2022 tl ual 

DT.... 2e 
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2lHi AE Gujarat Minor Mineral Concession Rule-2017 Rule-23-(1)-(a)-(ii) oil FlLGL8 YBA HÚA NrUTl 3 us 

iyl gsull u2AA ulAt 1co &aa zelal Permit Extension $2L 4Lell gsa 52UAi 

(lu Hlt.sa2sla ige sèa B) 

Ms aHs (A) 

outlato 

4H,8-5i AesBlat, 
21e, ld HO, Aau-l 3uAa, Acloll uls, 
sicluasl, otaHll 
ldl 

sAseRl såese sAA, zrd 

at.8s UL (QP 210001551) 
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7 art? astlot ual ulalY ild 

HTOTCI 
eAl AQl AEat-2, yAH HUUn, >l6Cll GUBA, qcl-3¢uo0 

Slot: 029-29s80CC, E-mail:- geologist-sur@gujarat.gov.in 

l.7°12 2» 2. i.HUA/Sul/39s/AH,NHBo$l./R0R -23/t 6 

AlBS1HA, d4FL, D.H?doll aa d.cK9, cu4, cue, cu3, cys, c39, c3 {l uA .19.28.uo 

Arli auElRd uals À.ed ,0o,000 lEsiH sál Soa dl UFUotl H2St{l siHHi ALA/ÀUUA 

H2 sll u2-l2 Ancll dl.12.0c.eoe2 «ll latGuBt u2Y i13774(scl{l uzle ury *VæR 

54 i3s9) al sa:lai l20.12.2022 oil A * sèC B. 

PK 3 
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FORM-D 

APPLICATION FOR GRANT OF A QUARRY PERMIT 

(See rule 21(1) 

(Form of Registration) 

346/2 

Date:12/08/2022

e Distict Geologist, 
SURAT 

IWe submit an application ( 13/ 14 ) Tor a quarry permit for Ordinary Sand for the area described below. 

1. 

A sum of non-refundable fee at the rate of 10000.00 for 100000.00 metric tonnes or part thereof payable for the 

Dermit under rule 21 of Gujarat Minor Mineral Concession Rules, 2017 has been paid through Application portal 

with reference no. (20222245 /647697) and the receipted Challan is enclosed 

ww.w 

3. The required particulars.aré given below. 
w ww*ww* ***w* *****w************* ****N 

Company Namé: M M INFRA BUILDCONN

i. Nationality : Indian 

ii. 'Profession or nature-of-btsiness of the applicant :Business 

-***** 

****** ***** 

iv. Address of the applicant: SHIVANI COMPLEX 

v. PAN No. of the applicant: ABOFM6905H 

vi. Mobile No. of the applicant:9558673013 

* **********" *** *****"****

* *" ***********""

vi. Quantity of the mineral to be removed under the permit: 100000.00 metric fonnes 
wwww.amewn

vii. Whether applicable payments have been paid? : Yes Reg. No: 202222457547697 Amount: 10000.00 

Date: 12/08/2022 A ww.y* wm AvMsYre**wvvwaw**** **** ** **** 

X. Details of the area from which the mineral is to be removed 
**** *awwin. ar w ** *w**www.wwweewiAWW***wA wew**w*Vwww Aw* *w*********Ww*****AVwN**************** "***** 

a)Village : DUMMAS 
w*www**w ssnpe Aww vw* ***** * * *****" ************ **"*"******"****

D) Taluka MAJURA 
wwww.hiwaw ww.as a wwwwwww.emmwwwww.w.w.wAnw wwww.wwvwwww.ww 

***ww.www **************** ***"** ******** 

c)District: SURAT LDT 0O./.ae. mwwwwww.wmwwwwwww.wswwww.wwwwwwwwwwww.wwww www.ww*******www.www.www.vwwww.ww****"***"VVW* 

d)Survey Number : OPP 937 
www*wwwww "wwewiim vweeeem*******w******""N*** Y*****ww******""N*" * ********* * ** ************* Aaamewwovw

e Area in hectare 16.24.50 
MAVw.W wwww.w 

* **aeow rvow*wwwww.wwe * wwwwweww* wwwwww.wwe*wwwwwwwwwwwwwwwwwwww 

X. Period for which the quarry permit is required: 180 Days 

***wwuo wwwwww.ww aege nowoawv iwwwwww.vw swrva nat wuw a.smas 
wor*nowwwwwwwwwowwwwnmwwwwww.mw wa m 

ow* we ** ** ** ******* * **** 

xi. Whether the applicant has any quarry lease or quarry permit in force?: 

xii. Purpose for which the mineral is to be used, give full details along with the contract order:YES - For Work 

relating to Central or State Government Undertaking
wwww.www.wwwwwiimw AVWw AAiwawmA s **wv* *VW.ww **. * **** * 

* 

xii. Is the plan of the area enclosed?: YES 
www.uw.mmwwwv mw w wwwwwww.a wowwwww.wwg.vwwe wwwwwwwwwows.A

Note: The plan should be on the relevant portion of the cadastral village map so as to enable the area to 

ibe identified from surface features etc. 
xiv. lf the land is an occupied land by another person, has the occupant's willingness been ascertained and nis 

letter of consent enclosed?

Xv. f the land is an agricultural land, has the permission of the revenue authorities been obtained tor 

Converting the same for non-agricultural purpose? If so, please give details 

XVi. UTR Ref No. :202222457547697

wwww.w.- 

*** *w*www.wa*s 
www* w***********wwwA w**www*ww *ww* 

**** ****** 

ww.e 

******y wuw* ww .rvwww wwws rmwwitmmasnwwnewnwnnwwwwvwwwwwww.wt. wi vmaiNwwwwwwwww.M wA www.w.wwww*hAMM 
wwAWAN* ***** w*he*** 

"** ""*"*"** *wANWN.1." w wtowwwe* pmnpy wnewsne mmwwsaN wv u ne*reaVN** .0" wmRe Wdn,w *w. "*** **** *** *"******wAW**** 

wve am/are fully aware of the Gujarat Minor Mineral Concession Rules, 2017 and shall abide by them. 
*** ** *** ** *** **** 

* 

**** 

Yours Eaih 

Signature of applicarit 123

307



D 

Commissioner of Geology and Mining, Govt. of Gujarat 

Online Payment Services Date: 04/08/2022 06:20:49 
PM 

The Mines and Minerals(Development and Regulation) Act, 19570853 Non-Ferrous Mining and 

Metallurgical Industries Geology and Mining, Gujarat State 

Challan Identification No: 10011322022080400706 
Payble at Treasury/Sub Treasury Name: Gandhinagar Treasury Office 

Bank Name: |SBI 

Bank Code SBIN 

Paid on behalf of 

Lessee/ Payee name: |M M INFRA BUILDCON 

Address: |SHIVANI COMPLEX 

Leasecode/ Registration No: 13747 

From Date NA To Date: NA 

Remarks: Lease Type: Mining Lease; Mineral Ordinary Sand; DESC 

Purpose for Payment Receipt Under GMMR ( Ordinary Sand ) 

Payment Type Head of Account Amounts in (Rs.) 

Application Fees 08530010208 10000.000 

Total Paid Amount 10000.000 

Rupees in Words: Ten Thousand Only 

Payment Date: 04/08/2022 06:20:49 PM 
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NARMADA, wATER RESoURCES, WATER SUPPLY AND KALPSAR DEPARTMENT 
Executive Engineer, 

Drainage Division No.2, Surat. alla Hua, HUHActER 

Third floor, Near Mamlatdar office 

U6qUGIS, HRd-3¬uO01.Athwalines, Surat-395 001. 

(0261) 2669596 stuas Sxdr, (0251) 2SSeueS 

Tel.: Office: 

(0261) 3a Aeu ei-2, HRct. (02S) 
Resi: 

2669596
(02S1) 2SseHeS

(0261) Fax 
ex.dd2surat@gmail.com 

E-mail 

CR TH 

leol-3/tull ttuxquA SlHlGDUjRdUle l3s/12/202?

u 

y2d-3eu001

dn sa{li ua sais: YA.cy .lu/ diul iév aauJ lellcelu 

iil uiuI LUTU 2YULU ael- *3C/ 2919, tl: O9/0C/2022

Slellceloi igil uuau ALUU ROC1, cl: 12/0e/R022

3- Hart2 lstlot ua ua% uldldl sAlAi Ua SHiS: DAU suU 398/ 

HA dFU 2022-23/ Y83S, cll: 1¢/12/2022 

x- H 6taloi sMaal-l sA:l, ojlct 21sa, oútltnzl sANi ya 

sHiS: H È8/ 2-4/ $dlbu sy 2022-23/ 220, dl: 1/04/202 

u-l2El2 sll, A4AH, ö_I dles 8loioll stl: 30/0C/202? odll u2). 

S-Ml et duuola sAA A ua 5His: dlukC-3/rlalUau 

Elaau 3b igavsC9, dl: 30/1 2/2022 

2o-2, ualal sAl-ai 6u?lsct iEt ua i-3, Auv 4 Gtalai sHa2l-l 8a, 
3t le, oútlAnRll saNai 6uasi ie@d ya $His all 6uaER , alHUH 

c HB: Sua, al: HF, Y: HZd A Ad ia? c89, c44, Cu2, 43, CUS, 

C39 
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10.0 

11.0 

12.0 

2018 oii 62iaHi veuda daiauBMl Zaaua UnA s2alotl RéA. 

El sistll so lzzai aicteui slelcdlou 3slon-l sIHol{l s21 Asta il�.13.0 

8.0 

4.0 l oUBSGUBA ASlA Bl8u�l a2datl ein aEct u2s128llou staEulaun d6a 

9.0 

52l 28A. 
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NARMADA WATER RESOURCES WATER SUPPLY & KALPSAR DEPARTMENT

Near M.T.B. College, Athwalines, Superintending Engineer | H.lAL iaz-il n1agai 
Surat 395001 

Tel. (0fn0261-2668760,2667426 Surat Irrigation Circle, Surat| aH i.(4): o241-244439
Resi.: 0261-2669825 1-492 

Per. :0261-2667469 

Fax :0261-2992197 w* 

E-mail sesicsurat@gmail.com 

1dAanalL-sAN-zRUatlècdutt/aal 
21-2213 

/02/2023 

0 8 FEC 2023 

u 
-1e- 

sese2el, 

ardai sist Aeru?ui Aada 8t Asil (tq:) al eil 

ieel42vELR:l scünus BA2GuS uèe ja-4nECCU-l dl: 21/1/2023dl u2). 

idy va sHis No. E.N.V-10-2013-108-E Dated:-July-11-2013 Hi FYUCU jAlZ, CRZ olil{itall-2011 

3* 

1.-, 

23 

c:\users\dixit\desktop\new microsoft office word document.docx 
11 
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dl:-29/1 R/12 ol 

sAe011/u.l-18 (s)/9 dal dotl iecdui l:-20/1/2018 AQLR UISqUAL UAa 

91 a/ 20 G-3)cl1- afl 2na 269 |n /21 3 

amlo 3, 1H d p) dur l612a1)t1)a 3rqas n C1 aaaHU. 
Co) 

COCRd. 
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gateu=lslA saN 

YCA Aal AEt-2, yUu HU, U6A AIBA, J?d-3 ¢u001 

Slt: O2-2Ss20CC, E-mail: geologist-sur@gujarat.gov.in 

i.9anletol/2yult/u,A4.SI/ 202 R//6a 24 
tl. aox.2023 

rante cend 

. S. 
&. . 

i. . ( 

l.Oc.o. 2023 

6u?lsrt iEAEllA ua Uqà Vqualj 3, u.0H.8_i Aes8at (taaul)A HRNN 

sAsl sal, oitlotozal a 5HiS jH/ès/2-u/3dlb/NOC/Y?t/21-22/1C13, 

(3) ASs Acsiat (aaulja Htllou sMa2ell saA, oitletolRotl ua sais 

D, ANEcau, sau, ja, aduz, el4le, ßHat, UuAE, uG, eusi, «s!e, Aoiguu2, ai
?, 
' 

A6QL, GHaI, eluau, aia Ai ouNall $E Aitl?Hiel uar arl dill télugu yuel zda siu, 
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(s 

BUMALEGL Ministry of Fnviroriment and Foresi, il dLAUIor/a019-0 MGRdNI 4 

Appebdie IX A* exemption Cateyory iù Ealaa . a zsz2a vani uad 

wwwww. wwww.w.*********** 
n wwwwwwwwwww.ueoeiei 
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VALSAD NAVSARI SURAT BHARUCH ANAND MORBI KACHCHH BHAVNAGAR PORBANDAR JUNAGADH
GEER 

SOMNATH
AMRELI JAMNAGAR

DEVBHUMI 

DRAWAKA

3 4 5 6 7 8 9 10 11 12 13 14 15 16 17

1 White  Pomfret 1095612 24271 5160 34255 0 12425 1114838 7527 2545193 100043 7948796 1864776.7 232385 644877 15630159

2 Black  Pomfret 0 0 3330 56947 28179 0 172440 9622 2251671 82052 7155177 1666020.7 95900 607068 12128407

3 Bombay  Duck 22881727 6534358 1759906 541353 131393 22955 2063586 272534 0 0 16901250 9033758.1 395000 6137881 66675701

4 Thread fin 0 0 0 0 0 0 80065 8591 1684958 315538 2662744 89227.989 0 1369039 6210163

5 Jew  fish 0 0 0 0 0 13425 466124 0 1413112 0 2781526 92688.682 0 617209 5384085

6 Hilsa 2410614 4622889 9150 103693 0 0 24396 29361 2484351 0 3129677 106907.47 44470 0 12965508

7 Other  clupeids 219478 228981 0 192375 2318 11080 2006868 35604 2680772 1611744 3880239 72143.341 245012 904922 12091536

8 Coilia 4122052 4552266 0 15894 0 0 1269650 25106 19800 4555 1723040 283544.75 44093 0 12060001

9 Shark 184555 79673 3100 38967 34410 9205 454018 279168 3795315 97760 8257694 100798.28 198720 2042905 15576288

10 Mullet 1139050 328320 371788 272373 14282 0 488838 140537 370118 456 1400 261284.24 596280 1142485 5127211

11 catfish 1440572 150043 338012 107985 34826 30205 1282355 288901 3072110 4142763 7400314 605924.47 312625 6062824 25269459

12 Eel 19345 0 0 46748 0 0 16628 109 2421444 71777 6227500 100341.5 29400 124436 9057729

13 Leadher Jacket 0 0 0 0 0 0 5987 0 1874827 3586 4683309 99815.886 0 5304082 11971607

14 Seerfish 46960 95600 0 122889 73687 0 1230717 0 2004622 10375227 12262525 212364.4 47920 3630003 30102514

15 Indian Salmon 88588 6245900 0 60047 55893 0 859554 0 2362681 0 1492464 128172.63 93750 0 11387050

16 Ribbonfish 130878 3917924 31270 0 0 0 1414643 22 5797306 7041806 16639352 1260684.1 98400 3250588 39582873

17 Silver Bar 0 1200 0 0 0 0 311229 9165 1119655 483404 4071688 1107345.5 276815 1222576 8603077

18 Perch 0 0 0 1316 0 0 324910 13336 1560109 1432036 4728884 341718.89 4200 451345 8857855

19 Small Sciendes 0 393297 0 145656 21359 42719 6257781 43245 2895962 3375610 34665202 148229.17 178404 4460134 52627598

20 Shrimp 16774243 4823292 2100 439923 102117 22190 3297386 256520 1649035 493836 3182580 393310.36 132273 1242932 32811737

21 Prawns  (M) 2386444 3835158 371940 52314 0 2055 1357323 421755 2287994 149393 1648058 182145.59 223970 510480 13429029

22 Prawns  (J) 1860 433660 0 0 0 0 816166 2168 2241330 0 52026 199545.95 40200 126547 3913503

23 Lobster 67625 9025 1200 0 2790 0 133759 76 1759765 0 4738010 101404.03 53487 0 6867141

24 Crab 867799 151911 110777 381502 70327 1200 1290856 2339 1998061 207234 4376571 144592.8 593930 584082 10781182

25 Levta 972094 155358 529208 418626 146258 0 12054 2684 366492 0 0 50362.034 13050 0 2666186

26 Squid/Cuttles 4340 1520 5400 0 0 0 8059 1432 9036653 3238858 17815446 357831.14 0 1809345 32278884

27 Tuna 0 0 0 0 0 0 0 0 1693211 0 26953012 127048.31 0 4238332 33011603

28 Carangies/Mecrel 0 0 5115 0 0 0 55149 0 2587649 7946456 32548151 234133.05 0 678477 44055130

29 Ranifish 0 0 0 0 0 0 0 0 3880770 5414692 20872937 30794.875 0 0 30199194

30 Sole 0 0 0 13212 0 0 501665 19050 2978923 121287 6180585 858447.45 0 2700 10675869

31 Miscellaneous 23955140 10903828 1656376 303593 67499 74448 21173590 301935 18764593 794820 13180312 4287106.8 260170 10550423 106273834

78808976 47488474 5203832 3349668 785338 241907 48490634 2170787 89598482 47504933 278160469 24542469 4210454 57715692 688272115

DISTRICTWISE AND  REGIONWISE  MARINE  FISH  PRODUCTION  FOR THE  YEAR   2021-22 (PRODUCTION  IN KILOGRAMS)

SURAT  RIGION VADODARA REGION RAJKOT  REGION

 REGION  / DISTRICT

NAME OF  FISH
SR.

NO.

VERAVAL   REGION
TOTAL

Total
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મ��યો�ોગમ��યો�ોગ કિમ
ર�ીનીકિમ
ર�ીની કચેરીકચેરી
ગુજરાત સરકાર

ડો.�વરાજ મહેતા ભવન ,  �લોક નંબર- ૧૦, "ી# માળ, ગાંધીનગર

ટેલી.નંબર -૦૭૯-૨૩૨ ૫૩૭૨૯  E-mail Id:- commi-fisheries-gnr@gujarat.gov.in

 

,િત,િત,

ડૉ. જ.ે ડી. ઓઝા
રી�નલ ઓ0ફસર અને કો-ઓડ3નેટર ઓફ ધ કિમટી, 
ગુજરાત પો5યુશન કંટ7 ોલ બોડ8
9લોટ નં. ૧૧-૧૨/૨,૩, �.આઈ.ડી.સી
પાંડેસરા, સુરત-૩૯૪૨૨૧

                   િવષયિવષય: To provide details to the Expert Group  committee formed in Hon. NGT case O. A. 81/2023

                   સંદભ8સંદભ8: આપના પ" ?માંક: GPCB/RO-SRT/T-387(NGT O.A. No81/2023)/11623/2023 Dt.29/08/2023 

      ઉપરોAત િવષય અને સંદભ8 અBવયે જણાવવાનંુ કે, અ"ેની કચેરી Dવારા મે. એમ. એમ. ઇBGા િબ5ડકોનને કૃિષ ખેડૂત ક5યાણ અને સહકાર િવભાગના
પ0રપ" ?માંક: એફડીવી/૧૨૨૦૨૦/૧૫૭/ટ તા.૨૬/૦૫/૨૦૨૦ અBવયે અરજદાર Lારા કરવામાં આવેલ અર� પર�વે ફAત અ"ેની કચેરી પુરતંુ "ના વાંધા
,માણપ"" આપવામાં આવેલ છે. અ"ેની કચેરી Lારા કોઈ પણ ,કારનો વક8 -ઓડ8ર આપવામાં આવેલ ન હોવાથી, આપવામાં આવેલ "ના વાંધા ,માણપ""

અBવયે અ"ેની કચેરી Dવારા કોઈપણ ,કારના મોનીટરOગની કામગીરી કરવાની રહેતી નથી. જ ેિવ0દત થાય.

                                                                                                                                                                                  (જ.ેકે.પટેલ)

મુPયPય ઇજનેરઇજનેર      
મ��યોDયોગમ��યોDયોગ,ગાંધીનગરગાંધીનગર 

 

Letter No: COF/0120/09/2023   Dt: 06-09-2023

File No: COF/CC/e-file/301/2023/1882/Technical Wing
Approved By: Jayantibhai K.Patel(Chief Engineer,Technical Wing,COF)Signed by:Jayantibhai K.Patel

Chief Engineer
Date: 2023.09.06 17:46:28
+05:30

Signature Not Verified
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03/10/2023, 12:23 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/AAMkADNkMGE5ZTdmLWYyYWMtNGJmNy05MjMwLTNjMzk3YzE4ZGFmZgAuAAAAAABD4uH… 1/1

Enterprise Vault

  Reply all |Dr. Jignasa D Oza(GoG-GPCB Dept.)

To:
Cc:

Wed 20-09-2023 13:05
ee07cof.tech@gmail.com
Unit Head Surat (GoG-GPCB Dept.); gczma.crz@gmail.com

 Priority /NGT ma�er
 
Sir,

The Second Expert Group mee�ng was convened on 18-08-2023. During discussion of “Expert Group”, Details
pertaining to your department is necessary in reference to M/s M.M. Infra Buildcon ac�vity in riverbed of Tapi
river near village Dumas, Taluka Majura in Surat district.  

Has Commissioner of Fisheries received any representa�on from fisher men community regarding
dredging requirement in Tapi river ? 

You are requested to submit details within 1 day, as commi�ee mee�ng is scheduled tomorrow.
 

 
Thanking You,

 
(Dr Jignasa Oza)
Regional Officer,
Gujarat Pollution Control Board
Plot	No:	11	–	12/2,	3	
GIDC	PANDESARA,	
SURAT-394221
 
Phone: (0261) 2891696,                   
E-mail : ro-gpcb-sura@gujarat.gov.in
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03/10/2023, 12:24 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/AAMkADNkMGE5ZTdmLWYyYWMtNGJmNy05MjMwLTNjMzk3YzE4ZGFmZgAuAAAAAABD4uH… 1/1

Submit details of in reference to Expert Group second meeting

  |Executive Engineer CoF, G'nagar <ee07cof.tech@gmail.com>
Thu 21-09-2023 12:30

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link w
Sir,
         The Commissioner of Fisheries has not received any representa�on from the fishermen community regarding dredging requirements in Tapi river.

Thanking You,

Chief Engineer
Commissioner of Fisheries
Gandhinagar.
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27/10/2023, 12:14 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/search 1/1

Enterprise Vault

  Reply all |Dr. Jignasa D Oza(GoG-GPCB Dept.)
Mon 16-10, 18:35
ee07cof.tech@gmail.com; D M Thakar (I/C); gczma.crz@gmail.com

You forwarded this message on 18-10-2023 16:10

Hon. NGT ma�er/Urgent
Sir,

In connec�on with the Expert Group mee�ng in NGT O.A. 81 of 2023,  Commi�ee sough following
details from your department,

 
1. Does Commissioner of Fisheries has issued any Work order in Tapi river for maintenance

dredging ?(particularly after Singanpore weir)
2.  What procedure has been adopted for issuing  NOC?( Documents & details required

to be submitted by applicant for applying NOC)
 

You are requested to provide this details in one day as it is required to be submit before Hon. NGT
�mely.

 
Thanking You,

 
(Dr Jignasa Oza)
Regional Officer,
Gujarat Pollution Control Board
Plot	No:	11	–	12/2,	3	
GIDC	PANDESARA,	
SURAT-394221
 
Phone: (0261) 2891696,                   
E-mail : ro-gpcb-sura@gujarat.gov.in

151

335



27/10/2023, 12:17 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/search 1/1

Additional details in NGT matter O.A. 81/2023 (M/s M. M. Infrabuildcon)

 |Executive Engineer CoF, G'nagar <ee07cof.tech@gmail.com>
Wed 18-10, 17:39

Download  

*****     This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with
�ીમાન,

૧). અ�ેની કચેરી �વારા તાપી નદીમાં મે�ટેન�સ ડ� �ંેગ કામગીરી અથ� વક�  ઓડ�ર આપવામાં આવેલ નથી.
૨). �ૃિષ ખે�તૂ ક�યાણ અને સહકાર િવભાગના પ� �માકં: ACD/MSD/e-file/2/2023/0128/M-1 તા.૨૨-૦૬-૨૦૨૩(બીડાણમા ંસામેલ છે.)મા ંજણા�યા �જુબ સદર
અર�ઓ મ�ુંર� અથ� માન. ક�બીનેટ મ�ંી�ી મ��યોધોગને ર�ુ કરવામા ંઆવ ેછે. � �ણ થવા િવનતંી છે.

Dispatch_00872418.pdf
1 MB
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AnecR e1 

Interim Girant Order 

QUARRY PERIAIT 

(See rule 22(1)) 

rrai No QP210001550 lerof No:Or 

No.. 12668 

SURAT Office 

Dale: 29/03/2022| 
MINFRA BUiLDCON appiec for grant of quarry perrit for ecEvation arcd me:ric tonnes 10g0o.0. (Ordinary Sand) from Survey 1o. OP 5g 851.647.855 TAPI RIJER BED of Village DUMIMAS Taluke MAJURA T Urder rule 2i oi tne Cujarat Ainor Mineral Concession Rules, 2017 and has 2 2ion iee oi rupees k.00 pursuenl to the requiremerts of rule 22(1} of the ireral Corcassion Ruies, 2017. Acrondingiy. permission is hereoy granted icario Ui. a"d rerve 100400.c0 1retric icnres of (Ord nary aioresaid a Tee ly Ses:rilbed telow on the folov#1G Condition.

ta + S uka A Dsic SURAT Gujaral 

lesi.AS PER MAP 
n East:AS FER MAP 

---...- 

Co-C c.nateas 

Leiude 
- Longitude 

2.166.Uü 72.71.15.000 

C e detaled plan along wiih he co-ordirrates annexed with the application) 

Field Areal 
|Surve No Approx. injMineral

Hecares) 
Quantity 
(metric 

Tauka isrict 

tonne) 

k 

31T220 
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P 
937 938,85 
3,852,851,8/16.24.50 

47,856 TAP 
VETR BED 

ordinarYhGu000.00 
Sand 

DUMMASS MA.JURA sURA 

**~*nv- 

ayment to be d'one by Appiitt 

Particulars 

Amount to be paid [n Rs.) 

Total Amount (in Rs.) 
4000000.00 

************************ 

Royalty 4000100.00 
* 2000900.00 

Pemit Premium 
2001M).00 

BO0000.00 

Sfy Darosil 
i1NMI.O0 

**********"* 400000.000 

TCS 

120000.00 

12000.00 

Totai Pay mert 

7320000.00 

732000.00 

{i * snai hE *valed y ort1ned Distici Geplogist / Assi. Geclogist cn 

EEJ z i:erii iu:ti et.v The validi:y cí tte pemíi shal ät: Pj days 

TOT: i dais 2' activair 

t e ce2:h of tha t ak: 1e suracE E noi EKcecd FrIeres. 
*** 

he7tis ir-r2nc*>s. Nte ori1 mineraB except iha: for which tha peil s 

f e Sal te eXCva ed GI rers wiühost propper sanciion being obtained from| 

ihe t# nirg oi nit; per cení í he quantity of the mrineral is firnished, the quary 

rermit hder shalt inforrn the District Sealogist/ District Assistant Gealogist and then 

the istc! Geuiogis/ District Assistar; Geolkgist shall cary cut an inspection of thef 

rinr 2rea. Even the Qud'y ierT1i ra.' Jer shyuld be vigitant enougBi to be alert to ge: 

+t . 7t,4ty } i 4dEr shouid be carefui to iake prerautions 

The qury fe::nit ialit" *eLlG 3 re io ai tern3 arid canditions pertaining to 

cuary pen it statsd uider ie sujaret hiir or hMineral Goncessian Rules 2017. 5. 

The querr permit holde: sYitld dig ou: and ransoort the allcwed mineral only from 

re ed aeas o r qiary wi k* he inits of quantity endorsed under this 

7he qper; p9rnit toldr shoauid inEent and maitain the procedure of transit 

i rmi :" itie equivalent meindezlorilyiE 
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ant Or ojur nilie:rill i unu! <uring quarryirgg operalions, it shall be 
fepont 

oHscavery, 

ny other minor 

afficar authorised olW.: CGevernent ithin a week's firne after suchi 
orted tn theoffi 

***************~al*stsgu 

lder shall malntaln cOrnplete and correct accounts of the minesals 
The permit holder 

excavated, quanlity removed 

harges leviable for this puipose. 

****** ***- 

noved from the permit anea, wages paid and royalty and othe 
holder shall allow the Dislrict Geologist/ isirict Assistart Geologist 1o 

ihe permi 

arily the hooks 

e triel Geologisti District Assistant Geologist should also visit the site in 

oks of accounts inaintaine:l in relation to the rmining of the said minerl 

question, lo to tally the amount of quantily actuailly dug out with the amount of quantiy books of accounts of the permil holder. Then, the fads fownd durirgi 
mentioned in the 

the inenection shall be repoted to thn Commissioner of Geology and Mring by te 
Dstnict Geologist/ District kssislant Gealogist. 

the event that the royalty raies are iicreased by the Goverm1ment during the teiuie 
t the quarry perrmit, tns per+nit holder shail pay io the Goveriment, winin ffieen tays 

te date of such notificAtior1. ths acdi1onal royalty, permit premiurm, security depcst 

iend district mineral founadaticn cortritbufon anournts. 

In 

The Deni. holder shait cenmenca ny (qi arying operations without oAtaining : 

Eppiicacie ervironiela' ciearainces tne araa 

The permit hoider stal alicw the Dsi:ici Geolog si: District Assistani Geoiogist to 

enter and inspect, at any tre, tre quar ng and nining operations. 

The pernit holder shisi iTHCd*IEiy rasa1 ak cciderts to the officer authoriced tf tre 

evennert and the D:sit. 7agis.aEi + thd Ie Chistrict Superintendent of police u 

the aistrct in which the peimt area s sitse 1eri 

The pemit holder shali tiave no right cver the quary material and other property lying 
5 

in the permit area after the expiryof the permi. 

The oemit holder shail net cut or damage any treshout pianction and eithou 
E ay mont of compensaicn therefore as rnay be fby the Divoal fores! Offcer or 

Isuch ofcer auihorised iy him ir tnis be iali. 
ry excess quanüly o.er tnat perisilie d quantity is obe removed, the permit 

older stal! be liable a pay iha aroursl estual to hs value oí mineral so removed and 
shall be liable for punisnrment under tl2 provisions ot the indiain Penal Code, 1860 

End ihe ujarai Minor Minerat Corcessis Rules, 2317. 
* ****** ***** 

Eny oreach of these conditins en t arovss cf secton 15 and section 23C is 
lecled, his permil shal: be ierminatad and the material lying on the sie wi!l bej 
Lgezed and dealt with in aacordance wih applicable lawe 
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St-id 
mineral shou 

have 
to be 

weighed. 

the permit 

raceipt of eigling sBulel have to be salehy onn 
tecond, 

mandatorily 
by. 

holder shall furnish to ifn isirict sealogist/ 
District 

Assistant 

Gelogisi 
a Commplete 

wnom this material has been seld ard prices 
ohtained 

therefor, and shall produce any 

weighed and thel 
* 

**** 

**** 

ery transporlation vehiclo of iu 

19 
holder. 

16 perrnit 
** ** (** 

* *** ***** 

hs soon as tihe emova 16ia 
gantad 

under the permit 
is over, 

lihe 

statemeni showing ffie quanlitieg 1em red, dalails of Iransporl and usage, parties tof 

20. 

dS, 
0oks etc., fcr the scrutiny io the Cistrict 

Geologist/ 
Disirict AsSIs1ant 

Gecogist as may be called fa by -i. m 
***"**** 

ufiissicn of the iniornabr. 29ntemplated vicde pará 20 30ove, LDIstrici 

eologis District Assisleni Gesic:iSi sluall vsif the area for wiich permit was giver 

AEni fifteEn days and e itiu:t such survey 9% may be deemed appropriale to check 

cOipliarce wilh tire terms ol the itkevant quarry permit. The said otticer shal 

ereeter submit is rejo:t thin iteen days of aforesaid survey to the 

22 e iiHigS pusuani i slä ?1 Ell t factorecd irn for determung the final 

S/D 
Comnissioner

eougy ana Ainin 

aridittagá, uaiat 

Date 
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FORM E(GRANT ORDER) 

QUARRY PERMIT 

(See rule 22(1)) 

Quarry Permit No QP210001550

Application No.: 12668 

SURAT Office 

Date : 04/04/2022 

Whereas Shri M M INFRA BUILDCON applied for grant of quarry permit for excavation and 

removal of metric tonnes of 100000.00 (Ordinary Sand) from Survey No. OPP| 

937,938,853,852,851,847,856 TAPI RIVER BED of Village DUMMAS Taluka MAJURA 
District SURAT Under rule 21 of the Gujarat Minor Mineral Concession Rules, 2017 and has 

paid an application fee of rupees 0.00 pursuant to the requirements of rule 22(1) of the| 

Gujarat Minor Mineral Concession Rules, 2017. Accordingly, permission is hereby granted 

to the above applicant to quarry, win and remove 100000.00 metric tonnes of (Ordinary 

Sand) from the aforesaid area more fully described below on the following condition. 

Village DUMMAS Taluka - MAJURA District -SURAT Gujarat 

Boundaries

On North: AS PER MAP On West : AS PER MAP 

On South: AS PER MAP On East: AS PER MAP 

Co-Ordinates
Latitude Longitude

21.10.68.000 72.71.15.000

(as shown in the detailed plan along with the co-ordinates annexed with the application)

Field Area 
Survey No (Approx. in|Mineral

Hectares)

Quantity|
(metri c 
tonne) 

Village Taluka District 

Signature valid 
Digilallysigned bySINGROOPWANT
Date 2022.04.04 9 IST 
Reason: Secure dod 
Location: Gujarat 

eni 
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o P 
937,938,85 
3,852,851,8|16.24.50 

47,856 TAPI 
RIVER BED 

P 

ordinary100000.00 DUMMAS MAJURA SURAT Sand 

Payment done by Applicant 
Particulars Total Amount (in Rs.) Amount to be paid (in Rs.) 1e 

Royalty 4000000.00 400000.00

Permit Premium 2000000.00 200000.00

Security Deposit 800000.00 800000.00 

DMF 400000.00 40000.00 

TCS 120000.00 12000.00 

Total Payment 7320000.00 1452000.00 

This permit shall be activated by concerned District Geologist/ Asst. Geologist on 

successful payment mentioned above. The validity of the permit shall be 180 days 

from the date of activation.

The depth of the pit below the surface shall not exceed 6 metres. 

This permit is non-transferable. No other mineral except that for which the permit is 

granted shall be excavated or removed without proper sanction being obtained from 

the officer authorised of the Government. 

When the mining of ninety per cent of the quantity of the mineral is finish 

permit holder shalil inform the District Geologist/ District Assistant Geologist and then 

the District Geologist/ District Assistant Geologist shall carry out an inspection of the 
Imining area. Even the quarry permit holder should be vigilant enough to be alert to get 

the inspection on time. The quarry permit holder should be careful to take precautions 

not to dig or to mine more mass than what is permitted to him. 

the quarry 

4. 

The quarry permit holder shouid adhere to all terms and conditions pertaining to 

quarry permit stated under the Gujarat Minor Mineral Concession Rules 2017. 
The quarry permit holder should dig out and transport the allowed mineral only from 

the permitted areas of the quarry within the limits of quantity endorsed under this 

permit. 

The quarryy permit holder should implement and maintain the procedure of transit 

permit or the equivalentmandatorily.

Signature valid 
igitally signed by SIN ROOPWANT 
ate: 2022.04.04
Reason: Secure do ent 
LOcation: Gujarat 

178

362



( ay Oner minor or major mineral is found during quarrying operations, it Snau o 
8. 

'eported to the officer authorised of the Government within a week's time aner 

cIS) be 

discovery. such 

|ne permit holder shall maintain complete and correct accounts of the minerais 9. 
excavated, quantity removed from the permit area, wages paid and royalty and otne charges leviable for this purpose 
Th permit holder shal allow the District Geologist/ District Assistant Geologist to 

verify the books of accounts maintained in relation to the mining of the said mineral 
ne District Geologist/ District Assistant Geologist should also visit the site in 

10. question, to tally the amount of quantity actually dug out with the amount of quantiy 

mentioned in the books of accounts of the permit holder. Then, the facts found during 

the inspection shall be reported to the Commissioner of Geology and Mining by the 

District Geologist/ District Assistant Geologist. 

In the event that the royalty rates are increased by the Government during the tenure 

of the quarry permit, the permit holder shall pay to the Government, within fifteen days 
11 

of the date of such notification, the additional royalty, permit premium, security deposit| 

and district mineral foundation contribution amounts 

The permit holder shall not commence any quarrying operations without obtaining all 
12. 

applicable environmental clearances for the area. 

The permit holder shall allow the District Geologist/ District Assistant Geologist to 
13. 

enter and inspect, at any time, the quarrying and mining operations.

The permit holder shall immediately report all accidents to the officer authorised of the 

14 Government and the District magistrate and the District Superintendent of police of| 

the district in which thc pcrmit area is situated. 

The permit holder shall have no right over the quarry material and other property lying 

|15. 
in the permit area after the expiry of the permit. 

The permit holder shall not cut or damage any trees without prior sanction and without 

16. payment of compensation therefore as may be fixed by the Divisional forest Officer o 

such officer authorised by him in this behalf. 

f any excess quantity over that permitted quantity is found to be removed, the permit 

holder shall be liable to pay the amount equal to the value of mineral so removed and 
|17. shall be liable for punishmeril under the provisions of the Indian Penal Code, 1860| 

and the Gujarat Minor Mineral Concession Rules, 2017. 

If any breach of these conditions or the provisions of section 15 and section 23C is 

18. 
detected, this permit shall be terminated and the material lying on the site will be 

seized and dealt with in accordance with applicable laws. 

Signature valid 

Digitally signed by SINg 
Date: 2022.04.04 
Reason: Secure do0ent 
Location: Gujarat 

OOPWANT 

3 
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Every transportation 
vehicle of the said mineral should have to be weighed and the 

19. receipt of weighing should have to be kept safely on record, mandatorily by the permit 

holder. 

As soon as the removal of the material granted under the permit is over, the permit 

holder shall furnish to the District Geologist/ District Assistant 
Geologist a complete 

statement showing the quantities removed, details of transport and usage, parties to 

whom this material has been sold and prices obtained therefor, and shall produce any 

20. 

details, books etc., for the scrutiny to the District Geologist/ 
District Assistant 

Geologist as may be called for by him. 

After submission of the information contemplated 
vide para 20 above, District| 

Geologist/ District Assistant Geologist shall visit the area for which permit was given 

within fifteen days and conduct such survey as may be deemed appropriate to check 

21 compliance with the terms of the relevant quarry permit. The said officer shall 

thereafter submit his report within fifteen days of aforesaid survey to thel 

Commissioner of Geology and Mining. 

The findings pursuant to para 21 above shall be factored in for determining the final 

22 settlement with the quarry permit holder. 

S/D 
Commissioner 

Geoiogy and Mining 

Gandhinagar, Gujarat 

Date: 

CC to Sarpanchshri Village DUMMAS, Taluka MAJURA 

Mamlatdarshri Ta. - MAJURA 

Surveyor, Geology and mining dept. 

Signature valid 
Digitally signed by SINGROOPWANT Date: 2022.04.04 91ST 

Reason: Secure dodient 
Location: Gujarat 
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c 29 

* 

Government of Gujarat 
COMMISSIONER OF GEOLOGY & MINING Y & 

Block No.15, Sector-10, Dr. Jivraj Mehta Bhavan, Old Sachivalaya, Gandhinagar 
079-232-54151/53956 

079-232-56794 
Web s h cite : https//www.geomining.gujarat.gov.in 

E-mail ag-lease2-cgm@gujarat.gON.in 
permit Extension i. llgaA/els-a/sell-9y-202R/ 7647 

l. 

26h 01 NOV 2022 
SAAGU §84 U2Al2 diu2- uo/20R2, al.O8.0Y.2022 ( 

)2YELRAl UHAH.Ba$I (Aes 3otoll cti.2u.oc.2022 «l ur. 
sAse2sll y?rdoil ua gas i. 3319, dlit.10.2022 (3 

X)Gujarat Minor Mineral Concession Rule-2017 ol Rule-23-(1)- (a) l dacus 

aol saltI cuua dlaa sais-4 l gsuell u*VELRAl QHAHUSL 

aaa . 

1004,1003,1002,CY, O.00.00 èuEl 
00000 

38.19.C3 

Lau/oc/eoRR l uRlerl yac quza" u2 Uoqa il. 2¢.03.2022 tl ual 

DT.... 2e 
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2lHi AE Gujarat Minor Mineral Concession Rule-2017 Rule-23-(1)-(a)-(ii) oil FlLGL8 YBA HÚA NrUTl 3 us 

iyl gsull u2AA ulAt 1co &aa zelal Permit Extension $2L 4Lell gsa 52UAi 

(lu Hlt.sa2sla ige sèa B) 

Ms aHs (A) 

outlato 

4H,8-5i AesBlat, 
21e, ld HO, Aau-l 3uAa, Acloll uls, 
sicluasl, otaHll 
ldl 

sAseRl såese sAA, zrd 

at.8s UL (QP 210001551) 
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7 art? astlot ual ulalY ild 

HTOTCI 
eAl AQl AEat-2, yAH HUUn, >l6Cll GUBA, qcl-3¢uo0 

Slot: 029-29s80CC, E-mail:- geologist-sur@gujarat.gov.in 

l.7°12 2» 2. i.HUA/Sul/39s/AH,NHBo$l./R0R -23/t 6 

AlBS1HA, d4FL, D.H?doll aa d.cK9, cu4, cue, cu3, cys, c39, c3 {l uA .19.28.uo 

Arli auElRd uals À.ed ,0o,000 lEsiH sál Soa dl UFUotl H2St{l siHHi ALA/ÀUUA 

H2 sll u2-l2 Ancll dl.12.0c.eoe2 «ll latGuBt u2Y i13774(scl{l uzle ury *VæR 

54 i3s9) al sa:lai l20.12.2022 oil A * sèC B. 

PK 3 
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FORM-D 

APPLICATION FOR GRANT OF A QUARRY PERMIT 

(See rule 21(1) 

(Form of Registration) 

346/2 

Date:12/08/2022

e Distict Geologist, 
SURAT 

IWe submit an application ( 13/ 14 ) Tor a quarry permit for Ordinary Sand for the area described below. 

1. 

A sum of non-refundable fee at the rate of 10000.00 for 100000.00 metric tonnes or part thereof payable for the 

Dermit under rule 21 of Gujarat Minor Mineral Concession Rules, 2017 has been paid through Application portal 

with reference no. (20222245 /647697) and the receipted Challan is enclosed 

ww.w 

3. The required particulars.aré given below. 
w ww*ww* ***w* *****w************* ****N 

Company Namé: M M INFRA BUILDCONN

i. Nationality : Indian 

ii. 'Profession or nature-of-btsiness of the applicant :Business 

-***** 

****** ***** 

iv. Address of the applicant: SHIVANI COMPLEX 

v. PAN No. of the applicant: ABOFM6905H 

vi. Mobile No. of the applicant:9558673013 

* **********" *** *****"****

* *" ***********""

vi. Quantity of the mineral to be removed under the permit: 100000.00 metric fonnes 
wwww.amewn

vii. Whether applicable payments have been paid? : Yes Reg. No: 202222457547697 Amount: 10000.00 

Date: 12/08/2022 A ww.y* wm AvMsYre**wvvwaw**** **** ** **** 

X. Details of the area from which the mineral is to be removed 
**** *awwin. ar w ** *w**www.wwweewiAWW***wA wew**w*Vwww Aw* *w*********Ww*****AVwN**************** "***** 

a)Village : DUMMAS 
w*www**w ssnpe Aww vw* ***** * * *****" ************ **"*"******"****

D) Taluka MAJURA 
wwww.hiwaw ww.as a wwwwwww.emmwwwww.w.w.wAnw wwww.wwvwwww.ww 

***ww.www **************** ***"** ******** 

c)District: SURAT LDT 0O./.ae. mwwwwww.wmwwwwwww.wswwww.wwwwwwwwwwww.wwww www.ww*******www.www.www.vwwww.ww****"***"VVW* 

d)Survey Number : OPP 937 
www*wwwww "wwewiim vweeeem*******w******""N*** Y*****ww******""N*" * ********* * ** ************* Aaamewwovw

e Area in hectare 16.24.50 
MAVw.W wwww.w 

* **aeow rvow*wwwww.wwe * wwwwweww* wwwwww.wwe*wwwwwwwwwwwwwwwwwwww 

X. Period for which the quarry permit is required: 180 Days 

***wwuo wwwwww.ww aege nowoawv iwwwwww.vw swrva nat wuw a.smas 
wor*nowwwwwwwwwowwwwnmwwwwww.mw wa m 

ow* we ** ** ** ******* * **** 

xi. Whether the applicant has any quarry lease or quarry permit in force?: 

xii. Purpose for which the mineral is to be used, give full details along with the contract order:YES - For Work 

relating to Central or State Government Undertaking
wwww.www.wwwwwiimw AVWw AAiwawmA s **wv* *VW.ww **. * **** * 

* 

xii. Is the plan of the area enclosed?: YES 
www.uw.mmwwwv mw w wwwwwww.a wowwwww.wwg.vwwe wwwwwwwwwows.A

Note: The plan should be on the relevant portion of the cadastral village map so as to enable the area to 

ibe identified from surface features etc. 
xiv. lf the land is an occupied land by another person, has the occupant's willingness been ascertained and nis 

letter of consent enclosed?

Xv. f the land is an agricultural land, has the permission of the revenue authorities been obtained tor 

Converting the same for non-agricultural purpose? If so, please give details 

XVi. UTR Ref No. :202222457547697

wwww.w.- 

*** *w*www.wa*s 
www* w***********wwwA w**www*ww *ww* 

**** ****** 

ww.e 

******y wuw* ww .rvwww wwws rmwwitmmasnwwnewnwnnwwwwvwwwwwww.wt. wi vmaiNwwwwwwwww.M wA www.w.wwww*hAMM 
wwAWAN* ***** w*he*** 

"** ""*"*"** *wANWN.1." w wtowwwe* pmnpy wnewsne mmwwsaN wv u ne*reaVN** .0" wmRe Wdn,w *w. "*** **** *** *"******wAW**** 

wve am/are fully aware of the Gujarat Minor Mineral Concession Rules, 2017 and shall abide by them. 
*** ** *** ** *** **** 

* 

**** 

Yours Eaih 

Signature of applicarit 184
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D 

Commissioner of Geology and Mining, Govt. of Gujarat 

Online Payment Services Date: 04/08/2022 06:20:49 
PM 

The Mines and Minerals(Development and Regulation) Act, 19570853 Non-Ferrous Mining and 

Metallurgical Industries Geology and Mining, Gujarat State 

Challan Identification No: 10011322022080400706 
Payble at Treasury/Sub Treasury Name: Gandhinagar Treasury Office 

Bank Name: |SBI 

Bank Code SBIN 

Paid on behalf of 

Lessee/ Payee name: |M M INFRA BUILDCON 

Address: |SHIVANI COMPLEX 

Leasecode/ Registration No: 13747 

From Date NA To Date: NA 

Remarks: Lease Type: Mining Lease; Mineral Ordinary Sand; DESC 

Purpose for Payment Receipt Under GMMR ( Ordinary Sand ) 

Payment Type Head of Account Amounts in (Rs.) 

Application Fees 08530010208 10000.000 

Total Paid Amount 10000.000 

Rupees in Words: Ten Thousand Only 

Payment Date: 04/08/2022 06:20:49 PM 
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E-mail : dcfsurat2@gmail.com 

. 

ldl 3. 

81/2023. 

Tel. No.: (0261) 2733825 
Fax No.: (0261) 2733826 

Qua: To provide details to the expert group committee formed in hon. NGT Case O.A. 

E:AD.P\New Microsoft Word Document.docx 

Ee0 : uol uais : GPCB/SRT/T-281(0)/11414/2023 Dt.19/07/2023. 

12023-28 
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NARMADA, wATER RESoURCES, WATER SUPPLY AND KALPSAR DEPARTMENT 
Executive Engineer, 

Drainage Division No.2, Surat. alla Hua, HUHActER 

Third floor, Near Mamlatdar office 

U6qUGIS, HRd-3¬uO01.Athwalines, Surat-395 001. 

(0261) 2669596 stuas Sxdr, (0251) 2SSeueS 

Tel.: Office: 

(0261) 3a Aeu ei-2, HRct. (02S) 
Resi: 

2669596
(02S1) 2SseHeS

(0261) Fax 
ex.dd2surat@gmail.com 

E-mail 

CR TH 

leol-3/tull ttuxquA SlHlGDUjRdUle l3s/12/202?

u 

y2d-3eu001

dn sa{li ua sais: YA.cy .lu/ diul iév aauJ lellcelu 

iil uiuI LUTU 2YULU ael- *3C/ 2919, tl: O9/0C/2022

Slellceloi igil uuau ALUU ROC1, cl: 12/0e/R022

3- Hart2 lstlot ua ua% uldldl sAlAi Ua SHiS: DAU suU 398/ 

HA dFU 2022-23/ Y83S, cll: 1¢/12/2022 

x- H 6taloi sMaal-l sA:l, ojlct 21sa, oútltnzl sANi ya 

sHiS: H È8/ 2-4/ $dlbu sy 2022-23/ 220, dl: 1/04/202 

u-l2El2 sll, A4AH, ö_I dles 8loioll stl: 30/0C/202? odll u2). 

S-Ml et duuola sAA A ua 5His: dlukC-3/rlalUau 

Elaau 3b igavsC9, dl: 30/1 2/2022 

2o-2, ualal sAl-ai 6u?lsct iEt ua i-3, Auv 4 Gtalai sHa2l-l 8a, 
3t le, oútlAnRll saNai 6uasi ie@d ya $His all 6uaER , alHUH 

c HB: Sua, al: HF, Y: HZd A Ad ia? c89, c44, Cu2, 43, CUS, 

C39 

202

386



.0 

2.0 

3.0 

8.0 

. 0 

S.0 

9.0 

C.0 

lloerule Qaa/slsatl Gu2auui 1.00 Gl zul-l dalsHi uuau e.0 

203

387



10.0 

11.0 

12.0 

2018 oii 62iaHi veuda daiauBMl Zaaua UnA s2alotl RéA. 
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52l 28A. 
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NARMADA WATER RESOURCES WATER SUPPLY & KALPSAR DEPARTMENT

Near M.T.B. College, Athwalines, Superintending Engineer | H.lAL iaz-il n1agai 
Surat 395001 

Tel. (0fn0261-2668760,2667426 Surat Irrigation Circle, Surat| aH i.(4): o241-244439
Resi.: 0261-2669825 1-492 

Per. :0261-2667469 

Fax :0261-2992197 w* 

E-mail sesicsurat@gmail.com 

1dAanalL-sAN-zRUatlècdutt/aal 
21-2213 

/02/2023 

0 8 FEC 2023 

u 
-1e- 

sese2el, 

ardai sist Aeru?ui Aada 8t Asil (tq:) al eil 

ieel42vELR:l scünus BA2GuS uèe ja-4nECCU-l dl: 21/1/2023dl u2). 

idy va sHis No. E.N.V-10-2013-108-E Dated:-July-11-2013 Hi FYUCU jAlZ, CRZ olil{itall-2011 

3* 

1.-, 

23 

c:\users\dixit\desktop\new microsoft office word document.docx 
11 
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dl:-29/1 R/12 ol 

sAe011/u.l-18 (s)/9 dal dotl iecdui l:-20/1/2018 AQLR UISqUAL UAa 

91 a/ 20 G-3)cl1- afl 2na 269 |n /21 3 

amlo 3, 1H d p) dur l612a1)t1)a 3rqas n C1 aaaHU. 
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NARMADA, WATER RESOURCES, WATER SUPPLY AND KALPSAR DEPARTMENT 
Executive Engineer, 

Drainage Division No. 2, Surat Thirdfloo, SinchaiBhavan 

oEL, YniuA, uelyel6luAseuazAu 

stiuasde, 3dv Aeuol i. 2, ¥?d 

Athwalines, Surat-395 001. 
A6CLGSAzRd-3CUo01 Tel.: Office: (0261) 2669596 

lot: (o291 seues) Fax (0261) 2669596 
(ORs R9SeUeS) 5 e-mail: ex.dd2surat@gmail.com 

No.DD-2/PB-3/Desilting/81-2023/vashi-59-18/ 2 059 Dt:21/07/2023 
To, 

INWARD 
5999- 

Date:25l041023 
C.P.C. BOARD, SURAT 

The Regional Officer, 

Member & coordinator of the committee 
No. -Gujarat Pollution Control Board, 

Plot No.11-12/2,3, 6.I.D.C., Pandesara, 
Surat-394221 

Sub: To provide details to the expert group committee formed in Ho. NGT case 0.A 81/2023 

Ref. Your office vide letter No.GPCB/SRT/T-281(o)/11417/2023, Dated:19/07/2023 

Respected, 
With reference to the above subject you have requested for details pertaining to the M/S M M Infra Buildcon activity in the river bed of Tapi River near village Dumas, Taluka Majura in Surat District. 

We have hereby attached with the following correspondence regarding the case. 

A) M.M Infra Application, Dated 30/08/2022 
(2) Commissioner of fisheries, Gandhinagar permission letter to M M Infra, Dated 11/05/2022 (3) Letter from Geolo8y & Mining department to our department for NOC, Dated 19/12/2022 (4) Our department NOC to Geology & Mining department Dated 30/12/2022 

(5) Our Circle office letter to collector for termination of work dated: 08/02/2023 
(6) Letter from Geology department regarding termination of work, Dated: 19/04/2023 
(7) Quary Permits of MM Infra Buildcon 
(8) GR related to Desilting 

9) NGT Original Application Order No.50/2018 
(10) Studies for impact of existing islands in Tapi River Bed from upstream of Singanpore Weir to 

Valak 

Enct: As mentioned above Executive Engineer 

Draianage Division No.2 
J A 

Surat 
Lopy forwarded to Deputy Executive Engineer, Tapi Embankment Sub Division No.3, Surat for 
information. 

. 

work)PB 3 \2023-24\Letter to GPCB for OA 18 2023.docx 
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Annexure- 6
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NGT O.A. 81/2023 –M. M. Infrabuildcon – “Expert Group” Site visit 
 

 

 
 

 
Coarse Material ( tailings)observed on Bank of River Tapi 

Annexure-7
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NGT O.A. 81/2023 –M. M. Infrabuildcon – “Expert Group” Site visit 
 

 

 
Mangroves observed at Site  

 
Heaps of Coarse Material ( tailings) 
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NGT O.A. 81/2023 –M. M. Infrabuildcon – “Expert Group” Site visit 
 

 

 

 

 

 
Dredgers, barges , pokland etc. machinery observed at Site  
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NGT O.A. 81/2023 –M. M. Infrabuildcon – “Expert Group” Site visit 
 

 

 
 

 
Expert Group Site visit 
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Satellite Image: 

 

Tapi river estuary zone around activity area 

 

M.M. Infrabuidcon on shore activity in @25,379 m2 (2.53 Ha) area 

Annexure-8
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Annexure-9
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06/10/2023, 16:14 Mail - ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail/AAMkADNkMGE5ZTdmLWYyYWMtNGJmNy05MjMwLTNjMzk3YzE4ZGFmZgAuAAAAAABD4uH… 1/1

Personal hearing as per Hon. NGT order dated: 29-05-2023 in O.A. 81/2023

Enterprise Vault

 Reply all |Dr. Jignasa D Oza(GoG-GPCB Dept.)

To:
Cc:

Fri 18-08-2023 18:22
infrabuildcon@gmail.com
Legal Officer <legal.gpcb@gmail.com>; gczma.crz@gmail.com; D.M.Thaker

Sir,

In connec�on with trailing mail, The Expert group site visit is decided on 19-08-2023 on 10:00 hrs.
You are hereby informed & given opportunity to remain present during site visit with all relevant
documents of the Case.

Loca�on: At M. M. Infra Buildcon site at Tapi River (21.134562, 72.711754).

Note: Kindly carry original ID card issued by government (Aadhar, DL, Voter card). Only
Director/partner/Authorized person having authority le�er  will be allowed to present before
commi�ee.

 

 
Thanking You,

 
(Dr Jignasa Oza)
Regional Officer,
Gujarat Pollution Control Board
Plot	No:	11	–	12/2,	3	
GIDC	PANDESARA,	
SURAT-394221
 
Phone: (0261) 2891696,                   
E-mail : ro-gpcb-sura@gujarat.gov.in
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Members remain present during site visit of M/s. M. M. Infra Buildcon dated 
19.08.2023 at 10:00 pm onwards 

Sr. Name Designation Department Slgn 

No. 

Dr. H. B. Chauhan Senior Sclentist Space ApplicationCentre 
(Expert member of GCZMA) 

w. 2 Shri Ashok Chauhan Junior Technical Dept. of Forest & Environment, 

Oficer & US GoG 

Shri G. V. Miyani Sub Divisional Surat City 

Magistrate 
Shri Paresh H. Bhatt Sclentific officer State Level Environment 

Impact Assessment 

Authority (SEIAA), Gujarat 
SVNIT, Surat oouuak Dr. Namrata Jariwala Assistant Professor 

6 Dr. J. D. Oza RO-GPCB, Surat 8& MS GPCB 

(DLCRZ Committee) 

MAM M3a4 Re N U 

MDAGshes7 
JLIoeHTae Pithoue 
AN faanaus bEE T- tell 

MSHSKek 
L DRson Co. ava:1|Re/enue. 

10 

APelicant 
11 

12 

13 

14 

15 

16 

17 

18 

19 

20 
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